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LEGISLATIVE ~ : B I 

Wednuday, 27th February, 1946 

The Assembly met in the Assembly Chamber of the Council HoU$e, Q 
Eleven of tbe Clock, Mr. President (The Honourable Mr. G. V. a~a1an r  
in the Chair. .' 

STARRED QUESTIONS AND ANSWERSt. 
WIBU'TBN ANSWBR8 

Y.dN' SUPPLDS ro IUlmWOK WhV.as o. 'lID IUDIlAS h.sm .. « 
681. •• JI!IuL .... G.....a.: Will the Honourable ~m er for Industries and 

Supplies be pleased to state: 
(a) if, it is a, fact that yarn supplies to handloom weavers of the ldadras 

Presidency have been cut down t<> nellrly 50 per en~  

(b) whether as a result there is a very great scarcity 'of cloth supply in 
Soutli India; 
(c) whether Ule prices of cloth have gone up to prohibitive heights both in 

the open and black markets; and 
(d) what steps ure being taken by Government to augment the supplies of 

yarn-lndian or imported to the weavers? 
The Honourable Mr • .&.. A. W ... : (a) No, Sir. The Honourable Member 

presumably refers to the reduction in the quota of yarn for Madras under the 
Yarn Distribution Scheme effected in October last. Other ProvinCial Govern. 
ments had protested that adr~  was receiving a higher quota of yam than stle 
was entitled to on the basis of her proportionate pre-war consumption. The yarn 
quota for Madras was therefore reduced in October to 21,574 bales a monlh. 
The average cQ.Dsumption by Madras during the preceding twelve months was 
28,711 bales a month. 
(b) No, Sir. The per capita cloth quota for Madras was raised in October last 

from 10 yards to 12 yards. So far as known, the cloth supply position in Bouth 
Indin is no better and no worse than in other parts of India. 
(0) Not in the open market. Government have no information a~ l blaok 

market prices, but have no reason to think there is any widespread l~ marketi-
ing of cloth. 
(d) Government have endeavoured to increase mill production of cotton yarn 

by securing essential requirements of millstores and coal. At the time they 
introduced their yarn distribution s'cheme, in April last, the average monthly 
availability of "free" yam was 76,000 bales. The monthly average is now 
83,O!l,) Lales. Exports of yam, which in 1945, totalled 5,280 tons, have been 
reduced in the current half-year to 298 tons. 

SUPPLY AND DIATRIBUTION OF KEROSINF! OIL 

534:. ·Prof. N. G. Banga: Will the Honourable Member for Industries and 
Supplies be pleased to state: 
(a.) the latest position regarding the supply of kerosine oil; 
(b) when the present restrictions upon the supply and distribution of kerosine 

oil will be ended; and 
(0) whether the ration of the oil for rtU:alareas can be libemDaed. wi ..... the 

ne,xt montll, or., two? 
'!lie ~:IIr .. -A., A. -.: (a) Bel .... ohKeN8ine Oil!r-.,.n 

supply areas hAW ee ~ increaled during February 19iWUrom rsQ1p8l' oen .. tct,,86 
per cent. of the' level of con sum pm on in.lOO. 
(b) As soona. t tl ~ ~d , ap ~r.poJ tl :llll ~r.m .tlt, 
~  This is ,a ,.m~tt~l , ~r t ~, Pro 1noI ~.and Bta~ Govgmments whQ are rei-

ponsible for the internal d tr ~lop. o lt:~ro ne Oil 

tThe QU8IItion hour for tQe dflyha,vini( beeD,diapenHd :with the ;lUII.wera were Iaid,on the 
table of, t~ .. B~ 'd., of, D. 

( 1573) 4r. 



• U574: lJIGlSLATlVE USDBLY [27TH FaB. 1946 
Ilmu's ~ '1'IQ  IN UNl'l'IID NATIONS AssDBLY 

•• -Plot. •• G. B&IIp: <a) Will the Foreign Secretary be pleased to 
state what e%actly is the status allotted to, or obtained by, India in the United 
;N:ations Assembly 8S com'pared to Arjenti1l8, Mexico, Brazil in Latin America or 
'France or China? . ' . 

(b) How many representatives and advisers is India entitled to? 
(c) Are any general instructions issued by the Government of India to our 

delegation? 
(d) Axe the same given in consultation with, or independently of the British 

Government?-
(e) Is it a fact that the Indian representative has declined to accept the Vice-

presidentship? If so, why? ' 
(f) What exactly was the position sought by India in the Assembly? 
Xl. H. WeJihUlWl: The answers which follow are given in belief that the 

Honourable Member is referring to the General Assembly of the United Nations. 
(a) The status of India in the General Assembly of :the United Nations is the 

same as that of the count,ries mentioned by the Honourable Member and of all 
other member nations. ' 

(b) Indi.l like all members of the General Assembly is entitled to five repre-
sentatives. There is no limit to the number of Advisers. 

(c) General instructions we:e given to the dalegation. 
(d) The general instructions were given independently of His Majesty'. 

Government. 
(e) No. 
(f) No speoial position was sought. 

LIODOB8 'UlI'DBB DBuG8 CoK'l'BOL OBDBB 
688. -Plot .•• G. B&DI&: (a) Will the Honourable ;Member for Industries 

and Supplies be pleased to state if it is a fact that the Government of India 
introduced a.schedule "c" to the Drugs Control Order with a view to making a 
diatinction between a whole time chemist and an oilman stores dealing ill 
medioines? 

(b) When was the order issued? 
(0) How many oilman stores had been granted licences under schedule "C"? 
(d) Did Government call for a report as to the prinoiples obserTed in the 

issue of the licences? ' 
(e) Is it not a fact that several oilman stores have been granted A. 1. licences 

by the ~mmer al Tax Oftioer? 
(f) Is there any provision in the Drugs Control Order of 1945 holding that 

Nfusal to sell to anybody is an offence? 
(g) Have Government e%empted anyone from the operation of this rule? 
(h) Did Government receive any complaint against such exemptions? 
ifill HcmoarabIe Mr. £. £. yap: (a) Yes, ,Sir. Under a Beaflrictecl 

BetaUer's licence, general merchants may deal in certain patent hou.hold reme-
' ... in common use. They pay & liceDOe fee' I'fmgIng fl'Om Be. Ii to BB. ~ 
·ctepending on the aise of the town they are located in. They ma,; o e~er, onl, 
sell articles covered .by Schedule '0' of the Drugs Oontrol Order. 

, (b) Sch!'ldule '0' was introduced on the 80th Deoember'l944. 
(c) The number of restricted licenoes issued, in India, e%olucIing Assam, is 

2.1'i8. Figures relating to Assam are awaited. 
(d) N() rp,porl. was called for, fiS instructions relating to the issue of restriot.ed 

licences had been issued to the Provincial GovernmenUl j who render monthly 
reports on the working of the Or,lei' . . 



STAnKED QUESTiONS AND ANSWBBS .1576 
(e) As no absolute distinotion between an oilman:s ~ and a .~em t is 

practicable, discretion has been left t~ the local licenBlDg a t~on~le . . The 
Commercial Tax Officers of the Provincial (lovernment are the Distriot Llcen-
sing Authorities in Madras. 

(f) Yes. Clause 12 of the Order prohibits refusal to sell without reasonable 
cause. 

(g) No. The ~ 1e applies to all licences. 
(h) Does not arise. 

J'BBIrn.Izu PLANT I'BOM UNlTlID KINGDOM IN l'BD'BBlINOE TO UNlTBD STATES O • 
.A¥lmIOA 

637. *JIr. llanu Subedar: (a) Why was it necessary for the Honourable 
;M;ember for Industries and Supplies to place orders for the fertiliser plant for 
the Government Fertiliser Factory in Bihar with British manufacturers when 
American plant for the same purpose was available? 

(b) Are Government aware that there are surplus plants with the G.overnment 
of the Unit.cd Kingdom which they could have acquired? 

(c) Are Government aware that it is from America that the Travancore 
fertiliser plant is coming? 

(d) If it was considered necessary to have Americans for designing and 
supervising, why was tp.e manufacture diverted to the United Kingdom? 

(e) Was it on the issue of price, or was it· on the quest!on of British pre-
ference, or was it some other reasons? 

(f) Will all ~ e papers in connection with the report of the Pitkeathly .l\'.lissiou 
and all papers in connection with the ordering of the IDachinery for the fertiliHer 
plant be plaoed in the Library of the Central Legisb.ture? 

The JIOnoar&ble Mr. A.. A.. Wauah: (a) Orders for the major portion of the 
fertilizer plant have not in fact, been placed on a consortium of British manu 
fact\lrel'B. The British firm with o~ a contract is being made will itself 
supply only Ii small proportion of the whole plant, representing th"ir 
speciality. The rest of the plant will be obtained, by public tender, from a large 
number of manufacturers both in the U. K. and other countries, the British 
firm merely acting as agents for the Government of India and in association with 
a representative of the Government of India. The object of Government is to 
seoure the most up-to-date and efficient plant, and for this purpose all available 
IOurc8S will be utilised. 

An exhaustive examination of surplus plants available in America has shown 
that none is sUitable for the Bindri Factory. The electrical equipment. of 
Amerioan plants is unsuitable for the standard characteristics of Indian electri-
city supply, and fI they w.,re acquired, the whole electrioal eqwpment would 
have to be replaced. Bome other items of plant might have been suitable, but 
the purchase of such items would entail the purchase of entire plants of which 
. they form part, and then disposing of what is not required. The utilisation of 
parts of second-hand American plants would therefore be more costly than tlwa 
purehase of new plants. 

(b) There are surplus plants in the U. K., but none is of the type suitable for 
the production o~ ~on a, which is one of the key ~perat on  of the factory. 

(0) Yes, but It 18 understood that part of the plant fOr the Trav8ncore Factory 
is to be purchased froID the U. X. 

(d) The reason why it has been determined that the design of the factory wID 
be done by Americans, is that American practice is the most advanced for the 
production of ammo~a. British pra ~ e, howeve!; is more suitable for the 
conversion of ammODla. As explalDed 10 answer to part (a), the objeot is to 
secure maximum efficiency. 

{e) The gnswer is furnished by (a) and (d) above. . 
(f) Yes. The relevant papers will be placed in the Library in ,due course, 

- A 2 
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, -SO'PPLY OJ' CoNSUIIJIB GooDS, BTO., UNDD HYDABI MIssION ,RJaPORT 

:138. -Mr. MlIlu Subldar: (8) Will the Honourable Member for Industries 
:8Dd Supplies please circulate a copy of the Hydari Mission Report and full 
particulars of the arrangements effected uJ that Mission? 

(b) What is the nature and class of goods which have come to India smce 
,the Hyduri !\'lh;sion went 1\8 the result of that Mission's labour? 

(c) How much additional production was affected in India through the 
~ er oll of the supply of military requirements froUl the United Kingdom 
,Jnstead of locally? 

, (d) Have Govenuuent surveyed tpe position since the Hydari Mission 
~nt, what improvements if any, have taken place in the situation with 

Il'8gard to (i) consumer goods, and (ii) producer's equipment, maohinery etc., 
.required by India? 

(e) What furt.her measures have Government eOillidered to ease the pre-
:sent situation? 

1"h,e BOIlOurable Mr. A. A. Waup: (a) As was sf.ted in reply ~ part; (b) 
of Mr. Neogy's starred question No. 803, on the 19th February 1945, and the 
Honourable Member's starred questio.n No. 474, on the 22nd February 1945, 
the Hydari Mission was merely an administrative instrument for dealing with 
very intricate and detailed subjects, and was sent on official business to the 
U. K. to save time and correspondence in handling many- thou88Dds of war 
demands. The report 'fiubmitted by the Mission to Governmen' formed part of 
official correspondence beginning before and continuing after the Mission"s visi', 
and it was decided not to publish it. Government are therefore unable to oir-
culate copies of the report. As to the arrangements effected by the Miuion, I 
would refer the Honourable Member to the Press Communique issued on the 
evening of 6th Apri11945 which was circulated to Honourable Members. 

(b) A list of such goods is placed on the table. 
(o) "No additional production which had come into being in India was d.iJQi. 

nished by the diversion of military requirements from India. ' ' " ". 
(d) Yes; d~ ded improvement has been ~t ed in regard to suppUes of gooa. 

referred to. , 
. (e) With a view to aiding the industrial eftort of the country and reducing 

shortages of goods required to meet India's economy a. revised notiftcatioD hu' 
been issued relaxing the Import Trade Control 'regulations 80 88 to permit. 
importation from the U. K. and most of the Empire countries withoub impon 
licence of various kinds of industrial requirements 88 well as ~1 J of producer 
alid consumer types. I may invite the attention of the Honourable Member to 
thd Opell General Licence No. VII as published in Ga.ette of India E:lJtraordinary 
ori the 22nd January and 4th February 1946 ll.nd, also to th*onnected Press 
Notes i!lsued on those dates. Copies of the Press Note are available in the 
Library. ' ' 

The 1 ~ t on of what further adt;litions to the O. G. L. can be made is r~ e
in'g the consideration of Government. ' , 

Artificial silk fabriel. 
Artificial .ilk ya!1l -t.hread. 
Chemicall household. 
Chemical. indotrial. 
Cottoll yam &; Clot.ton piecegoode oUa ..... 
Cotton Rwing thread. •. 
Crock6ry. -
Cutleryi'Dcluding razor bladH. 
Cycle and parta. 
Dom .. tic sewing machine. and parta. 
J: ~.t .dl~D~ t. ~1 : food. Dyjllltd!t, 
~ Ldi.... raw. falll and household appliaUI!eI of an klDd.. • 



1IliIIdial oill. 
GJatware. 

~ tt n  wool. 
'B.rdWaN. 
HoBiel:)'. ' 
Hurricane lamp •. 
Keratine oil. 

ITA-BRim ~ II lO  AND ANSWERS 

J..iqaora. :' ; 
Non.fenoue meta Ie .ucb al aluminium, bra.es .heeta, Zinc, etc. 
Oil cloth and Floor cloth. 
Optical inatruments, apparatul and eq.uipment. 
Paints. 
Paper of all kind •. 
Pipe tobacco. 
P oto r~  negative. &. Printing paper. 
Pol a~. and compolitloDl. 
Professional and scientific inatruments. 
Radio &: Badio parts. 
Second hand clothing. 
Stationery. 
Toilet requiaiteB. 
Torches and components. 
Umbrella ribs and oomJ?onents. 
W()Ollen yarn and Fabnce. 
Railway equipment and m~r aJ. 
Tele. Communication' •. equipmeut :-
- Auto Exchange Equipment. 

Underground cables. 
Workehop Stor •. 

Meteorological Equipment IUch a_ 
Milling Machine and &cC8880ries. 
Jlydrogen, compressor witl;1 ~ r ea. . 
Motor Gen\!tators for Hydrogen Factorlel 
BarometeN. 
N aphoscopes. 
Anemograpbl, etc. 

Motor Vehicles. 
Agricultural Equipment:-

Tracton. 
Mouldboard Ploughs. 
Suhlloil Plougha. 
Cream Separator •. 

Chemical Fertiliaera :-Sulphate of Ammonia. 
Coal mininj( Equipment. , 
Ordnance Btoree, and Munition, Tran8portation, and other military item .. 

EI'I'om TO BBDlTOJI PBroBs 01' 1luroJoAOTUBBD .AJm0Lll8 

16177 

.:, Nt .• JIr. JlaDu Subedar: <a) What steps, jf any, does the Honourable 
Member for Industries and SupplieR propose to take to reduce the pnces of 
manufactured articles? 

(b) Are Government aware that freight plays an important part In the 
movement of raw materials -and other essential articles required as well •• 
of fuel and of finished goods? .If so, have Government considered the ques-
tion of bringing down the surcliarge of freight rates as a means of reducing-
prices? 

(c) Do Government propose to indicate whether they have carefully 
examined the prices of mat.ches. cement, paper. sugar and cloth in the 
interests of the consumer? 

(d) What machinery has been provided for a constant re-examination with 
a view to bringing down prices for, the civil population? 

fte BoDoUi-&ble Sir :iclwald Blathan: (8) No, Sir. There were formerly two 
anaqles being mainly due to shortage in supplies. it has so far been the Govlm· 
meDt's policy to briag about a reduction in t.he general le ~l of prices 'by : 

(i) increasing imports of consumer goqds ~ : a~, either not manufactured 
or else are manufaotured in insufticient quantities in Inal.; 
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(ii) 8I8iatance to Indian manufacturers by way of provision of raw ~ter ala 

and .torea, if neoessary by imports at controlled rates, and making available 
transport and other facilities to enable them to cut down costs of production; 

(iii) so long as the war was on, to bring about reduction in the defence 
demands that were being met from the productive capacity of India; and 

(iv) by controlling the prices of the various articles ut u reasonable level and 
thereafter with the help of Advisory Committees and Panels reviewing them ill 
view of the prevailing supply position. 

It. is ~o emm~nt 's ~tent on to pursue .the same pol ~  wi\}} a constant re-
exammatlOu of prices With the help of AdVisor.)' Committees Hnd Punels and of 
Provincial Governments. 

(b) Under normal conditions railway freight does play an important part in 
the movement of raw materials and other essential goods, etc., but under the 
abnormal conditions created by the War, the demaDIj for transport and good. 
has been so great that the supply of wagons has ~ ome of primary importance 
to consignors and freight rates w8!'e comparatively of minor consequence to them. 
Making allowance for exemptions from the n r~ ed charges of 121- per cent., it 
is estimated that the general rise in railway ~ t  on goods was ap~ro matel,. 
9 per cent., which is small when compared with the rise in commODity pricel. 
The latter part of the question, therefore, does not arise .. 

(0) Government have carefully examined the prices of the articles mentioned 
in the interests of the consumer. 

(d)Tbe Honourable Member is referred to the answer of;o part <a) of the 
question. 

TDJIS AlfD CoNDmoNS OF S18 Gm,u. SIUNItBB Bup,&I's ApPOINTJON'l' 

MO. *111'. JI.IIlu Su.bedar: (a) Will the Foreign Secretary please state the 
terms and conditions on which Sir Girjo.. Shanker Hajpai was engaged when 
he was sent to the U.S.A.? 

(b) Are Government aware that he is working under the Britj"h I~m a  
and that he was not recognized as an independent official, but was regarded 
as part of the entourage of t.he British Embusy? 

(c) For how many years WIlS he appointed in the first instance, and how 
many extensions have been given to him? 

(d) Did Government direct ::;ir Girja Shanker Blljpai to intercede in the 
propaganda against India and her aspirations for freedom which was curried on 
ill the U.S.A. by those inttl:·""ed·l If so, when was this done and what 
were the results secured? 

Mr. B. Weiptm&n: (a) 'l'be terms attaching to the post of Agent-General 
for India in Washington are: . 

(i) Pay-£2,500 per annum. 
(ii) }'ail'S dtl Uepresentation-£3,OOO per unlllnn. 
(iii) Sumptuary allowance-£7,OOO per annum. 
(iv) Free furnished house and motor car. ' 
(b) The Agent-General is technically attached to His Majesty's Embassy. 
(c) Sir Girja Shankar Bajpai was not appointed for any specific period. 
(d) The Government of India are unaware that t~ere was any p~pa an~ of 

the type to which the Honourable Member refers. Consequently no IDstructionl 
in the sense suggested were issued. 

RIIOO){MIINDATIONS OF TIIII GRADY CmOIISSION RI!IPOBT , 
MI. -llr. llanu Subedar: «(I,) Has the Honourable Member for Industries 

and Supplies seen in the Rlitz of BombRY dRted the til;h Octolwr. HI45 lill 
outline of the principal recommendations of the Grady Report? 

(b) Are these-substantially correct? 
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(c) Wby was the Grady R.eport not published duripg the war, and why i. 

its pUblication still withheld? ". 
(d) Is it a fact that thtl Grady Ueport recommended the production of 

many kinds of munitions in India instead of their importation in order to save 
shipping? 

(e) What were the reasons for not accepting the Grady Heport?· 
"l'ILe H0A01II'&1Iie :.r .......... aup: (a) Yes, $ir. 
(b) No, Sir. The outline is very wide of the mark. 
(c) The Report was not published during the war for reasons of security. Ii 

is intended to publish the Report very shortly, omitting only essential stratesio 
information, along with a memorandum indicating in detail ~e action taken br 
the Go ~rnmt:llt of India to implement the recommendations made in the Reportl. 

(d) Yes, Sir. . 
(e) The Grady Report was not only accepted but was implemented, as far .. 

possible. 
:BLA.OX MABDrrDrG IIi Amra AND AloroNrrION 

ea. -Prof ••• (I.:Baqa: (a) Will the Honourable Member for indus-
tries and 8upplies be pleased to state whether the Controller General of Civil 
Supplies received a list of articles in the trade of arms and ammunition from 
the Secretary, AU-India Arms and Ammunition Dealers' Association? 

(b) Is it a fact that, consequent on the submission by him of a comprehen-
liive list of articles which were being black marketed generally , the Secretary 
of the Association was removed from the· Advisory Panel? If not, what. were 
the reasons for his removal? 

(c) Is it a fact that the Assistant Controller General of Civil'" Supplies in 
his communication No. 8/3(30)/44-0G(CS), dated the 2nd September, 1944, 
to the Honorary Secretary, AU-India Arms and Ammunition Dealers' .A880-
ma.tion, Delhi, wrote: "The question of fixation of prices of all items of HIQI 
and ammunition is engaging the active attention of this office"? 

(d) For how long has the question engaged the active attention of the 
Controller General of Oivil Supplies:) 

(e) What prices were fixed under section 3 of the Hoarding and Profiteer-
ing I.Jrevention Ordinallce? If none, why? 

The JIoDourable 1Ir. A. A. Waup: (a) Yes, Sir. 
(b) No, Sir. The Secretary of the Association was removed from the Panel 

because it was represented by members of the Association that it would be more 
appropriate jf a dealer ratlier than a lawyer were appointed to the Panel. . 

(c) Yes. 
(d) and (e). Specific prices for cartridges and profit margins for other articles 

dealt with by the trade were first fixed by a NOtification dated the 22nd January. 
1941. The question of fixation of specific prices for other items, as well as revi-
sion of prices and profit margins already notified, was investigated and was-
referred to the Advisory Panel on 9th November 1944, and again on 10th AugusJ 
1945. The Panel came to the conclusion that it was impossible to fix prices for 
some 800 items imported only in very small quant.ities. Accordingly, on their 
advice, prices of cartridges only were revised and notified in a Notification dated 
8th September 1945, while profit margins in respect of other items were notified 
in a second Notification issued the same day. 

DUl'FBRIN RAILWA.Y BRIDGE A.T BBNARBS 

MS. ·Shri Sri Pn.kua: Will the Honourable the Hailway Me.mber he 
pleased to state: 

{a) the preeent "ondition of the Dufferin Railway Bridge at Benarell; 
(b) the year in which the repairs of the Bridge were taken' in hand; 
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(c) the period of time during. which the work of repaira WBe suspended; 
(d) .the date on which the work was re-started; 
(e) the time that the operations are likely to take; and 
(f) if he is satisfied ·with the progress made? . -x.w 
ft., IIGIaouI1IIe Sir .dnrcl BlILthIl1:. (a) The present condition of the 

DuBerin Bridge at BenareB is such t.hat early renewal of the girders-is deairable. 
(b) Work in connectiOn with the Dufferin Bridge re-giraering was taken in 

hand during the year W41. 
(0) and (d). The work was never actually suspended, but owlng to more 

. urgent and in\portant demands which had to be. met in connection with the 
·prosecution of the war the progress was slow. 

(e) According to the present programme the work should be completed OJ 
February 1949. 

(f) I am satisfied that the progress of the work could not have been accelera\-
ed in t he circumstances. 

DUJ'FBBIN RAILWAY BRIDGE AT BENABES 

M4. ·Shri Sri Pr&kua: Will the Honourable the Hailway :\lember be 
pleased to state: 

(a) if the reconstruction of the Dufferin Hailawy .Bridge ut Benares, at 
present going on, is in accordallce with the originlll plan, or if any changes 
bave been made therein; 

(b) if it is the intention to run double line .. of Railways 011 the Bridge 
and to lllaie arrangements for vehicular and pedestrian traffic Oll the roof; and 

(c) the Il1I1OUllt of money sanctioned for the reconstruction of the bridge, 
and the amount already spent so far? '. 

ft' 1IoBoarablt Sir Jldward "UaaU: (a) The present pl&l;l. for the re-
construction of the Drifterin Bridge at Benares differs from tnep1an or:i&inaDy 
approved only in a few minor details designed to improve the roaaway. 

(b) Yes. 
(c) The original estimate sanctioned in August 1989 amounted to BI. 88 

lakhs. This estimate will, howe\'er, require re~ on on account of the riBe in 
the cost of labour and material. 

Espenditure incurred up to the end of December 1945 amounts to 
Rs. 88,61,000. 

DUJ'I'BBIN RAILWAY BRIDGB Io.'r llu:ABIIS 

MS. *Shri Sri Pr&kua: Will the Honourable t.he Hllilwa.v Member be 
pleased to state: 

(8) if he hils received ~ompla nt  of the inconvenience caused to vebicumr 
and pedestrian traffic on the ·Dufferin nailway Bridge at Benares during the 
monsoons when the Pontoon Bridgp is dismantled; 

(b) if it is pORsible to pro"jde a wider passage for pedestrian .. traffic thaD 
at present given; and . 

(0) jf he proposes to suggest to the East Indian Railway to set apart 
definite hours for vehicular traffic on the Bridge when the pontoon is not 
available? 

ftl BDDourable Sir :ldwll'd B,nthlll: (a) Yes. 
(b) The footpath provided for pedestrian traffic has been closed from Novem-

ber 194(i and separate a~an ement  for this type of traflle win not be made unlU 
the regirdering is completed. • (c) In view of the very heavy railWay \ra1Bc, it is not praoticable to . proTide 
the faoility desired. 
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Me. .8Jui Sri PrMIA: Will the Honourable the Railway MeD1ber be 
pleased to state: 

(a) if Government are aware t tp~Baen era are not allowed to board the 
,through bogeys provided at various 'important stations like .BeDares and 
'LucImow on the East Indian Railway for attaching to various mail and 
expresl:l trains before the arrival of' suoh trains; 

(b) if Government are aware that this causes inconvenience to passengers 
wanting to t.ravel in these bogeys; and . 

(c) if Government propose t<? suggest to the Railway Administration to. 
keep these bogeys at convenient sidings and to permit passengers to board 
them before the arrival of the trains? 

The Honourable Sir :ldward Benthall: <a) This is not 80. The E. I. Rail-
way report that where there are suitable sidiEgs, ~ or without platforms, and. 
passengers are not open to undue risk, through service coaches are placicf"in such 
sidings and passengers are allowed to board them long 6efor,e the arrival of the 
trains in quel:ltion.· At stations like Benares Cantt. and Lucknow, definite in-
structions have lilready been issued by the Railway Administration to thestafl 
concerned to 'Place through service."carrlages in suitable sidings fOr the entrain-
ment of passengers. 

(h) and (.) Do not therefore arhle, 

MUSLIJIS IN GAZETTED POSTS IN CIvIL AVIATION DmBCTOltATI: 

MT. ·'Mr. AluDecl •••• .Tidier: Will the Secretary for Poste and 
Air be pleased to state the number of Muslims holding gazetted posts in the 
Civil Aviation Directorate? 

SIl' &urunath .... oor: Four, Sir. 

PUlWJlASB AND DISTRIBUTION PBooBAJOlJll OF LoOOJlOTlVB8 

MI. ·Dr. Sir Zia Uddin .Ahmad: (a) Will the Honourable the Railway 
Member please state how many locomotives the Indian Railways have acquir-
ed by purchases since April, 1945? 

(bj In what manner were these engines distributed among the first class. 
.t{ailways? 

(c) What was the sbare of the East Indian Railway? 
(d) How llllllly IIlOre engines are Government expecting in the calendar 

year 1946? 
The Bcmourabie Sir .d'tt'Ud BenthlU: (a) No locomotives have been pur-

chased since April 1945, but deliveries in Inara from the 1st April 1945 to the 
1st February 1946 as a result of orders placed abroad prior that da~ total 8M 
(875 B. G. and 19 M. G.). 

(b) The fi.sures of locomotives distributed 'amcmgst Railways from the 1st 
April 1945 to the 1st February 1946 differ from tlie figures of locomotives re e ~ 
during the sume period, due to the time lag betweeD...the receipt of a locomotive 
at pori and its receipt on a Railway for service. I lay 'on the ta;ble a statement 
showing the number of new locomotives distributed ovtlr class I Government 
Railways and the net effect. of such additions on the total number of locomotives 
on line on each RailwiY, after taking into account inter-railway transfers of 
locomoth'es already in lIervice. 

(c) The East Indian Railway received 128 new engines from the 1st April 
1941S to the 1st iebruary 1lM6. 

(d) * 1 oOm ~ , including It·1x) be uIIllBllfaolure4 if*iigebGillly, ~ elt-
pected 'from the 1st February 1146 to iheend of • oaIend8T year. 
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.8,.,.m ..... ~ .. __ eJ.....,,... ...... ~O tr~ '~  

1M ,.., t..I/«A oJ a... IIIIdiIionI on lIN IoIIIl "umber oJ en,.... on Un. 
i 

Newloco8 on Total number of 
line on New 10008 Ioooa on line on Net 

added inoreaae 
BAihray 

j 
from . from Belrark 
14·10.5 14 1~ 

1·2·48 to 14·'5 l-7 to 
1·2·10" l·2·1N8 

1 a  4 6 "7 a 
-- --

Broad gouge 

.D. A. . 102 91 -11 416 388 -80 

B.N. . 33 85 +62 6113 762 +69 

BoB. &: O.I .. 9 40 +31 881 886 +25 

ir. I. 
I 

III 234 +123 1870 1782 +112 

-G. L P. 53 13' +81 725 787 +82 . 
ll. B. M. . . .. 31, +31 311 3'8 +35 

Ii. W. · 8 " +88 1142 1208 +16 

S.I. ... ... ... 153 158 +5 .---" --
Total 318 851 +3'3 HII 5715 +38' -- ------_.-

Mfllre ,..,. 

B.A. · 188 aa8 -80 882 71', -16 

II.,B.&:O.I. ! 2 403 4a6 +a3 

ILB.K. ... 274 286 . +12 

:So L · ... ... . .. 327 38' +7 

{). T. 1 34 +33 452 496 +" -_ ... -.-.- _._--------f--._. '----
Total 371 37' +3 2338  2338 ... 

WOBKSBOP FOB CoNSTRUCTING BROAD GAUGE LoOOXOTIVJIlS 

M9. ·Di. Sir Z1a Uddin Ahmad: (a) Will the Honourable the Railway 
Member please state if Government are contemplating to construct a work-
Albop for the manufacture of broad gauge locomotives 'I 
(b) What steps have already been taken for the construction of the 

'workshop? 
(c) WheJ'e will these workshops be located? 
'l"U BOIlOlIlalJle SIr .dwarcl Bmthll1: (a) and (0). Government are proceed-

ing with their jllans to remodel the locomotive workshop at Kanchrapara for 
locomotive building. It is the Government's intention that locomotives should 
also be built by the Tats Locomotive and Engineering Company at Tatanagar. 
For this purpose the Binghbhum Workshops of the E. I. Railway were sold to 
this firm on the 1st June 1945 and the finn are at present proceeding with the 
manufaoture of locomotive boilers required for replacement on existing loco-
motives. 
(b) Certain machinery for installation at Kanobrapara has been ordered and 

'SOme expenaiture on other works has been authorised. . 
LAO)[ OF UGIlTIlC'G ON BDGAL AIm ASS.lx"RAlLW.lY " 

110. ·.,...a' BGIdal E1IIur 0h0adIuul: (a> Will the Honourable the 
Railway Member be p_eIi to state' if it ill a faot that, no light is provided 



in auy of the Hailwav 
Hail,,;ay uptil now? • 

8TARllED QUESTION III AND ANSWER8 llU 
compartmentI:' in the A. ,B: on~ ,of ,the B~l A ... m 

(b) Is it Ii fact that there is no lighting arrangement in the third and Inter 
cIHSt;tlS oud ill the W. Us of ~Il  compartmen.t of any class in the Bengal zone 
of the Bengal ASSIllll Huilway ~ If the replies to (a) and (b) are .in the 
affirmat.ive, what steps are being taken to remove these grievances? 

The Koa.ourable Sir J:dw&l'd Benthall: No. Important trains have litrhia in 
the compartments. 

(b) The reply to the first part is in the negative. All compartments of' pM.-
enger truins /lnd W. Us. of all c!ltsKes on 1 he more important trains, running on 
the Broad Gauge of B. A. Railway are provided with ·lights. With regard to the 
second part, active steps have been taken to improve the supply of train lighling 
lamps, and the position should now improve. 

RAILWAY LINE BETWEEN BoNGA.INGAON AND PANDU 

151. -Snejut lI.oh1Ili K1UIW Olaoudllurl: (a) Will t,he Honourable the 
HaiJway Member please stute if it is a fact that arrangements are being made 
to eOl1nel't Ronguingaon with I'andu by constructing a Railway line from 
Bongaillgaon to Jogighopa, to Gonlpara Rnd .then to Pandu by the south bank 
of the Hiver Brahmaputra? 

(1)) When do Government exped to complete the construction thereof and 
carry truffic on this line? 

(e) Do Government propose to construct a bridge over the Brahmaputra 
RiYPf in t,he Assam ?One? If so, at what place? 

The Boaourable Sir :&dward _.thaD: (a) Tlie possibility of construotiDg • 
railway line from Bongaingaon to Pandu via .Togighopa and Goalpara is under in-
vestigation. 

(b) The decision to construct the line will depend on the results of the survey 
now heing eurried out lind unW this decision is taken, it is not possible to S8Y 
when thl' line will be completed and opened to traffic. 

(c) Yes, near Jogighopa as II pnrt of t,he Rongairagaon.Goalpnra Project under 
investigation. 

MUSLIM COOLY C(Ml'J('JUf (1' }-M'!' h:VUNBAILWAY 

552. *Dr. Sir Zla Uddin Ahmad: (n) \VjlJ the Honourable the Railway 
Member please lay on the table u statement showing the number of cooly 
COlltl'8(·\C))"S on tlte-Enst IndiHn RHilway stntions? 

(b) How Illany of these contrnctors al t~ Muslims? 1£ none, why? 
(e) 011 what prilll'ip\e are the contracts given? 
The JlonOUfabJ.e Sir Edward Benthall: (a) It is not clear what exactly the 

Honourable Member has in mind in the use of the term "cooly contractors", 
hut it, is assumed that he it; refe,·ring tf) contl'actors conoerned with licensed 
coolies for the carrying of passengers' luggage. On this assumption, the number 
of cooly contractors on the East Indian Railway stations is 47. 

(b) Four. The lutter part of the question does not arise. 
(c) These contl·acts are given by the Railway Administration to duitable 

applicants for such contracts with due regard to their e~per en e and requisite 
qualifications for the recruitment and control of labour. 

BoOKSTALLS AOENOIES ON OERTAIN RAn.WAYS 

618. -Pundit TIaatur Du Bharpva: (a) Will' the Honourable t ~ Bailway 
Member be pleased to state the numes of agenoies conduoting book stalls on 
the Ruilway Stations of the N.W.R., B.I.n. and G.I.P.R. as well as the 
number of .)'eari they have been functioning on each Hailway? 

(b) Are there any rules governing the appointment and conduct of the .. 
agencies? 
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'A.' ........... Jr a d.~: (a) N. lV. llailway:-Messfs. A. H. 

Wheeler and Company-About 58 years. 
E. 1.&ilway :-Mes8l'8. A. H. Wheeler and Company-About 00 years. 
G. 1. P. Railway:-Messrs. A. H. Wheeler and L'ompany-About 47 years. 
(b) . Contrscts are let out aftel' culling for public tend~r . and granted to the 

highest tenderer likely to render efficient service to 'the public. 
TBAoiuNo OJ' FiBsT Am TO RAILWAYiID 

IN .• ~, naIqar Du .lwpvr.: Will the Honourable the Railway 
Member kindly state if first aid lessons are given to any class of Railway-men 
on the various Railway Administrations? If .so, to which class, and to how 
many men? 

The lloIlourab1e Sir Bdward Benthall: The reply to the ma.t part is intlie 
aflirmat,ive. The instructions issued to railwa:. administrations make First Aid 
training obligatory at least in the case of 'Running .taft, other than those who 
ate not required to be literate; and supervising staff in all workshops and running 
sheds. In addition, administl'ations are allowed to add, at their discretion, other 
categories of staff ",hom they consider !'hould be trained in First Aid. As the 
Honourable Member has not specified the period in respect of which the informa-
tion referred to in the concluding portion of the question is required, I regret I am 
unable to furnish it. 

IIINDI KNOWINO POSTAL FuNOTlONABIBS IN PuNJAB 
166. ·Pucl1t ftMur Du Bhargan: Will the Secretary for Posts and Air 

please state: 
(a) the present number of postal functionaries in the Punjab Cllpable of 

reading the addresses in the Hindi script as compared to the total postal func-
tionaries in that Province; 

(b) the number of letters and postcards sent to the Dead Letter Office 
during the year 1945 owing to their bearing addresses in Hindi in the whole 
of India Ilnd in the Punjab; and 

(c) whether Government have taken any stepEl to remove the grievance of 
the Hindi reading public in the matter? 

Sir G1U11Dath "WOOl: (a) and (b). The information is not readily avajl-
able and its collection would involve an undue expenaiture of time and labour. 

(c) Yes. So far as possible and where necessary, ,additional sta! has been 
posted in the larger post offices for transcribing addresses. into English. 

PBBsolfS OONVlOTBD OJ' HOABDING AND PaoITl'BBBING ODD08S 

1M. ·P1uuUt ThIkur Du Bharlan: Will the Honourable Member for 
Industries and Supplies kindly state: . 

(a) the number, se.parately, of persons convicted in the Centrally Adrilinis-
tered Areas in connection' with the Hoarding and profiteering oRences during 
the lost three years; and 

(b) the number of officials (i) proceeded against and (ii) cODvicted for 
corruption during the last three years in connection with oRences relating to 
hoarding And profiteering ond for corruption generally? 
.~e BOl10111'&bie JIr~ A. A. Waup: The details required are being collected 
and will be placed on the table as soon as they are available. 

PaoXO'l'ION8 IN RAILWAY BOABD: 

. ISIT •• Sri •. AnanthauyUam AYYllllar: Will the Honourable the Railway 
Member be pleased to state: . 

(8) whether Government are aware tbat there is great discontent among the 
staft in the Railway Board's Office owing to the indiscriminate ~r t e followed 
.in . ~at office in regard to promotions ~ posts of Superintendents and other 
8UpeniIory posti; . 
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(b) whether promo.tions in the e~ l a  Board's O~ e are ~de in a oorda~ e 

with the general policy laid down by the. Home Department that every seDlor 
Ulall must be tried before he is condemned; if not, why not; 

(e) the number of ~ at n  promotions to posts of per~nteDdeDt  apd 
<>ther supervisory staB made during the last two. years, together wIth the number 
01 senior men in each case whose claims were overlooked; and 

(d) w¥'ber Government are prepared to re ~~ all ~ e pr"?motions m~de 
dl,ll'ins the l~.t t}Vo years be the temporary or officllj,ting with a I~  to en r~ . 
.equitable treatment to all the members of the staff of the Railway Boarcl.8 
.office? . 

... ..... W. Iii' • __ .... tbaI1: (a) No, Sir. 
(b) Yes, though it has nowhere been laid down that meD should be tried Old· 

in p.er ao~ ppst. be.ca\lBe of tbeirseniorit1, WMD their record. of service 
show. them to be unAt for promotion. 

(c). Twenty-nine o~ at n  p~mot OD  to posts of Superintendents .. nd other 
&upervisory poe.ts have been made during the past two years. In DO case e~ 
the claims of senior men overlooked. 

(d) No, Qir. 
PRoMOTIONS IN ~ .  BoARD 

568. ·Sri •• D&p~apm A7JIDIU: Will ~ e Honourable the Railway 
~m er be pleased to state: 

<a) whether any posts of Assistants, .Assistants-in-Charge, or Superintendents 
in t e~a l a  Board's Office have been declared as technical and specialised or 
treated as such. with a view to confining appointments and promotions to such 
posts to a certain category of men; . 

(b) if so, whether this step was taken in oonsultation with the Home Depart-
ment or the Federal Public Service Commission; 

(<;I) whether Government are aware that the declaration or undeclared assulllP-
tion of certain posts as technical or specialised ~ operated to the disadvantage 
of number of men in the Railway Board's Office especially those who were 
recruited through the Federal Public Service Commission, in view of the fact 
that similar disabilities do not exist in any other department of the Government 
of India; Rnd ' 

(d) if so, how Government propose to compensate the men who have been 
adversely affected for no fault of theirs? 

The Honourable Sir J:dwarclBenth&l1: (a) No, Sir. 
(b) to (d). Do not arise. 

PRoMOTIONS IN RAILWA.Y BOABD 

658. ·Sri Il. Ananthasa.YNl&ID AYY'lDIu: Will the Honourable the Railway 
Member be pleased to state: . 

(a) whether the various Branches in the Railway Board's Office have beeD 
or are to be formed into a few groups with a view to confiDing the promotions of 
a man to the partioular group in which he is placed; 

(b) if' so, whether the Home Department and/or the Federal Public Service 
Commission are aware of this scheme; if' not, whether Government propOl8 to 
cons'!.lt them as the matter may have an adverse effect OD the meD who were 
recruIted through them; and 

(0) ~~t .er Go~~rnme~t.prop~e. to, .~t.r p' .~~ ~ ep. pr,DJ l, .~~a  group. 
~ t~l't t~t:  may, haye, e llal.. ~~ e  of P~motlo~  ~,D tt why not? 
"" ..... *- IUr .,. .... ,B.eaUtla:. (a) No, Sir, .are i. ai,.pralea. DO 

.ten,t ~ of ..alterinw the exiating procedtite. . 
~  .~~ (0). on~t ar ~. 
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~1 l'l'IIlIIn oJ'STAJ'J' Oli B. B. 4; C. I. lUILw,ur 

580. ·PaacIlt Kukut BIhari L&l Bbaqava: (B) Will the B;onourabI.- the Rail-
way )Iember please state how recruitment is made for the staff of subordinate 
and higher grades in the B. B. ana O. 1. Railway'(metre gauge)? 

(b) Are there any Selection Boards for recruitment and promotion? If !;i), 

bow many, and how Bre they constituted? 
(c) Do there exist any rules to guide these Selection Boards? If so, will 

the Honourable ;Member place them on the table? If not, will suah rules be 
framed now to avoid any chances of partiality in selection? . 

(d) Have there been any cases of appointments and promotions to the services 
without the consultation of the Selection Boards? If so, in how many cases 
and for what reasons? 

The JloIlo1U'&ble Sir :adWUl BenUIIU : (a) .As regards re r .en~ of Bub-
ordinate staff on the B. B. and C. I. Railway, the Honourable Member is referred 
to my reply to part (a) of S1iarred Question No. 110, asked in this House on 8th 
February, 1946. As regards gazetted officers, recruitment to railway services, 
Class I, is made in accordance with rules 124 and 131 of State Hailway Establish-
ment Code, Volume I, a copy of which is available in the Library of the House. 
Such recruitment is effected through the Federal Public Service Oommission. 

(b) Yes. They are constituted in 'accordance with ~e rules contained in 
Appendices II and II-A of the State Railway Establishment Oode referred to ill 
the reply to part (a). 'l'here is no fixed number as Selection Boards are appoint. 
ed ad hoc. 'fht1 selection of senior subordinates for officiating vacancies in gazeb-
ted posts is carried out in accordance with the instructions contained in Railwa.y 
Board's letter No. E44PM12, dated 14th November, 1944, a copy of which was 
placed on the table of the House in reply to part (b) of Laia Sham Lall's Starred 
Question No. 1180, asked on 20th March, 1945. The permanent promotion of 
such staff is effected by the Railway Board in consultation with the Federal 
Public Service Oommission. 

As regards promo,ion of gazetted oflicers to administrative posts in perma-
nent vUl'ancies or vacancies of long duration, the selection is made by the 
Railway 1B0ard after examining the confidential reports and service records of 
tha sellior offieera eligible for selection. 

(c) The rules are those mentioned in the reply to parts (a) anti (b). The reply 
to the last portion does not alise. 

(d) Government are informed that the railway administration are not aware 
of any such case. The reply to the second portion doelt not arise. 

CoKKuliAL PBoPO:a'l'IOli DT RJaaaUI'I' .... '1' AlID PBoJlO'l'lOKS ON R.t.JLWAY8 
&11. ·Paadit Kukut BUwi La! Bharia ... : (a) Will the Honourable the 

Railway Member please state wb.at prop~rt on, if any .. is fixed for d eren~ com-
munities, E1Jropeans, Anglo-Indians, Hmdus, ;MuslImS, etc., for recrUltment 
and promotion to higher and lower grade services? 

(b) Is it a fact that Anglo-Indian subordinates have been promoted to the 
post of Signal Engineer without requisite technical qualifications in preference 
to tbe subordinates of other communities possessing necessary qualifications? 

(0) Is it a fact that appeals preferred in such cases are pending fol" a con-
liderable period without any decision t'hereon? 

(d) What steps does the Honourable Member contemplate to take to avoid 
the rep~t t on of such instances in future? 

'l"he IIoDoUrable Sir J:dward. BanthaU: (a) Communal reservation of 
1f808ncies in the gazetted and non-gazetted services open to direct recruitmenJ 
i. made in 'accordance with the provisions of Go ~'m.en  of India. (Heme 
Department) Resolutions No. 14/17-B/33. rlRted 4th July, 1934, No. 14/5/88 
dated 1st May, 1989, and No. 28/5/42Est.(S), dated 11th Augua., 1948, copies of 
which are available in the Library of the House. Promotions, including those • 
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from ~on azetted to gazetted post.. are noi IQade on a communal baais. :v acanciea in the auperior services on railways to .the extent of 20 per cent.. ara. 
filled by promoting staff from the Lower Gazetted ~r ~ an~ non-gazetted rank •. 
t:)uch promotions ate also noj made on comIQunal conslderatwnB. 

(b) and (c). TIle reply -is in the negative . 
.(d) Does not arise. 

RBVIBBD SoALB OJ' PAY Oli B. B. & C. L RA.lLWAY (libTBB GAl1GB) 
062. ·Padit Kukut Bihari L&l Bhargava: (a) Will the Honourable the Rail-

way ,Member please state if Government are aware that the revised scale of pay 
for the staff of the B. B. and C. 1. Railway (metre gauge) is omparat el~ 
much lower than that of the other State Railways like the E. 1. Railway? 

(b) If so, what is the reason for such discrimination? Do Government pro-
pose to take steps to revise the scale in order to bring it to level with other 
State Ra,ilwuys? 

De Honourable Sir Edw&rd. BenthaJl: (a) While the revised scales of pay 
of some of the staff on the Metre Gauge sections of the B. B. and C. 1. Railway 
may, in some instances, be lower as compared with those of corresponding cate-
gories on t e~. 1. Railway, Government do not consider that the -aiBparity ia-
either general or appreciable. 

(b) The extent to which uniformity of scales on all railways is practicable is 
being examined as part of the general question of postwar scales, though it is 
doubtful i,f entire uniformity is called for having regard to different conditions in 
difterent parts of the country. 

683* and 564·. [Withdrawn.] 

PBoIIIOTlOli OF NOli-lliDUliS TO POSTS OF Clmi:F COllllUS8IOliD ~D GUB&&.L 
MAIUGU OJ'RAlLWAYS 

565. ·Srijut Dhirencira Xanta Lahlri Ohouclhury: Will the Honourable the 
Railway lI4embel' please state: 

(a) if it is a fact that the posts of Chief Commissioner for Railways und 
General Managers of Railways are exclusively intended for non-Indians; if not, 
what the fact is; 

(b) if it is a filet that during the preceding two years senior most Indians 
have been superseded by junior most non-Indians for those posts' if not what 
the fact is; , 

(c) how these appointments are made and who selects them' and 
(d) whether the Federal Public Service Commission has 'any say in the 

selection? . 
fte Honourablt 8Jr J:dward Bea&b.aIl: (a) No. The c1aiIQs of all senior: 

officers possessing the requisite qualifioations, irrespective of race or nationality 
are on der~d when selecting officers to fill these poste. ' 

(b) . As tl ~. posts a~ Beleot ~n posts and semori.ty is not therefore the sole 
factor lU makmg selectIOns, seDlor officers, both Indliln and non-Indian, have on 
occasion, not received promotion. ' 

(c) The Honourable Member is referred to my reply to part (d) of Sri M. 
Ananthasayanam Ayyangar's Starred Question No. 111, asked on 8th February, 
19(6. 

(d) The reply is in the negative. 
'l'ZOKBTLBSS TBA'vBL 

&68. ·Srijut Dhirencira Kata Lahlri Ohoudhury: (a) Has the attention of 
the Honourable the Railway Member been drawn to. the news· item by the 
A. P. T. published. in column 3 of page 4 of the Delhi Edition of the Hindllstan 
TimeR, dnted February 7, 1946, under the caption "Ticketless Travellers 
rre ~,ed  If so, will he please state whether the figure 2,000 (Two thousan!l!'!) 

is correct? • ' 
(b) Does the said figure relate to one train at one station or more? 
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ft, JIoaoUa1rIe IIr·.4WU1·BtdIIU.: (a) and, lb). I have seen the ne: .. 
item refertea\ to. lnform;ation &II ~ the conectDeaa of the Qwnber of tickeiIM. 
tl"llvellel'll. 1 ,1'l' l~ quoted in the news item as well &8 On the points ~t oned. 
ill part lL) of the question has beeu· caHed for and. will be la.ie;t on table oi. the 
lioust! in due course. . 

DtrrDts ~D FulrQ'l'lOlfS 01' GoVDlQlUT R4u.WAY POLIC., DaLm J1T.NOTIOJr 
11'7 ..... ,. u..aa ...... IMIrl,O .... .,.: (a). Baa, the att.eniion of 

tbe Honourable the Railw.ay l\(.'Pllwr ~I  elra:w". tQ. a., l~' er. p, l ~ in 
coluJnll 7 of p8i6 u· Qf .$bJ Oelb.i. ~4 .~ of the ad.~tG., 1'ime" d~. 
~'. ar  7, . J~.. 1Wier,. $Ao. ~p~ ... 4j Del~. J lDo o~  l' I ~. wi.V: lw: 
please state if It IS a., fact that. at; ~ll a'  Stations law, and o~er IUe ma n~ 
tAlined. by the Government RaUway. Police Force l' . 

(b) Is guarding, a~ n  and patrolling platforms, buildings and. Bailw., •. 
the duty and function of the Police Force at Railway Stations l' 

(c) UDder what ciroumatanoes cIC) the begara.ge'. aaceaa to plMfOQlUlt wbich 
are guarded. and patrol!.ed, by the Polige Foree l' 

(d) Is it Q fact that a Railway servant has no power vested by tlie Indian 
Railways Act to eject the beggars from platforms whieb are guarded aDd; 
patrolled by the Police Force? If not what is the fact l' 

'r '.~a le Sir K.dwanl BIJlUla11: (a) Yes. 

(b) Such portion of the w!>l'k, of gulUd:ing, watching, and patrolling platforma, 
~ ld n  and Railways as comes within the meaning of maintenancl\ of Law. 
and Order forms on'e of the duties and functions of the Police Force at railway 
.stations. 

(c) Keeping the station premises clear of beggars is only one of the multi-
farious duties of the Police Staff, and the beggars get. access to platforms boy 
unauthorised routes while the Stat! are engaged otherwise. 
(d) Railway servants' have adequate powers to eject 01' proseoute beggars. 

SUlI-DIvmIlfG 01' IG~ Co:NTIU.CT AT AlouTUB ON COllOlUlfAL BADIS 

668. ~ t DbireD4ra Kula LIbirI. OlloudhUrJ.!. Will the Honourable the 
Railway Member please refer to the feply given to starred question No. 219 
asked on the 16th November, 1948, regarding sub-division of contracts on 
communal basis on Railways, vi.: -"I have no reason to suppose that this 
{lolicy has not been followed by the North Western Railway ever since the 
issue of the letter referred to", and state: 

(8) if it is a fact that the General Manager. North Western Railway has 
't'ecelltiy sub-divided the Cigarette Contract at Amritsar on communal basis 
against the. declared policy enunciated in that reply; if not, what the: fact is; 
and ' 

(b) whether Government now propose to adopt that policy by cancelling 
the said sub-division of-Ahe said contract; if not; why not1 
The HODOurable Sir J:dward Bentball: ( a) No, Sir. There were formerly two 

~ontra tor  for the sale of cigarettes at Amritsar. The contract. of one was 
terminatE!(! Om~ t:me ago on account. of. bad work and thijl a~ now ee~ 

l'evived and given to anotaer contractor. 

(h) Does not arise. 

NON-SUPPLY o~ SV»I.!VEI .4 JO~  TO PuBLIc 

1 tt~ .~ ~~~ ..... ' ... l rl J~'  (a) .Will t ~. l nQ~r.,a le 
Member for: Wllr ra 'p'po~ '1[m4b state WDI ~ere is shprtage of a on~ now 
~. all the Railways when the waf is over? . . 

•. (b) lit it npt a .fact t a~ .. la ~ ~~er o a ~ are surplus in all the 
~ . , , .:ap,d . lye'., th.y ar,e .. nq •.• ~p~e~ to. u.,. p,.~. ~ demAIJd? ' 
:-e) When do Government expect to Bupply theBe a o~B to the publio 

'Without any', ~l  
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'OeHoIioVable sir J:dward Benthall: (a) I would refer the Honourable 

Member t;.) para. 2 of myBudget speech on the 18th instuut, where 1 explained 
that despite decrease in Military traffic, a high rate of transport activity 
continues,although, of course, the d:str:bution of traffic has altered. A. 
evidence of thi( 1 might add that we have loaded in January 1946 over 8 per 
cent more wagons on the Broad Gauge than in' January 1945. Despite thi, 
the transport demands continued to exceed the available supply. 

(b) No. 
(c) As I said in para. 2 of my ;Budget speech, it is necessary for the tillle 

being to muintain in operation, in decreasing degree a system of priority move-
ment oontrol. Present ind'cations are that this wiil have to continue at lea.t 
until the erid of August 1946. 

&u.W4Y ENGINU PuBmu.SBD J'BOlII .AlIIEBJ:CA AND CANADA 

BIO. ·lDlan Bahadur HdI II. Gb.lunfarull&:, (a) Will the Honourable the 
}{ailway Member please state the number of Hailway engines which have been 
purchased during the period 1943-45 from Amerioa and Canada? 

(b) How many of these are now on the Railway lines in working order? 
(c) How many of these are in workshops requiring repairs? ' 
(4) Do these engines come up in performance and efficiency to' the 

standard that was expected of engines of a similar design? 
The Konourable Sir Edward Bent.haJl1: (a) From 1st January 1948 to 8lat 

Dec:ember HMo. 349 locomotives were ordered from the U.S.A. and 292 weft' 
ordered from Canada for use in Ind:a. or this total of 641, 450 had been pu_ 
into service up to the end of 1945. 

(b) and (c) Figures are not ava:lable to show separately the number of the .. 
looomotives which are working or are temporar~l  under,repair; but it is known 
that the number under repair, consider:ng the operating conditions wh:ch 
prevailed during the war, is not abnormal. 

(d) Yes. 
LATB ~G OF TRAINS OJ:' EAST INDIAN AND OUDX AND TmBUT RAILWAYS, 

, . I ' 

571. ·Kha,n Ba.badur Hafts X. GhuaDfarulla: (a) Is the Honourable the_ 
Uai!way Member nware that almost all the trllins are now rUllning late on the 
East Indian Hailway !lnd Oudh and Tirhut Railway? 

(b) What steps are being taken to stop, the late runnings? 
(c) Is it a fact that sometimes trains leave from the starting stations 

about an hour late? Who is responsible for the late startings? 
(d) Is 6ny action being taken against the officers"-and men who are res-

ponsible for the late arri,'a]s Rm1 depaJltures? , 
The Honourable Sir Edward Bentb&ll: (a) There has been a considerable 

degree of unpunctuaHy in the running of trains on the E.!. and O.T. Railway., 
but it is an overstatement to say that almost all the trains are now running 
late. 

(b) All necessary measures are taken to improve punctuality; Officers anel 
inspecting staff have been instructell to travel more frequently with the train. 
to see that time is not lost at stations or on the line, for other than unavo'dable 
Teasons such as engine failure due to bad coal, and all avoidable detentions are 
taken up. The loads of passenger trains have been reduced to enable driven 
to maint ain. thE" booked speed and to make up time in the event of. _:ns being 
dat&ine.l from unavoidable causes. , The running of trains is very carefll11y 
watched both by Divis'ona.l Superintendents and Headqua.rters Offices. 

(c) Yes, t ~  somet:mes happens, but late starts may arise from a oombina. 
tion of unavoidable causes" and are not necessarily attributable • to any partioular 
,official. , 

(dr Yea, deteDtiOlls are checked very carefully and whenevei' the .taft' are 
found, at fault, suitable action is taken to prevent; a reourience of ~ 
-detentions. 

II 

• 
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Nox-RIlOOGNlTIOX 01' OUDH AND TmBUT RAn.WAYJlBX"S UNIOX" 

1'l'2. ·Shrl Satya Barayan SiDh&: (8) Is the Honourable the Railway M..em-
ber aware that in spite of the condition precedent to official recognition of the' 
Union as provided in Appendix 13 of the Railway Establishment Code having 
been fulfilled repeatedly, the Oudh and Tirhut Railwaymen's Unio!!' has not been 
accorded recognition by the management. yet, and that the question is pending 
before the General Manager for the last three years? 

(b) If the reply to (a) be in \pe affirmative, will the Honourable l\(embe 
please give the reasous for non-compliance? 

"I'he Honourable Sir Bdward Bent.h&ll: (u) The actual posit:on does no," 
appear to be as stated in the Honourable Member's question. Government are 
informed that in spite of the assurance held out by the GeJ:leral Manager to-
consider the question of the t1nion's recognition, the latter has, even after 
repeated references, failed to produce certain current records to sat:sfy him 
regarding its status. 

(b) Does not arise. 
SoALBS 01' PAY OF OFI'IOBBS AND SU'BORDIlIATB STAn ON OUDH AND 

'I'nuroT RA.ILW AY 
BTl. ·Shrl ~a Bar.,a SlDh&: (a) Will the Honourable the Railway Mem-

ber please state <a) if it, is a fact that the scales of pay of the General Manager of 
the Oudh aud Tirhllt Railway and other big officers of the Railway have ee~l 
raised to the level of the respective scales of other State Railways? 

(b) Is it R fact that the scaleR and grades of pay of the subordinate employees 
are still very much below the respective scales in other State, Railways? 

fte HOIlODl&ble Sir Bdward Benthall: (a) and (b). The General Manager 
of the O. T. Railway has been given the Staie Railway scale of pay". As 
regards other gazetted staft and non-gazetted staft, the Honourable 14ember is. 
referred to my reply to Mr. B. B. Varma's Starred Question No. 115 asked on 
8th February, 1946. 

FOODGB.4I:N88Ul'PLIBD TO STA.JI'F OJ' OUDH AXD Tmmrr RAILWAY 
151'. ·Bhrt Satya Barayan 8lDh&: Will the Honourable the Railway Member 

please state if Government are aware that foodgrains that are supplied to" the 
staft of the Oudh and Tirhut Rai!way are not fit for ordinary human 
consumption? 

'the JIonearable Sir Bdward Benth&U: Government. have received no comp-
laint' and have no reason to beHeve that the foodgrains supplied to the staft on 
the O.T. Railway are not fit for ordinary human on mpt~on. 

EXClIA.NOE FACILlTD8 AND SECUB1TY OJ' PBOPEBTIE8 OJ' INDIAN NATIONALS IN 
INDo-CBmA 

1115. ·Sree Satya Prlya B&Il8rjee: Will the Foreign Secretary be pleased to 
state: 

(a) whether he is aware of the difficulties experienced by the Indian Nationals 
in Indo-China in the matter of sending money to their families and dependants 
in India even after the French re-occupation of Indo-China; 

(b) whether any steps have been taken to remove these difficulties; if so, what 
those steps are; 

(c) whether any representation has reached the Government of India relrard'-
log the safety and security of the properties of the Indian Nationals in Indo-
China; if so, what action has been taken thereon; 

(d) whether facilities for repatriation of the Indian Nationals in Indo-China 
have been given and ViCB-tM184, wbetht'r facilities for passage of Indians owning 
pl"Operties in Indo-Chilla have been provided to enable them to go and look after 
their properties in Indo-China: 

(e) whether 'Mr. Aney, the representative of the Government of India in 
Ceylon was asked to visit Indo-China and to report about the conditions of 
Indians there; if so, what his recommendations are; and 
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(f) whether his attention has been drawn to the state.ment ?f Sree V. 
Nadimuthee Pillai regarding the position of Indians in Indo-C.hlna which appt'ar-
ed 1I1 the Hindu. of the 20th December, 1945 and the IndIan ~pre  of the 
25th December, 1945? 
111'. H. Weightima.n: (a) \0 (d). I wou:d refer the Hon.ournhle Member to the 

.repI:es given by me on the 22nd February 1946 to questIons Nos. 440 and 441. 

(e) Yes, ~r. Aney was deputed by the Government of India to en9uire into 
the condition of Indians in French Indo-China and S:am. The most Important 
of his recommendations in respect of Indians in Indo-China are for the provision 
of facilities for travel between that terr:tory and India and for the remittance 
of funds. He also suggested consideration of the possibility of appo~t ll  
all Indian Vice-Consul to the slaft· of Ris Majesty's Consulate-General at SaIgon. 

(f) Yes, Sir. 

I J B B BO ~ B RAILWAY LINE 

6'11. ·Srl A. KaruD&kar& _enon: (a) Will the Honourable the Railway' 
Member be pleased to state when the 1nm r~ oran r Line was constructed 
and what its mileage is? .. 
(b) What was the total expenditure incurred on its construction inclusive of: 

the value of lands acquired for the purpose? 
(0) What will be the cost of its restoration? 
(d) Are the lands still owned by Government? 
(e) Is the policy bf restoration of the lines based on public utility, 'lr profits· 

that could be made by running the line? . 
(f) Are Government aware of the possibility of starting paper-mills and other 

mills in the area on account of the facility of obtaining large quantities of 
bamboo and timber at the place and its neigbbourhood? 
(g) Are Government aware that Nilomhnr is fl. great fuel exporting centre? 
(h) Are Government aware that the Phykara scheme is proposed to Le 

introduced in Nilnmbur? 
(i) Why do not Government consider the advisability of restoring the line? 

ft.e Honourable Sir J:dwll'd Benthall: (6) The-Shoranur-Nilambur line was 
opened for traffic in 1P27 and its m'leage W!.I.t; 41·37. 
(b) The capital outlay on the construction of this line was Rs. 8Q.,29,184. 
(c) The cost of restoration cannot be stated accurately without an engineering 

survey, but it is roughly est:mated to be about Rs. 20 lakhs. 
(d) Yes. 
(e) As mentioned by me in the discussions in the Council of State on the 

22nd of February, 1943, the restoration of each line dismantled during the war 
is e n ~ com.idered on its own merits. Due. weight is, therefure, given, inter 
ali.I, to th ~ rpmunerativeness of. the ~ro e t lind to its value as a public utility. . 
(f), (g) and (h). These consIderatIOns would affect the-remunerativeness of 

the project. But taking all factors into considerat:on, the line, if restored, is 
expected to he unremunerative. 
(i) The restoration. has been considered in conjunction with the Madras 

Government and it has been decided not to relay the line. 

MANUI"AOTUBIII OJ!' AMMONIUM: SULPBATII AT SINDm 

an .• JIr. K. O. 1feou: (a) With reference to his answer to starred question 
No. 282 of the 18th February, 1946, will the Honourable ;Member for Industries 
and Supplies be pleased to make a statement as to whether Government obtAin-
ed a comprehensive idea about the financi81 implications of the scheme for 1 he 
manufacture of ammonium sulphate at Sindri, before sanctioning the negotiation 
of agreements for the supply. of plant and machinery, . particularly in regard to 
capital, expenditure,·estimated recurring cost, the estimated cost of production 
of ammonium sulphate and bye-products and the probable selling price thereof as 
well as the probable proSt or loss arising from the entire transRction? 

B2 
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(b) What is t ~ method of prodtfotion to be adopted in this behaH, and, if 

there. was any ch01ce. between different lJl",thods, what ure the reaSOllS for the 
adoption of any ~artl lar method in preference to any 'other? Were the 
advantages and disadvantages of different alternative processes fully explored 
by Government and are Government satisfied that the process decided upon IS 
the e~pe t one and suited to the resources of the coulltry? 
. Jae,~~, 1Ir. ~. A. Waup: (a) Yes, S:r. Information on th:s subject 
IS <:ontallled j.ll the p~ ed lteport of the Technical Mission appuiuttld to 
ad ~ e on the productlOn of Artificial Fert:lisers . in India. The present con-
~lta':lt  have confirmed the generl;\l findings of the Miss'on, awl the informa-

tion, .lD regard to the capital cost of the project, and the production cost of 
fertilizers, as set out in the ~ on .Report. 

(b) The method of pro.duction is explained in the Technical Mission Report, 
also the rea ~n  o~ adoptwg the method to be employed in the Sindri Faotory. 
Government IS ~t ~e.d that the process decided upon is the' cheapest, having 
regard to the avallabll:ty of raw materials and the resources of the country . 

• MAliUFAO'I'17&B OJ' AIoIONIUM SULPHATlii AT SINDB.I 
... 1'18. *Mr. X.O •• 800': (a) Will the Honourable Member for lndustries and 
Supplies please state: what is the estimated approximate total quantity of 
gypsum available in India, and what steps have Government taken to conserve 
t.he same and reserve its use for suitable purposes? Are the ascertained reserves 
ade ~ate to meet the present and future requirements of the country for the 

'.manufacture of sulphate of ammonia, as also other essential oommodities? 
(b) Have Government any definite idea as yet as regards the extent to which 

machinery, other equipment and plant needed for the factory may be manufac-
tured in India? What is the approximate value of such machinery, other equip-
lllent and plant that are proposed to be manufactured in India? 

(c) Is the Honourable Member in a position to' make a statement giving an 
approximate idea as regards the organisation of the higher personnel to be engaged 
in running the factory, ~nd what proportion of such personnel will be Indian? 

(d) What is the approximate quantity of coke that will be required for run-
ning the factory, and what arrangements do Government propose to make for 
the manufacture or purchase of such coke? Has any definit,e scheme been 
considered in this connection? If so, will the. Honourable Member give full 
particulars of such scheme? 

The Honourable lit. A. A. Waugh: (a) The infomlafon is given in the 
Report of the Technical Mission appo:nted to advise on the production of ,Artifi-
cial Fertilizers in India: Deposits mentioned in this report are known deposits; 
there may be others yet to be explored. Government. is taKing full steps to 
control and conserve reserves of gypsum. 

(b) The information is given in the Technical M:ssion's report. The approxi-
mate figures estimated for plant and ~ld n~ structures which can be manufac-
tured in India is Rs. 1·89 crores roundly. Other works to be exeouted in ,India, 
amount to ;as. 4·75 crores. The cost of imported plant and services will be 
Rs. 4·12 crores roundly. .-

(c) The organization is being worked out. It is hoped that at least 75 
per cent of the higher personnel will be Indian. ,. 

(d) Approximately 600 t-ons of coke per day will. be required. Government 
is taking steps to ensure that this supply will be available. A definite scheme 
is being worked out for this purpose. Details, howe:ver,; ·ha\leDot ., yet been 
settled. 

RE-ENTRY INTo MA.m:PuB. STATlIl OJ' INDUlI' BU8Inls8l1D1N 

-, &79. ,*IIr.lt. O. ,Bepgy: Will the Secretary for .External Affail'S Department 
be ple~ ed po state. whether any representation has been received by GO ~rD '  
ment .in _regW:.d to re-entry. '. nto~ .. anipur State, of certa.. in Indian businessmen, 
who evacuated, ,t ~.om: d ~  the war ~mer en  period,f If so,will he: be " 
pleaSed to indiC$,tethe D,at.. ~ of the grievances represented, and. the _ODi ·if 
any t, that has been takf'n on behalf of ,Government for the remom' thereof,? J' 
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"JIr.H.WIIghtm&D: The quest:on· should have :been addreued to the 

Hanourablethe Leader of, the House. It has accordingly been transferred to 
the Final List of questions for the 6th March, 1946, when it will be answered 

, ,by·the' ,BoDourable the Leader of the ;House. 
ExPENDITURB maUROD ON LITIGATION' UNDD PAYJIBNT OJ' WA.GES.Am n 

ILLEGAL DlIID'tTcmON8 ON NORTH' WBS'l'BBN &u.WA.Y 
580. ·Sri T. V. Satakopacharl: Will the Honoutable the a. a ~em er 

please state: 
(a) the expenditure so far incurred by the North Western Railway for: 
(i) refund of the amount. illegally deducted from tlu! wages of employed 

persons during the preceding three years; .. 
(ii) payment of the delayed wages of employed persons durmg that penod; 
(iii) compensation awarded by the authority appointed. under the Payment 

of Wages Act against the Divisional Superintendents persons responsible for ,the 
payment of ",'ages to employed persons; and 

(iv) costs in the proceedings under the Payment of Wages A,ct, showing the 
(1) travelling allowances of the staff engaged in the proceedings, (2) pay of the 
statlfor the days remained engaged in those proceedings; and (8) costs awarded 
to the applicants; 

(b) the head of account to which the said expenditure was debited; and 
(c) the justification of the said expenditure from public money against the 

".pirit and provisions of the Payment of' Wages Act? . 
1ft. ·aOllOUl'abl •• 8lr :ldw&rcl •• ntllan:(a) Information is being collected in 

.spect of items (i), (ii) and (iii) and will be laid on the table of the House 
in due course. As regards item (iv) , I regret I cannot undertake to cdllect the 
infonnation, as it would involve an expenditure of t:meand labour in(!otlimensu· 
rate with the rtlsults. 

(b) The refunds referred to in part (a) (i) of th:s question were debiMd to 
the 'same head of Account to which the deductions were orig'nally eredited. 
~ payt;.ent of delayed wages referred to in' 'Part. (a) (ii) were debited to'the 

same heal!' of Account to which the wages of the person concerned are debitable. 
'As regards the compensation awards and the costs referred to in parts (a) (;ii) 
and (iv), the debits were made against Abstract E·1200 or E·ll00 as the ease 
t'8quired. 

(c) The proceedings under the Payment 01. Wages Act are against the 
Administration in the I'erson of the Paymaster. The Administrat:on therefore 
defends itself by defending the Paymaster who acts in his offic'al capacity in 
c.ircumstanoes connected w:th his duty. Government do not consider that allch 
expenditure is against the spirit and provis:ons of the Payment of Wages Act. 

BEllov A.L OJ' CALcUTTA TBLBGBA.PHS WORKSHOP AND STOREYABD TO JUBBULPOBB 
681. '*8rll'8&ty& Priy& BUlerjel: Will the Secretary for Posts and Air be 

pleased to state: 
(a) whether the Government of India have finally decided upon the removal 

'of' the '16 year old· fully equipped Telegraph Workshop and stores from Alipore, 
Calcutta to J ubbulpur; 

(b) whether the Telegraph Workshop at Jubbulpur was planned as a security 
measure, to be a duplicate ~or op for war time production; and 

(c) the reasons for this decision, if any, of removal after 75 years of COIl-
tinued existence of the Telegraph Workshop and stores at Alipur? 

Sir Gurunath B.WOOl: (a) No. 
(b) The Workshop at Jubbulpore was planned as a means of increasing 

product:on duripg the War. It was also intended to provde an alternative 
means of prod t ~ in the event of air raid damage at Calcutta. 

(c) Does not arise in view of the 'reply to part (a), 

---------------_._-_._ ... _ ............ __ ..... -
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B8110VA.L 01' C'&'LOU'TU T .. IIGWHS WO&l[SHOI" AND STOBIIY.&.BD TO JlJ'BB11 PO~. 
III. -8IIe Sava Prlya Banerj .. : Will the Seoretary for Posta and Air be 

pleased to state: 
(a) whether he has received representation ro~ the servioe or an ~oD  such 

as Indian Telegraph Association, India, Posts and Telegraphs Union and the 
All-India Telegraph Union protesting against the re,moval of the Telegraph Work-
shop and .storeyard from Calcutta to J ubbulpur; 

(b) whether his attention has been drawn to the main editorial of the 
Morning New" Calcutta, dated January 16, as also to the editorial comments 
in tht! A mrita Ba.a~ Patrika, Calcutta Edition, dated J Ilnuary 25, 1946; 

(c) the expenses so far incurred by the Go ern~en~ of India to establish the 
duplioate Telegraph Workshop at Jubbulpur and for opening training olasses 
there and the expenaes likely to be incurred to materialise the whole scheme of 
transfer;' and 

(d) whether, in view of the prevailing dissatisfaction among the employees 
and the public opinion against the transfer, he proposes to consider the desir-
ability of appointing a predominantly non-official Committee to go into tp,e whole 
question in all its bearings before giving effect to the decision of the transfer? 

Sir Gurau.t.h B..,oor: 
_ (a) and (b). Yes. 
(c) The expenditure on buildings and Apparatus and Plant at Jubbulpore is 

of the order of Rs. 65 'lakhs, inoluding the Departmental Train'ng Centre 
buildings. Information is not available on the expense likely to be incurred. 

(d) The matter is still under departmental examination and Government do 
not consider it necessary to appoint any Committee at this stage. 

STOP;A.GII OJ' SUPPLIIIS OJ' UMBBlDLLA. MA.TIIBU.LS TO AsSAJI . ' 

188. -BreeJu\ BohIDi Kumar Ohouclhurt:, (a> Will the Ronourable Member 
for Industries and Supplies be pleased to state if it is a fact that the suppiies 
of umbrella cloth and other materials necessaty for the,manufacture of umbrellas 
for the Province of Assam has been reoently stopped and that the Plbvinoe has 
been directed to take its requirements in ready made umbrellas from the Calcutta 
Merchants through the Calcutta Umbrella Assooiation? 

(b) Has this arrangement been brought into force in any other Province 
excepting Assam? 

(c) If the aftswers to parts (a) and (b) are in the affirmative, why and when 
JI'88 this action taken? 

(d) What is the number of umbrellas which has been allotted for import to 
Assam, for the year 1946? 

(e) Are Government aware that due to this order the umbrella faotories in 
Assam will have to be closed down and a large number of employees will go out 
of employment? 

"the Bcmourable 1Ir • .6. • .6.. Waup: (a), (b) and (c). It is a fact that an 
allocation of umbrella mak:ng materials was not made to Assam when allocatiOlUl 
were made to other provinces. The reason was that no report of umbrella-
Dlakit g (,llpacity was received from Assam when asked for although such 
informat:on was furnished by other Provinces. The information has now been 
received from Assam, and materials have now been allocated. 

(d) Q,OOO dozens. 
(e) a~r al  have now. been allocated to Assam. , 

STOPUOII OJ' SUPPLIIIS 01' UOIUII..LA. MA.TIIBULS TO AsSAJI 
1M. -BreeJut Boh1Dl Kumar Ohouclhurt: (a) Will the Honourable Member 

for Industries Bnd Supplies be pleased to state if Government 'are aware that 
due to irregularities and insufficienC':'I" of transport the Proy:nce of Assam had 
Buffered in the DAst for inadequate suppHes of .the necessaries of life? ' -.,--



r ~ B D Qt'ESTIONS AND ANSWl!1RS 1595 
(b) Is it n fact that a large quantity of rods used for umbrellas is available 

in Assam, lind that the Province can easily manufacture large quantities of 
umbrellas if supplies of cloth and steel materials are given? 

(c) In view of the hardship which the present arrangement is likely to cause 
to the umbrella industry as well a8 to the general public, and, in view of the 
fact that the roins will set'in soon in Assam, do Government propose to rel~e -
immediately a reasonable quantity of cloth and other necessaries lor the manu-
facture of umbrellas? .. 

'file Honourable Mr. A. A. Waugh: (a) Yes,Sir. 
(b) Government have not gdt detailed information, but no doubt the 

Honourable Member is right·. ~ " 
(c) I would refer the Honourable Member to the &nswer given to (a), (b) and 

(c) of question ~o. 588. I am grateful to him for having brought this case to 
notice. 

UNS'l'ARRED QUESTIONS AND ~  

IIIPBOVBIIBNT IN OLD DatU,BlIIs ROAD I'BOH OR&NDn&LA. TO S&:.&1I:&:&I.& 
d. Mr. lfa,eDclraDath Mukhopadhyay: (a) Will the Honourable ~em er 

for War Transport be pleased to state whet reply if any the Government of India 
have reC'.eived from the Government of Bengal in respect of their letter No. 
R 5(8)/45, duted Simla, the 7th December, 1945, on the subject of the Improve-
mfmt in the Old UllIIare& Road from Chanditala to Sheal,'hala? 

(b) How mllny representations were received by the Government of India in 
the matter of the said Road, and what acpion was taken on them? 

(c) Was any money, and, if so, how much, sanctioned for the said purpose, 
and has any money been spent on it? If so, how much? If not, why not? 

(d) How does the matter now stand? 
The Honourable Sir J:dward BeDthaij: (a) No reply was asked for and none 

has been received. 
(b) Four. 'fhe first...representat:on was received in 1988 and after d'scussioD. 

with the Provincial Government the Government of India decided to approve 
of the work being undertaken at the expense of the Provincial Road Fund 
Allocation. This decision wascommun:cated to the petitioners :n )lay 1989. 
The three subsequent representations, which contained enquir'es regarding the 
progress of I he work, were forwarded to the Bengal Government for disposal. 

. (c) In 1989 an estimate was approved for Rs. 8t lakhs. Later in pursuance 
()f tbe general policy of stopping all avo:dable civil works expenditure during 
the War, it was dec:ded to suspend work temporarily: Up to the 80th Septem-
ber 1945 approximately Rs. 71,500 had been spent. . 

(d) The mat.ter is under discussion w:th the (Jovemment of Bengal. 
LIOBNOES FOB SALE OJ' BOOKS, NEWSPAPBBS, BTO., O!i NOBT&: WBSTlDBN A.ND GBUT . 

INDIAN PENINSULA Rmw&y STA.TION PLATFOBHS 

'9. Shrl Sri l'rakua: Will the Honourable the Railway Member be pleased 
to state: 

(a) if the North Western Railway and the Great Indian Peninsula Railway 
have any principles in the matter of inviting tenders and granting licences for 
the sale of books, newspapers, etc·, on the station platforms of those Railways: 

(b) when the last tenders were invited, and what was the method followed 
in granting licences; and 

(c) whose tenders were tinally chosen, and the reasons for the choice? 
The Btmourable Sir J:dward Benth&1l: (a) Contracts are let out after calling 

for public tenders and are usuall:r for a period of 5 years. 
Cb) N. W. RaiiIDay.-Decemher 19415. 
G. 1. P. Railway.-Mareh 1Q45. 
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The contract was granted to the highest tenderer likely 
semM to the publio. 

[27TH ~B. 1946Ait 
ro render efficient 

~. W. Railway.-Messrs. Rai Sahib M. Gulab Singh and Sons of Lah'ore. 
a.I.p. Railway.-Messrs. A. H. Wheeler and Company. The above were 

ohdsen for reasons enumerated in reply to (b). 

.. LIOlINOBS J'OR S.ALB OJ' lOB UD .Alm.A.TlIID WATlIIB ON OBB.TAIN RAILw.'-YS 

&0. Shrl Srt Pra.kua: Will the Honourable the Railway ;Member be pleased 
to state: . '. . . 

. ; (a) ttte system according to which licences' were granted for the sale of ice 
. and aerat-ed water on the North Western Railway, Great Indian Peninusia 
,Railway, East Indian Railway and Bengal Nagpur Railway;, 

'(b) the number of free' passes permitted to the licenoee& to travel on the 
Railways concerned; and 

(c) the class in which the licenceel5 can travel on the various Railways; and 
if any discrimination is made among the different licencees? 

'lilt Kcm.oarable Sir Jldwlld Ben\ball: (a) N. W. RailWtly.-For the pl1rposes 
oJ. salaof Ice and Aerated Waters in trains as well as at ta~:on , the N. W. 
Railway System has been divided into four Sections, vi •. , Northern, Southern, 
Eastern and Central. In 1945, contracts for the above Sections were let out 
for a period of 8 years after inviting applicat:ons through the press ·from 
manulsclturers of Aerated Waters running suitable Aerated Water factorieil. 

a.I.p. Railway.-The licence for the sale of Ice and Aerated Water on traiUR 
W!lS giyen to the contractor who held the contract for the Dining Can, this 
being considered the most satisfactory arrangement. The" Refreshment ;Boom 
Contractors at stations are al80 permitted to sell Ice and Aerated Waters. The 
Food Stall contractors at stations can also sell Aerated waters. 

E. 1. Railway.-The contract for the sale of Ice, l' :~d Water, and Cordials 
over the entire system is held, since 1924, by e ~. Carlsbad Mineral Water 
Manufacturing Co., who were found to possess the bee,t and most up-tO-date 
plant .. 

B. N. RaiZway.-The licence lor sale of Ice and Aerated Waters in trains is 
snmted to one' contractor for the entire Railway. The licences' for Bale in 
atation premises are granted to the Indian Catering Contractors of the seCtions 
conoerned.· - .' 

(b) and (c). N. W. Railway.-4 second class, 4 inter class, and 11 third 
class season passes for the whole contract section. 85 third class season passes 
for specific beats within the contract section. 

In addit:on to the above, occasional second class cheque passes were allowed 
to licensees of Northern and Eastei'D Sections, and first class cheque passes to 
licensees of Southern and Central J:;ect:on8 for supervision work. 

G. I. P. Rat.lway.-Free third class passes are allowed to vendors in charge 
of the sales on trains. Information a8 to exact· number of passes is not 
available. 

E. 1. Railwall.-0ne first class, !) second class, 5 inter elass, and 4 third 
class, season passes. . 

B. N. Railwa1,.-The train vending contractor has been granted IS second 
olass, 7 inter class and 4 third class season passes . .... 

'Except on the N. W. Railway, the question of discriminaHon with regard 
to the class of passes does not anse. On the N. W. ;Railway, there is a difference , 
in class in the matter of occasional cheque passes allowed to licensees of the 
\'8riOllS sections as mentioned above, and the Railway B~ard are enquiring 
Into the necestty of continuing this practice. 

.. 
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SOlIlIIIlI J'OB LAYING OlDBTAIN NBW R.ur..WAY LImas CONNBCTING IlYJDINSINGH TO. 

o. , .~  GA17BA.'1'I, B'l'O. . . 

61. IIl.E. O.lfeogy: (a) Will the lIonourable the Railway Member be 
pleased to state whe.ther it is proposed to construct a Railway Jine P'om Gauri-
pur (Mymensingh) Junction to Ga.uhati, and a line from ~.Q an  Junction to 
a proposed junction station ou the former line at Paikura viatbe Sherpur town? 
If so, what_ stage has been reached in the consideration of the scheme, and 
when is the construction likely to be taken in hand? 

(b) "What will be the alignment of the Singhjani to Paikura line, particularly 
in the neighbourhood of the Sherpur town? Is it a fact that a_particular align-
ment was _adopted by the District Traffic Superintendent (Surv.ey) in accord-
ance with the recommenda.tion of the District ¥agistrate of, ;Mymensingh, and 
in conformity with the opinion, of the lo ar,p ~l ,'a  representeq by the Sherpur 
Peoples' Association and the Sherpur }derchants' Association; but that st • 
later stage another Railway officer advised some p~on  at t,he ,S_herpur tq:wn to 
ask for a different alignment? 

ft. JIoDourable Sir .dwa.rcl BenUlall: (a) The project of a railway line from 
Gauripore (Mymensingh) to Pandu' rtear (}auhati, is under investigation. A 
line from BUlgbjani viaSherpur to' Hangaon or some other point on the projeeted· 
Gauriporl:'·l'andu libe, 'is also under vestigation. '1'he deoision whether to 
construot these lines or pot, will, depenq ,on~ere~t  of the ~~  no ,,~e n ' 
C?&I'rled out and until tlisdecision is t~, it is not possible to a ~I :tJJ.e' 
oonstruction of the lilies will be ,taken, in hand. -

(b) The alignment between Singhjani and Bangaon will be fixed in accord-
ance with t-he result of the survey now in hand. Government have no informa-
'tjon .bout the'change of al;gnment referred to in t elat ~r,part of the , ~~t on. 

I .l ,~~  o~ Aooo,11,N'T. ol'~,~ ~~  ~o 

B. Ill. E. O. 5101Y: Will the Honourable the It,ailway ;M:ember' pIe ... 
state: 

(a) the extent of m l ~ar,  _ passenger traffic, in pa8senger mileage, ~~d bJ 
t ~Ind an Railways during the years 1988-39 to 1945-46, separately, ·f.or e~  
year; 

(b) the rate at which military passengers are charged as compared to the 
rate at which civilian passengers are charged; 

(c) the Railway traffic receipts in regard to (a), separately, for each year; 
(d) the number of military special trains run by Railways in the above .yeus. 

MpBrately, for each year; 
(e) the Railway receipts in respeot of (d), separately, for each year; 
(f) the amount of other coaching earnings from military traffic for the _ahove 

years; 

(g) the rate at which the coaching traffic for the military has been charged by 
Railways; 

(h) the extent of military goods traffic carried by Railways in toli mileage in 
the above years, separately, for eaoh year; 

(i) the rate _at which this goods traffic has been carrieda8 compared to the 
rate at which the civilian goods traffic is charged; and . 

(j) the total .goods traffic receipt of Railways in respeot of JDilitary good. 
traffic in all these years, separately, for each year? 
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The BODOUrIoble Sir Kdward BenUl&ll: (a) Passenger-mile figures are not 

·.parately available for ~ l tar  passengers carried by ordinary passenger ~ra D . 
The total passenger mileage civil and Military however was as follows:-

ToItJl PGUeft981' Milu (AU RGUu1IJo) 
PiDaDciai :year (Fipre in thouanu) 

1138-38 18,7'2,793 
183940 18,522,052 
IN041 19,928,619 
IN142 22,020,108 
IN243 
IN3-" 
IN.46 
IN5-·(Prom 1445 to 31-1045 

(. p~ 0Dl7 for ClUB I Bailwa)'ll.) 

24,352,756 
32,508,067 
37,590,722 
23,'89,811 

lrfilitary p~ e.l Tra:n Miles (Personnel including prisoners of war) are 
bowever available for 1948-44 and 1944-45 and are 8S follows:-

AU OI4N 1 RcHlIDOII (BG II! MG) 
(Figuree in Unite) 

IN34. IN.45 11'5-(Form 1445 to 31-]045) 
3,226,172 ',985,093 ',626,966 

(b). (g) and (i). The Honourable Member is referred to Rulea 22 and 30, and 
'Schedule at page 49, of 1. R. C. A. Military Tariff (No. I) Appendix K/I to I. R. C. A. 
Coaching Tariff (No. 14) and Chapter VII of 1. R. C. A. Goods Tariff (No. 266). 
Copies of whioh are.in the Library of this house. 

~ l , (e) and (j) 1938-39 193940 

-- ---1---

( .) Hilitary, P8I8- 83,98 
eagel'll. 

(.) Special trains 19,79 
6Ild 

Be£erved Car-
riagee Kill-
tary. 

(;) Good. Trafllo 
Ear n in,-
Military. 

30,5.2 

, 

(d) Finanoial :rear 

1938-39 
193940 
IING41 
1IN141 
1942"'3 . _ 
11 .. 34' 
19"45 

36,58 

36,24 

'1,62 

194041 

'-----
81,05 

86,17 

1,49,78 

(In thousandS of rupeee) 

l.t A 
IN5 

pril 

18U42 IN243 19'1"", 194.45 to 
Nov. 
IH5 

1---- . 
1,84,93 ',71,03 8,03,33 9,66,37 5,H,3 

1,63,75 ',28,82 5,51,24 13,14,87 10,38,8 

'.2.,19 9,88,54 14,12,'5 20,78,52 13,25,2 

N UDI ber of Kilitary epeoiall Nil duriq 
the 'Year, iDolo.ding mili tAr)" 

• mail trailUl 
1'8 
780 

• 1,985 
3,630 

• ',824. 
9,036 

8 

IIN546 (let April 1945 to 31 December 19.5) 
111" 
11,522 
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(f) It is regretted, the n ormat~on is not separa.tely a.vailable. 
(h) The information asked for is not available :n exactly the form r£'quirt'd, 

but the following relevant information is given .. 

Military good. tonnage originating ca.rrled by ordina.ry goods trains was as 
follow.: 

tIll H1Dldreds) 

Finanoial .,ear TOM ori,mating 

1938·39 324,' ) 
103040 434,2 ~ l:ol dea B;bnw Btate Rail .. a,. 
104041 1,477,8 J 

"41-4. 3,837,8 } 
1041-41 9,173,1 
IINI-44 11,830,7 Ino111dea Bika'ler Bt.te Bail .. a,. 
1044-4'. •  • 18,IN,l 
1045 (Prom 1·4·" to 31·10-45) 9,030,7 

Net ton Miles of freight carried in Milihry Stores Speoillols is available for 
1943-44 and 1 44 ~. The figures are (in units) . 

.All C .... llltJiZ"""" (BG diNG.) 

1945 (lI'Iom 1·4-45 to 31·10-45) 

1,025,119,512 

eInf'omaation for full year of' B. A., G: I. P., B'k"ner State, JIr ~re State and O. T. Bail 
waY' ia not a . ~ le. .  . 

TANGI·TANGAIL,SINGJ.&NI &u.WA.Y PBo.rBCT 
53. Ill. 1[. O. Keagy: (a) Will the Honourable the, ;Railway ){eDlber be 

pleased to state the  present position of the Tangi.Tangail.Singjani Railway Pro-
ject in the Districts of Dacca and Mymensingh in Bengal? 

(b) In view of the acute traffic difficulties obtaining in the Tangail .Sub· 
Division of the Mymensingh District do Government propose to give early effect 
to the project, making at the SRme time adequate provision for safeguardiug 
public health and natural drainage? 

(c) Are Government also considering the advisability of opening a feeder Rail· 
way line from Pingna on the river J umna to Gopalpur on the proposed Tang!. 
Tangai1.Singjani Railway, and thus affording the shortest possible altemative 
route between Calcutta and' Dacca via Sirajganj Ghat, Pingna, Gopalpur, 
Tangail, Tangi, etc.? 
(d) Have Govemment got any other alignments under consideration to 

remove the traffic difficulties of the Tangail D ~ on  

fte BOIlOurable Sir Edward B8IlthaU,: (a) The project is not included in the' 
list of Enes approved for investigation. 
(b) On grounds of irrigat:on and public health, lhe Bengal Government are 

opposed to the consideration of the project. 

(c) The answer is in the negative. 

(d) The answe, is in the negativ.e. 

SHORT NOTICE QUESTION AND ANSWER 

lNDIA'S tlTBllLINO BALANCB8 

Ill. Jlanll Sl1bedar: (a) Has the attedt!on of the lIonourable the :Finance 
Member been drawn in a London message to a declarat:on of British officials 
that the sterEng "balance is frozen in Britain where it must be held to prevent 
a possible cutastrophe t·o Britain ond world economies"; 
"India and liIritain will negotiate on an agreement to scale down the debt 

seeking a settlement similar to that in the loan agreement under which the 
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United t~te  agreed to scratch off the major port:on ofllritain's obligations 
for lend-lease"; • 

"If the Un:ted States Congress does not approve of the loan, India may 
,have to wait 'two hundred years' for the repayment o! sterling balanoes"? 

(b) Have ~o ernment protested to his Majesty's ~o ernment against this 
attempt to make OJP~r on  between what is owing to India and the lease-
lend facilit:es prov:ded by America? 

(c) Have Government conveyed that Ind:a resents any officials of lIis 
Majesty's o e~ent countenancing such mischievous and hostile propaganda? 

(d) Will they now do so? 
(e) Will the Honourable ;Member give to the A.P.A. represent.ativ. in Ind:a 

for being sent to London as. well as to U .. S.A. a statement conveying the Indian 
,feeling OD the subject of sterEng balances, and indicate the o: d,re ~~n e which 
any attempt to scale down sterl:t;lg' balances ,w:ll meet ,from all',parj;ies and all 
quarters in India? 

(f) Will the statement also ont~ n the fact that ·the Plo at ono ~t a  
assets in Ind:a has been suggested? 

TIle BoDoarable Sir Archibald BowlaDds: (a), (b), (c) and '(d). Long exper;ence 
has taughtJ ,me not to pay too much attent:on to newspaper reports o! interviews 
with particular individuals. I have, however, j,elegr!,\phed to London in an 
aftempt to establish the uuthent'city of the reported interview. 

(e) and (f). No, Sir. 
Mr. llaDu Subedar: May I know whether the British offic'als in this case 

were the Treasury officials of the United Kingdom and whether they spoke 
with the authority of H:sMajesty's Government, who have recently refused 
to start immed:ate .»egotiations with India? 

"!'he Ilcmoarable Sir. ArOlUb&ld Bow1&Dds: That is precisely the kind of point 
I am trying to elucidate . 

.. 111'. Manu Subedar: With regard to parts (e) and (f) ma, I know why the 
HS)Dourable Member will not issue a publ:c statement giving.Ind:a's position on 
this subject, in view of the fact that even )Ir. Amery deprecated compariaons 
between the lease-lend of Amer;ca and the debt owing to Ind:a, and also in 
view of the fact that on this subject there is no difference whatever among 
diBerent sections of the House? 

. ;'l'tle iBozaourable Sir ArClubald BowIaDd8: Because, Sir, I regard it as 
inappropriate, and indeed unseemly, for one Government to define its att:tude 
to another Government through the medium of a press :n~r e . If ~ e 
.A.'P.A .. representative knows his job-and I am sure he does, otherwise he 
would not keep his job-he is fully acquainted with the feerng of India on the 
B\lbject . 

. 111'. IllUlu Subedar: How can th=s Government permit propaganda how:e 
to Indian interests to be carried on in the U.S.A. without counteracting it? 
And may I know what steps the Honourable Finance Member will take on the 

'subject? 
'l'he Honourable Sir Archibald BowlaDdI:The Government of India do not 

consider that the United States Government have any locus, and indeed I do 
not think they have claimed any locus, in a matter which affects bilaterally 
India and the United Kingdom alone. 

Srl II. AD&Iltb.alQ&Dam Anugar: May I know if the Ministers who are 
coming here will discuss the matter o ~terl n  balances here? . 

The Jlonoura.ble Sir AJohlbald. Ito .. !uuts: I have not yet been placed in the 
confidence of the three Ministers in "question. 

Kr. lllUluSubedar: Have th's Government considered that it will be a nry 
bad augury for the three M:nisters and the distinguished delegation. which is 
coming here if on thiR Rubject the attitude of the British Government is not 
very cleArly expressed Hnd is misrepresented, as the Honl)urable 'Member 
claims, in the A. P. A. interview? 
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The Honourable Sir Archibal4 Bowledl: Th:s Goyernment is well aware 

of the !eeling of India 011 this subject and I have taken steps a o~t it. 
Mr. lla.nu Subed&r: Will the Government of India make an attempt, in the 

interests of any understand:ng, wh:ch it. is everyone's hope may be reached 
when thiR delegat:on arrives, to induce the British Government to make their 
poE!ition clear and not to leave it 8,S in this very misch'evous interview? 

'1"b.e Bonourable Sir Archibald Bowl&Dds: I think the Honourable Member 
OIay be satisfied that the three Min' sters in questioll ~ll . do all they CaD to 
create the necessary 'atmosphere in order to achieve the solution for which we 
all hope. 

Prof. N. G. Ban.a: Will the Government of India take the opportunity of 
their visit to Ind;a and present to them the point of view of Ind'a in regard 
to this particular problem and also give an opportunity to the members of 
the Committee· to meet them in regard to this particular matter? 

'!'he Bouourable Sir Archibald Bow1,&ndl: That: is going a EttIe too· far 
ahead; but my Honourable friend may be satisfied that I have not omitted 
any' opportunity of making it p:ain to His Majesty's Government what the 
view of India on th's matter is. 

Mr. lbIla Subedar: May I know whether the .Government of India will 
publ'sh in the form of a white paper or a statement the position _ of India as 
represented by them with regard to these sterling outstandings? 

'!'he Bonourable Sir Archibald Bow1aDd8: I am not very clear as to what 
the Honourable Member has in mind. If he wants me to publish the corres-
pondence between the Government of India and His Majesty's Government, 
I am afraid I must decline. . 

1Ir. llanu Subedar: No, it is not correspondence. My pohu; is, let the 
world know what the position of the Government of India ;s with regard to the 
sterling balances, and let the A.I>.A. representative in India know it, in order 
that he may send, it down to AmAr:ca. 

The Honourable Sir Archibald Bowlanda: The duty of the Government of 
India is, inter alia, to represent to His Majesty's Government the feeling in 
India generally, and in th:s House in particu:ar, on important subjects and 
that has been done. 

Sri M, ADaIlthUay&IWD Ayyangar: As the officials of His Majesty's Govern-
ment have taken the press into confidence and issued a statement w:th reference 
to this subject, why do not the offic'als of this Government ~e a s:milar 
'stat&ment ? • 

'1"b.e BOD.Our&b1, Sir .Archibald ltow1aD4I: I have answered that. 
Srl M. AIlaDthasaya.nam Anangar: I am not satisfied with that answer; 

it is dubious, and that is why I ask this. 
'!'he Honourable Sir Archibald Bowleda: It is very difficult to satisfy the 

Honourable Member. 

RAILWAY BUDGET-LIST OF DEMANDS-ronttl 

SEOOND STAG'E-contd. 
DmuND No. l-R.uLwAY Bo.ABD-ccmttl. 

Pilferage find delaY8 in aettJing oltJim.t ' 
Mr. I'reatdeDt: The House will now ta ~ up ~ e cut. motions on the Railway 

Budget. demands. The European group WIll move their cuts totlny . 
. 1Ir. 0.1'. LAw_ (Bengal: European): Sir, ~e should first like to I?ove o~' 

No 18 which deals with pilferage: In the P~ 1o  ·deba'es t ~' unsatlilfaetory 
. diti of trqel have been fairly dealt Wlth, and so we sh.n oonfineour 

con k ons ~ th' cut to the question of pilferage and delays in. settling la:~ . 
re~r : ~ :  On the unsatisfactory conditions in low&: clallJs travel ~: 
a eo~ad  been covered. Then, if I may go just a littlE' furthE'r, 'We wo 
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like when that cut is completed to take lip cut No. 12 under which we wi .... h t.:> 
dillCuss the financial position of the lndinn Rllilways with particular reference 
to the ways and means whtlreby the increused operating costs arr. to be me Ii. 
We reuiise that the nlllll1<!inl position of the railways 'peT Be has been rather 
fully discussed, but the means. whereby the increased operating cc.sts are to be 
met have not fully been discussed; and that iS,a point that we would particularl.)' 
like to cover. Probably these two items will cover the whole of our time which 
is up to 4 P.M., but if aby time remains we may ask your permisRion and thE" 
permission of the other partil's in the House to ~o e cut No.1 on Supplement-
ary List No.2 under which we seek to discuss the need for a careful reviell' of 
the assets of the Indian rn l a~'  as an essential preliminary to a revision of the 
existing Convention. 

I hope, Sir, thut will have your assent Bnd the assent of the House. 
JIr. Prtlident: '1'he position appears to be clear in respect of th(\ first two 

cuts. The order will be, Cut No. 13 will be taken up first and !lfter thali ilJ. 
disposed of, No. 12 will be taken up. As parts of these two Cuts have a1r~ad  
been discussed 011 other Cut Motions, the discussions in respect of these will 
be restricted only to such items as have not been covered i:p previous discussion 
in this House on other Cuts. 

Under Cut No. 13, thc only questions to be discus'sed will be questions :>1 
.. pilferage and delays in settling of claims". The ot·her point ma,Je out in the 
Cut-"ullsatisfactory conditions of travel generallY"-will not. be touched 
because it has already been covered by Cut No.5. 

As regllrlls Cut ~o. 12, the only question to be discussed will be ... 
JIr. SaIaDka Sekhar SaD)'al (Presidene.y Division: Non-MuhamlI"adan Rural) 

On a point of order . . . 
JIr. Prelldent; I have not yet finished. The Honourable Member will first 

hear me. 
As regards Cut No. 12, the only question to be discussed will be • the lIays 

and means whereby the increased operating costs are to be mp.t, " and the 
"general financial position of the Indian Railways" will not be di .. cussed ullder 
this Cut. 

So the scope of discllssion und£l these two cuts will be a restrict,ed ,one. 
As regards Cut No. 14, it is clear that it is barred by the disr.ussic·n on Cut-

No.7. Thp. Honourable Member wishes to move some other cut motion which 
is included in Olle of the supplementary lists. In case his gropp has time 
enough to move a third one. We will consider that position when the time 
comes, but I may make one thing clear that, the arrangement having been 
arrived at by agt:eement of all parties, I would not like to have b change mad .. 
unless all parties agree to another cut being taken up. 

Now, what has the Honourable Member got to say? 
1Ir. sailDka Sekhar SIIl)'al: So far as Cut No. 13 is concerned, you l,lI\'(! 

befn pleased to observe that the last portion-namely, unsatisfactory conditlOrt'3 
of travel generally-will not be included in the debate. May I knew, Sir, if any 
pointe which were not, touched upon by Members during the previous debate in 
this connection cannot be raised now. In the previous debate some general 

, points were discussed, buti 'unsatisfactory conditions of travel' may ralse abso-
lutely new points and I hope that you will give your ruling on that. 

Ill. Prealclent: Discussion of a subject includes Covering all the points that 
can possibly be raised in a discussion. Therefore it appears to me clear that if 
certain points were not made out then. they cannot be made Qut now. It is 
IOmetJJ.ing like the principle of f'eB fudicata'. ' 

1Ir. B. G. Slokel (Bombay: European): Sir, I. move: Ol • 

"That the demand under the head 'Railway Board' be reduced by Be. 100. JJ 

The object of this motion Is to discuss pilferage and delaya in lettling of 
e1aiml. 
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Prof ••• G. BaD,a (Guntur cum NeHore: Non-Muhammadan-nural): Will 

the Honourable Member speak up: we cannot hear hun. 
Shri Sri Prak .. (Benares and Gorakhpur Divisions: Non-Muhamw'!dan 

Rural): Even your language can be distinct I 
JIr.' B. G. Stoke.: Pilferage falls under two heads-pilfuage of luggage and 

pilferage of good8. I do not a~to et er. like ~ e word ~era e' ~~a e  I .feel 
that it is probably better dEscribed as organIzed banditry. There IS, I think, 
a wave of crime sweep:ng the world. Some Members may have seen from ~ e
papers what is happening in London and the special measures taken to deal Wlth. 
organised raid and there is every evidence that ill India ~o .it is .highly .organized. 
It is probably a legacy of the war and of the economIC SItuatIon whIch makes 
theft now-n-days a very paying profession.. It is certainly not peculiar to Ind a~. 
and I would like here to quote figures which I have ·found in the Report of tht' 
Standing Finance Committee for Railways (No.8) for their meet·ing on the 26th,. 
27th and  30th of .Tanuary last. The Committee s,ays thiR: 
"Tb Committee view wit.h alarm the eltimated expenditure of Rs. 1,51,45,000 in the-

vear 1945-46 on aceount. of COmpeDI&t.ion for Rooda 10lt or damaged and the proviaion of 
Rs. 1,16,92.000 for the same purpOle iD 1946·47." 

I think those figurES show the extent to which the evil has spl'f'od. 

In speaking of it, I would like to speak with particular refere1)ce to condi-
tions that are prevailing on the Hengal and Assam Railway. The evil appfar!:>-
to start and have its headquarters at J agannathganj .  .  . 

Prof. N. G. Banga: 'fhaL is an Amfrican-manag€d Railway. 

Mr. B. G. stokes: Not now. Jagunnathganj, as Honourable Mplllbtlrti kuow •. 
is the poiut where you leave the river steamer and start your journtlj' up into 
Allsum. 'l'here seems to be quite a usual procedure there: Wht'n Ii perso!:. 
arrives, if he has any heavy luggage at all, he is told that there is not room 
enough 011 his train for it to go With him; it must follow by a latt'1' train. And 
that, Sir, is probably the last he ever sees of his luggage. If it is eventually 
delivered to him. he nearly always find$ tbat it has been broken open and. 
there has becn considered pilferage. 1 would like bere to quote two actual case .. 
hr the iniormutioll of tbe House. The first, Sir, is the case of a lady who was. 
Ii pasilenger from Kashmir to Silchar. From Rawalpindi to Calcutta eV£1'ything 
went well. She had to change at Lahore and there, her four pipces of .~a  

luggage were put into the brake van t o~t any trouble and it arrived perI etl~  

safely at Calcutta. All the way down she testifies that she re~e ed Avery 
consideration from the Railway staff who were most efficient. She 1efl; Calcllttt., 
and went up on her way to Silchar and there at Jagannathgunj conditions wert: 
very different. First of all, tbere was trouble with the ticket-eollecting staff 
who wished to put extra people into her carriage though all the Bellts were ful",.. 
booked and then, Sir, happened what I have just said: She was told that her 
luggage could not go with her and though she had paid excess on it and h'id a 
receipt. it must come by a later train. Of course when that train arrived a~ 

Silchar the luggage was missing. It was dttivered a long time afterwards onJ-
trunk had been broken open and a lot of articles had. been stolen. 
Here is another and I think more serious case. It concerns a pRsscnger trom 

Toliapara (Sylbet) to Silchar, not a. very long journey. He lost altogether one-
steel trunk. one suit case, one case of gUliS, and one case of mdio batteries 
Probably I suppose because guns were in question the poliae in this aaae bestir. 
red themselves and they recovered the guns and the batteries. They ran a ('!ase 
against a railway employee who was convicted and sentenced to 18 months R.I. 
But, Bir, there is still no sign whatever of the trunk or the suit-case and I do not· 
suppose they will ever turn up. 

Now, Sir, those are two typical eases of banditry of l ~e. I •• ould 110W' 
like to say a fewewords about the position in regard to goods. I speak o!t&in 
partiaularly in regard to Aseam and I leave it to Honoura.ble Members who-
.peak after me to apeak of their districts or their various provinaell. 
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'J.'he position is very bad indecd. The pilferage or the banditry is chiefly 

.confined to foodstuffs which is very llatural, 1 suppose, and particularly ~ 

musiard oil which is of course ill great use for the tea garden labolll'<lr. l' l ~a e 

in that case has assumed really very alarming proportions and it il:l vlly l'arely 
·t.hat. a consignment comes through without very heavy 10118 indeed. The rail-
way staff when O~lpla nt  are made blame bad shunting and roubh track bnt I 
-do not think that that can possibly be held responsible for drum:! which are 
fouild with the bungs removed nJld with large nail holes through the bottom 
t rO~  which the cont.ents have been 'extracted. Again, Sir, 1 have a ceriain 
.amOunt of informat.ion about. thdt or loss of carriage fittings. In November last, 
on one seetion of the Bengal Assam Railway, the loss of carriagc fittings, such 
8S. 'Cushions, looking··glasses, hat hooks, and that sort of thing, .amounted to n~ 
leBS than Rs, 15,237. Well, Sir, who is responsible? We can'tlot blame the 
IOldiers becaus·e there are no soldiers now and I really do not l,hink that tho'. 
'& erll~e upper class passenger seeks to recoup himself for the fartl which oe has 
.paid by going off with say a carriage cushion or a hat "hook or a 1 n~. laB II 

ot"fI()mething like that? The thefts must, I think, occur in t,he ~' rd  01' in the 
station somewhere and I do suggest that, there must be somp-thing very wrong 
indeed with the Watch and Ward if there is not only t ~ cannabr1lislltion, 88 I 
think it is called, but also the very S€rious position in regard to luggage and in 
regard to goods of which I have already spoken. 
Now, Sir, J pass to df'lays in claims. Here I have many complaints from 

Assam, but I have also got many complaints from all over the Ollntr~'. I 
-quot.ed just now to the House a case of a passenger who had lo~t his guns. 
Wlll, Sir, the guns were recovered but the luggsge. as I said, wos not. nnd " 
claim for compensation was put in. It is now twenty months since that l ~a e 

-was·'lost and it is lSI months since the railwa.y employee in that case was con· 
victed for then, but there is no, compensation whatever so far from the railway. 
Mr. Ahmed B. B . .Jailer (Bombay Southern 'Division: Muhammadan Rural): 

The National Government will pay I 

Mr. B. G. StolEea: 1 am very glad to bear it. 
I have hue a circular letter from the Bengal Chamber of Commerce t,) itt! 

members, and I do not think anybody will hold for 8 moment t.hat the Bp!lgal 
Chamber of Commerce is not a sober body or is, at any rate, given to any sort 
-of hysteria. At the end of 1944 the Chamber wrote to the RailwRY Board anll 
th£y summarised the variolls headings under which they had compla.intil in 
.respect of gross delays in the payment of claims. I would like to give the 
House those headings. I think they are very informative: 

(a) failure, for months on end, to extract from the railways anything more 
than a stereotyped acknowledgment (if any is forthcoming) of all enquiry or 
-ciMIn, stating that the matter is under investigation; 

(b) relays lip to a year and more between the Bubmission of toe claim and 
its disposal, even in quite clear casV; 

(c) prolonged delays said to be due to accounts certification (I am afraid I 
do not know what that is) In actual payment after admission of the olaim; 

(d) failure of the Railways to take adequate steps to trace conllgnmenta losi 
'or mlsdelivered; , 

(e) even in cases where loss of or dama.ge ·to goods hail been the e ~ o,l 
~rolon ed orre ponden~,an increasing tendency btl the psrb of t e~a l a'  to 
'l'cptlCliate the claims months afterwards On technical 'groundlil under Sedt'on 77 of 
the Indian Railways Act. 

(f) '. non-receipt or loss by the Railway Claims Section of the papers; 

(g) lack 'of co-ordination between' the StatelRailwaya' in ollo~ ' :up goods 
t'epOrted -to be lost in tiansitt·· .  ( 

~:t :J:nr ~t~~O~t:: alt':t '~ 'tp pt :lJ~a~~~t ~ ra~  
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in whlchtheY said that they were taking steps to reduce the htciderice of theft, 
they were strengthening andreorgsnising their··Claims Department to speed up 
disposal. and that thElY were issuing in!!tructions to all railways that Section 77 
should not be so rigidly adhJlXed to. I do not mind telling the Railway l~oard 
that the Bengal Chamber do not find the position ~ any way impl'Oved and 
they are at thil> moment collecting further ammunition to shoot. 

1 think we mll!lt all admit "hat the railways must exercise every care in 
invest;gation of chtIlllS. but I do submit that there is such a thing as undue care. 
After all it is not good business for a Railway to get the reputation of haggling 
and of deiaying the settlement of Claims. My honourable fr;end, Mr. Siddiqi, is 
Dot here, I am sorry to say, but. I am sure that as an illsurllDI'E: lDo.gnah, he 
would agree with me that prompt settlement of claims is one of th..:l very belSt 
sSEets that an insurance company can possibly have. Now, Sir, the railway'J 
for o~e years have been in the happy position of ·not having to worry about 
freight or passengers. They have had offered to them all nnd fal' more than 
they could carry. But I submit, Sir, that that time will come to an end and 
when it does, the railways will, I feel, be only too anxious to get the freight 
tll1d at that time if they have a lot of dissatisfied cnstomers it is not going to do 
them any good. In their own interest, surely, they should see that they do 
everything possible to expedite these claims, the delay in which is callsin,.:_ 
intense irritation amongst the general travelling public a.nd the commercial 
community. 

Now, Sir, before I conclude, I want to refer to two matters which have been 
specially raised by Assam. The first is that my friends up there want a resto-
l'ation of the GOBlundo Chandpur Service. That service was in the }Jast n 
tremendous boon, particularly to Sylhet. My friends have pressed for it tc., bE' 
reopened on numerous occasions but have got no satisfaction out of the railw:!y. 
The railway says that the river transport there is much longer than it is by the 
Jagannathgunj route and that therefore they will lose revenue. There is an 
old adage about cRsting bread upon the waters, that it will comE' back to YOll 
Rfter many days Rnd 1 would suggest that the railways might go in for casting 
!l little brE'ad in this particular respect. 

The Honourable Sir Edward Benthall (Member for Railways and W 9.r 
Transport): Food shortage I 

Xr. H. G. Stokes: There is certainly food shortage but the bread will CO"lJe 
hack all the same. 

My lsst point is that our friends in Assam feel that with the passing of the 
A. B. Railway and the transfer of the General Manager's Office to Calcutta 
{·heir needs are overlooked. Out of sight, they say, out of mind. I can undnr. 
stand t.hat rather well. because I used to have plenty of dealings with Assam 
in t,he old days when the A. B. line was in existence, when the General a~a er 
was located in Chittagong. r was always very struol{ by the evident desire of 
the General Manager and of the commercial Rtaff to maintain avery close touch 
with the areA. which tliis railway served and by the General Manager'" read l1~  
to investig'ate and to rectify as far as possible all complaints. At;sBtI1 has b.' en 
called the Cindp.rello Province and, if I remember rightly. Cinderella had only 
one asset and that was her beauty. Assam is a very beautiful lll'ovineo ~n 
over but Assam has other assets too. She ha" got her own freight and t}:("rp 

is·1\ lot of freight p:oingout and coming in. As I said, the railway will want 
frei,:rht and T Ruhmit it is to the interest of the B. & A. Ro.ilway 00 maintain 
the closest touch with clIstomers who are going to be of great ulle to t·hem in 
('he future and I hope that this view will find acceptance with the Gem'rlll 
Manager of the B. & A. RaHway. 

Sir, I have nothing more to say. I commend this cut motion to the HCllS9 
~d I move. . 

." Mr. Prelldent: !Cut motion moved: 
"That. the demand under the bead 'Railway Board' be reduced by RII. 100." 

o 
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QaIL .&hadur ,Iaf&r &~,:&: .&  ~o er m nt of l,udia: l-ioluillattju 
U.fticia.l): I:)ir, JUy Honoura\)il:l frielld !V.I,r: trtokes hQa referred to p l l ~I1~t:l1  ~ l 

delays m th,e ettlem~t of .c1.alms: Hailways luAv? had t~e l oWll.diliicull,u;s. 
They have had operational difficulties due to ~ e ~ar resultillg m Imt: de~p t  

and increase in thefts, which my ,Honourable frlelld has cuUed attelltlf)1l to. 
'1 hera has beell heavy increalJe in traffic with the result!mt on ~ o  in gouJ.; 
bhEd aIld parcels offices leading to damage through delays and lK<'k 01 adtlqullttl 
storage. Then there has been the inevitable dilution of staff aIla t,h(-'ir repi£<cl.;-
Illent by untrained and partially trained persollllel (mally on a ~mporar  bU"IE: 
of employment). Poor qua.lity of new entrants to ,fill new posts created to 
deal with the greatly increased traffic Imd difficulty ill recruitwt;llt. Last of H.1l 
there has been a grea.t number of thefts alld pilferages due to the heavy rise in 
commodity prices rendering theftlJ more profitable, black markt::t operatioDS, 
-famine and food shortage cOllditiolls resuitillg in bleeding of· wagon!> throubL 
crevices and running tra:1l thefts, blackout conditions facilitating robbery and 
disturbance's aIld breaches over certain railways. 

The phenomenal rise in the number and amoullt of claims pa!Q ?y RailwllJ I> 
has been for sometime a matter of considerable concern to the .l1.1lI1way Buard 
who after personal discussion with the General Mallagers of Hailwl1Ys issued 
instruetions from time to time impressillg on them the necessity of strengthen-
ing their claims investigating and settling organisations, improving their W at ~ . 
and Ward arrangements; adopting other llecessary preventive mea~lIle  ani 
initiating periodical  discussions with the police so as to review from time to 
time the measures in force for the safeguarding of the Railways property anu 
goods in transit. The Railway Administrations on their side were not slo,," In 
implementing the instructions issued to them but there is ne l' , arll~' a C0fJ.:U· 
derahle time' lag before results can become apparent 011 account of lheserlOlls 
handicaps under which they are still working. They have adopted a number of 
remedial measures, some of them are: appointment of additional Watch alld 
Ward staff, ·enforcement of the instructions for loading of foodgroins," Hour. 
sugar, etc., away from the flap doors of wagons and closing the opcninll betweLll 
the flap doors o.nd floors of wagons with various types of packing material, im. 
proving the fitting of flap doors 'so as to prevent extraction through crevices oi 
flap doors of wagons carrying foodgrains and greater care in handlinl! goodil at 
loading, transhipment and terminal stations. 
The matter was also discussed with the General Managers at thtil' IllEet;llg 

with the Board in June 1945 when an analysis of the payments made on vuriotl!; 
counts revealed that there had been a tremendous rise in the payments ma l ~ o)t 
account of claims in respect of goods Jost or stolen. The RaiIwuv Administrn, 
tions were again asked to review their Watch and Ward organisati<)l1s und tub, 
all the necessary steps to carry out the strengthening of their watch and word 
staff. 
My Honourable friend has referred to the delay!> in thesettlClnfmt of claims. 

The necessity of speeding up of the settlement of claimA has been rnpre ~  
:Ipon the railways from time to time and as a result claims iIlvest,igating and 
cettling orgaIlisations of railways have been considerably strellgthened to cope 
.vith the heavy increase in the number of claims preferred. Anothpr !ltep tflken 
to speed up settlement of claims (my Honourable friend referred to aCColHlt" 
I'crtificate and lack of co.ordinntif)n between Railway AdministrationA) ",n;: n 
convention agreed upon among the principal Railways' in ordrr to elimi;lntp 
unnecessary correspondence "in regard to qnestions of inter-railway liabilit, . 
Under thiR convention which came into forCle in November' 194R, clnimsUT: 'to 
Rs. 25 are bomr entirely by the paying "Railways and claims exceeding R3. 25 
t'l~, el ~ ~. I,noo nrr debited to a common pool, the total debit to the pool 
heIng dIVIded monthlv !lmong ~ e Railwflvs in proportion to the amounts rairt 
by them M compenRRhon dllnn~ thA past three vPRrs. ThiR cor\vr-ntioll hM 
considerably reduced the time for t·he pnvment of clnims. ' 
w.e haT" <.W!riain t~re  also from railways showing the hbprovE'ment maor' 

m tJl1S respect and J WIll only quote one or two instanees. 
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The B. A.. Bailway. to whioh my honourable frjend has refetred. ill 1944-46 

~oo  about 82 days to pay the claims on an average. This time ha, now 0' ... 11 • ., 
down to 72 days. and of course we hope that this time will be further improved. 
On the East Indian ltailway from 82 days in 1944 it has COUle down to 22. On 
the N. W. R. it has come down from 40 to 29 days. 

Shr1 Sri Prakua: Mr. President, it always gives me a unique type of 
pleasure when I find myself in agreement with non-Congress non-offioial 
organisations in our country. I have always felt that the problem of India 
was not a racial one but entirely & political one, and I have always tried to 
impress upon my non-official European friends that they should make common 
cause with us to attack the Government,. whether the members of Govern-
ment are Indian or English. The colour of their skin makes very little 
difference; and my thesis has been .. mply proved by the fact that a non-
official European is criticising the administration and an official Indian is found 
to defend this government. ~ 

But my chief purpose in rising this moming is to save my friend 
Mr. Stokes from a possible charge that might be levelled against him. For no 
doubt he and his group are the direct descendants of the East India Company 
and we also know that the first managing agent of that company, Robert Clive., 
was a great pillerer in his own time. It is reported that when he was 
arraigned before a competent body for not only hi., pilfering but also his 
brigandage, he said: "My lords, I am amazed at my own moderation." Lest 
the railway officials turn round and remind Mr. Stokes of this and also repeat 
to him the story of Alexander and the robber and tell him that they have 
pilfered him very much less than he has pilfered them, I feel that as an honest 
man who has pilfered nobody, I might make a legitimate complaint against 
being pilfered myself -by Government and its great railway department. . 

Kr. Ahmed E. ll. Jafler: Is the Honourable Member speaking on the cut 
motion? 

Shri Sri Prakll&: Yes. My only sorrow is that Mr. Stokes is only trying 
to pilfer the Gove:mrnent of a petty sum of Rs. 100. He should have followed 
our example of yesterday and pilfered the whole lot. 

Mr. Stokes has givt:)n many examples of how luggage is lost on Indian 
railways. In England no receipts are taken of luggage that is booked and you 
invariably find that luggage safely at the termination of your journey. But 
here, despite 'railway receipts we are often in danger of losing our whole 
luggage; LInd that is the rellson ~' , despite rules OD the subject, passengerl:l 
insist on carrying all their luggage with them in the compartments. They 
inconvenience each other, and still for fear lest the luggage be lost if they 
book it and leave it to the tender mercies of the guard and other officials, 
they carryall their luggage with themselves in their own compartments." 
If there should be an assurance that our luggage will be safe in the oustody 
of the railway, most of us would be glad to remove all that encumbll&nce 
from our own compartment and entrust our goods to the guard. That not 
being so, we inconvenience each other and carryall our luggage with our-
selves. I have little doubt that Mr. Stokes would also be doing the same. 

It is· little consolation to be told by Government that the men are ineffi-
cient, that they 01'0 having troubles because of the war and that we should 
be generous and considerate. It is little comfort to me to be told that the 
railway officials are not what they ought to be when I have lost my luggage. 
I do Dot think that I am prepared to excuse the railway administration 
beeause they tried to help in a war not of our seeking. In any case this 
exctl!!e cannot hold much water, and I want my luggage as I have entrusted 
it to the person who has taken charge of it; and I am not going to excuse 
him simply because he can trot out some reasons for the loss of my goods. 

My own experience of railway pilferage is not so extensive as that of 
Mr. StolteR Qnd his Jady friends. It is more or loss confined to my attempts at 
lIending out Benares mangoes that are famous, to my friends who liTe In athel" 

c 2 
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parts of the country. Last year I had the unique experience of having almost 
all my paroels completelJ pilfered; and when I complained of it to the relevan$ 
authorities, they took long weeks to acknowledge my complaints and still 
longer months to make good the loss. • . 

Sir Oowaajee Jehqir (Nominated Non.Official): We have never had the 
pleasure of receiving any mangoes from you i 

8hr1 Sri Prakasa: My honourable friend lives in Bombay· and I am quite 
prepared to excharige alpkonlo, for langraB. Sir. when I had iosi theBe 
mangoes and I comp!ained of it to the Chief Commercial Manager's office. 
E.I.R., I got·them to listen to my complaints with some difficulty. and after 
long delays. In the case of one parcel that I sent to Agra, I was pontifically 
informed that I should go'to the Great Indian Peninsula Railway officers in 
Bombay. I believe the railway is only what is called in law 'a common car· 
rier', and when I have entrusted my goods to this common carrier, it is from 
him that I.have every legitimate reason to ·callfor an explanation and not to 
pursue another cemmon carrier to whom this common carrier had entrufJted 
my goods. I gave up chasing my mangoes, writing to this company, the 
E.I.R., that I could not possibly go on corresponding to the end of my ·life for 
the loss of a parcel of mangoes and being shunted from one company to 
another till I was blue in the face. I had thought that aft6r 0. letter like 
that, the company would attend to the matter. apologise to me and accept 
their responsibility, and find either the mangoes or their adequate price. But 
I believe they were ve'ry glad that they were free from my attentions and I 
never heard from them again. 

I can assure vou, Sir, and I\lso those who are in charge of these Railways 
that I had very ~~re ll  packed those mangoes in n wooden box, had put steel 
bands all round; but as an old saying in my language goes, 'the stronger the 
lock, the clev£'Ter t.he t.hief'. And despite all this cBTefnl packing I lost all m:y 
mangoes. I should not say all. Three were left out of 120 that I had sent; 
and in Benares luckily in the .case of mangoes 100 means 120. The gentleman 
to whom I hod ~ent it, wrote back to say that he sent the railway receipt to the 
railway station but his servant found that the box was absolutely smashed and 
there were just three mangoes lying about. In disgust the servant left the three 
mangoes also for the railway officials to utilise and came away. In the hope 
of recovering the remaininz 97 T wrote up to the Tail way in vain. In l$ct I sent, 
aIJ the correspondence on the subject in original to the railway authorities and 
they kept the /'orrespondence. So, it was Dot much good my trying to p r l1~ 
the G. T. P. authorities in the city of my Honourable friend Sir Cowasji JehanFir, 
as all my evidence too was thus lost. 

Now, Sir, one of the things I might suggest to the railway authorities, if they 
would listen to -me, is' that they should have their claims offices at more places 
than one. At the prAsent moment, the East India Co. ha:ppens to have an offi(\A 
of the Chief Commercinl Manager at Benares also. It is possible that claim!! 
may be attended to with greater pro~ptne  if there were more offices than onE'. 
I have reason to believe thnt the rn.ilway authorities are thinkin!r of talring har.1c 
the Benares office to Calcutta because they have no more any danger froin the 
Japanese. I understand, Sir, that Benares became a particularly favourite 
pIne'S of GoveTnment in the clays when they were in danger from Japan becaulOIe 
of its vicinity of Samath, a place sacred to the Japanese as. well, and one higb 
official of Government actually said in R Town Hall meeting 1n Benares that 
though we mny all feel very safe from the Japanese because we have Bamath 
there which is their sacred place .as well, still we should not feel absolutelY 
secure becRuse there is the DuRenn Bridge to bring .them across. In any casfI 
the Railway autborities felt fairly safe in Benares and they cODvenientily maete 
that a centre of operations for their Commercial Manager's Office. 

lI'r. PrtId4811Lt: The Honourable em er~ may now remethber his time limit. 
~. 

4 ,. 
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8lui Sr1 Prabla: Sir, I hope to live long. (Laughter.) I cannot. under: 

stand why my Honourable friends are laughing. ,I hope that ~ e expenence Cl 
the Benares office has been satisfactory aud if it has been s.atlsfactory, I hope 
that other railways will follow suit and have more offices than one.. Thell 
1 think that claims should be attended to quickly; and I also hope that mstead 
,of defending their officials in the way my Honourabie friend opposite has done 
this mOnling, he would send a strong wurning to his subordiuates on all railw.ays 
and tell them that any pilferage or brigandage will be seriously dealt With. 
Attempts to shield their officials in this manner is the cause of much trouble. • 
When they feel certain that they will be defended from the top even when the.y 
earry on brigandage on a large scale like this, they feel that they can snap theu 
fingers at mere paasengers and Oustomers like ourselves; but if they also know 
that the persons at the top are going to sit tight on them they would not behave 
half as badly as they do. 

Br • .Ahmed :I. K. Jder: I rise to wholeheartedly support the out motion 
moved by my Honourable friend Mr. Stokes and I sincerely sympathise with 
him in his tale of woe. 

I shall first deal with pilfering, and deal with settling of claims later. I 
should first like to refer to the de,spatch of fruit parcels. Our friend Sri Prakasa 
has referred to his parcel of mangoes. Speaking from my own experience I 
can say that I sent a. fruit parcel from Poona to Sirsi in North Canara tlnl 
although three months have elapsed, the parcel. has not reached its destination. 
I made inquiries, and my friend in Sirsi has made inquiries too, but God knows 
where the fruit parcel has disappeared. They still say that inquiries are being 
made. I hope the Railway Board will try to replace that parcel. Then again 
I had the misfortune to receive a fruit parcel which was opened on the way and 
the contents were stolen and they were replaced by stones. This is a yery good 
idea on the part" of the railway officials concerned, and I am told by another 
friend of mine here Mr. Nauman, reoeived bricks. Once my firm in Poona 
imported for the Christmas turkeys and chickens. Of course they were not 
missing but before the deHvery could be taken the station authorities had to 
be given a couple of turkeys and chiokens. I hope the Watoh and Ward 
DepaAment proposed by my Honourable friend will keep an eye on this and 
see that such things do not happen. They can at least tell the officials that 
they should not adopt such means. We are prepared to give them Christmas 
presents but. not to forcibly part with turkeys and chickens. 

AR regards luggage, I differ from my fripnd ~ r. Sri Prakasa when he says 
that luggage left with the guard is always broken into. My experience if; 
different I have never found any luggage broken into or opened. I understand 
that the Uailway Board a few moutlis ago passed orders to the railway nutho. 
ritieR that the extra luggage should not go by the same train. In this connectIon 
I would remind the War Transport Member of the corref!pondence that tool{ 
place in the Time8 of India of several unfortunate travellers who lost their 
luggage. The luggage was opened. Many European ladies lost their trunks, 
specially those whohQve been travelling long distances from South India to 
Northern India. I would not agree that heavy luggage should travel by the 
same compartment with the passengers, because that causes great inconvenience 
but I suggest that the luggage should be allowed to go by the same train as the 
passenger is travelling. My experience has been that I have not had the mis· 
fortune to 10f!0 my luggage but f!everal passengers whose l ~ e did not travel 
by the sarpe train 10Rt their lugag£\,e. Some of it waf! broken into ()r damaged. 

Now, I come to the question of ettl n~ the claims. I would go a step fur. 
ther thnn my friend Mr. Stokef! and say that this if! an organised theft on th9 
part of railway officialf!. About f!ix monthR ago I travelled from Bombay to 
BagRFlkot amI from Hotgi Juncti{)n to Bijapnr, I could not get n ommod~t on 
in the first class. a~d so I had to travel hy second clas8. My claim of refund 
for l.he difference is still pending ana the laf!t 'Postcara which i received is from 
the G. I. P. Railway asking me wherefrom I bought the ticket. I gave them 
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this information. Then, they- sent another postcard and asked me who bought 
11 the ticket. I said that I had bought it and I asked them to settle 

NOOK. the claim. I made it clear to them that I was not asking for RI. 10 
and I sent to them Ii declaration that that amount will defiDltely go to charity, 
but it will go to charity by Q:1Y own hands and not by theirs. I am sorry to .ay 
that those Rs. 10 are still not forthcoming. 

Shrl &t Prabla: They are gone to charity. 
• 1Ir. AbmId K. II. 11811': I should like to give charity by my own hands. 

They say the claims Inspector will come and look into your claims and there the 
matter ends. When my friend ;Mr. j)tooks, here referred to the question of 
Insuranetl Companies, he said they are the most prompt people to Bettle their 
claim. It is by settling claims promptly that YQU eam your reputation. I feel 
that the railways have made so much money that they do not care to make mo~e 
mone~ and do not care to earn the same reputation as is earned by the Insurance 
Companies. 

Now, our friend tile Railway Member has referred to the question of extrll. 
W IIotch and W Ql'd officials. I would suggest that the first duty of the Watch and 
Ward officials !Should be to send bogus customers with marked notes to thtl 
booking clerks and those who make reservations and those who allow wagons to 
be booked, and those who book fruit parcels. It is scandalous that they ard 
making thousands of rupees. We cannot get reservations' unless we pay Rs. ]0 
for I Uiass Berth. I am told that the public should co-operate but the man who 
is travelling has not got the time to go to the police. So, it is much better that 
the Watch and Ward officials should be instructed to send bogus customers from 
time to time so that such things may not happen again. I call assure you that 
every day in Bombay and Poona we come across at least 20 such cases. Once 
they know that the Watch and Ward officials and the Police are' after them this 
robbery will stop forthwith. . 

Lastly, Sir, there is a great trade of fruit parcels and vegetables, especially 
the vegetables wJ:iich are 80 badly needed. The difficulty is they are not booked 
promptly and for every such parcel the booking clerk charges 8 'annas to one 
rupee. This should be stopped. I am sure if the Railway Member i&ues 
inlitructions to the Railway Companies, the position will improve and we shall 
have better times ahead of us. 

Sri •. ADanthaaaYIIl&ID ATiIlJ&&l (Madras Ceded Districts and Chittoor: 
Non-Muhammadan !tural): Sirl the magnitudt: of the leakage, damage and. 
wastage has not been understood or appreciated by the Assembly. I would liku 
the Honourable Members to note that wheltlas they earned 114 ClOres from the 
carriage of goods in 1945-46 qnly Ii crores were paid as compensation for the 
loss of goods in transit. So, nearly Ii per cent. of the earnings from this souica 
is being wasted. There is no good trying to find the thieves elsewhere than in 
the Pepartment itself. There are two-iegged rat!! in the Department itself who 
either commit pilfering or waste articles or take them awa.y. Let us take an 
ordinary illstance. The luggage or parcels or goods are sent by trains and the 
luggage and parcels are carried much earlier than goods. It is ellsy to locate who 
was responsible for these. At the booking station the Stationmaster is respon-
sible for it, the Guard is responsible in the running train and at the other station 
the goods clerk or the Stationmaster is resp(}nsible for it. These, are the only 
persons who can be responsible. With respect to goods. longer time is spent in 
the .goods shed before the article is put in the wagon. It is only the railway 
offiCIals ,!ho have got access to these articles or their peons and none others. 
If there IS a theft in the compound of a railway station and if the thieves are 
brought before 't~e ~ ~trate. they Bre punished severely. Therefore. thefts by 
tran e~ of articles m~lde the railway adminIstration have become very few. 

The persons who commit these thefts are inliide the railway \&dministration and 
they do not ta.ke any steps against them. 
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Details have been given both in the. Administration Bepo.r.t ~d also under 

Demand (}-Compensati(ln for loss or damage under the various administrations. 
No statistics have been given of the railway officials who have been punished for 
pilfering or waste or damage caused in transit. I would ask a categorical state-
ment to be laid on the table of the House by the Honourable Member regarding 
the manner in which attempts have been made to secure the lost articles or the. 
Llompensation that has been paid by the Railways. I wanted that information 
in t,he Standing }t'inunce Committee for Railways but it has not yet been supplied 
to me. 1 expect the Honourable Member will give me that information here. 
1 need not give the details as to where I myself suffered with regard to mangoes, 
but it is common knowledge that we do suffer that way. 'We are forced to get 
into railway trains and we are also forced to send fruits by railway trains. If it. 
:wel·e posilible to seud them otherwise, a man would gladly refrain from sending 
his articles by trains. At present there is absolutely no chance of any of these 
articles at the other end. 

AIS to how the railway administration is lax is clear from thib. In the case 
1)£ the G. 1. P. ltaHway the number of cases pending in 11J43-44 was 6,t:l19 and 
the new claims were 41,265. The average duration for settling a claim was only 
46 days. In the case of the llengal Assam Rahway 38,000 claims were made, 
duriug the years 1943-44 !lnd ~44 4  aud the average duration was ~ days. The 
most lax railway was the Hengal Nagpur Railway where for a lesser number of 
.claimlS the average duration was 182 days with respect to each claim. Now, a 
man who loses his article aud puts in a claim for it must know at the statiop. 
at which the article is delivered to him whether the,article is intact or not. lle 
immediately puts in the claim and the station master is the person who has to 
justify whether the article is good or not. There is no need to drive him to the 
courL. All the railway administrations have been purchased by the Government 
and there is no inter-railway administration difficulty now. Therefore, as 800D 
.as the claim ilS made, it must be satisfied. There is absolutely no t a~ o  
for nat satisfying the claim. The claim arises on account of the loss or wastage. 
I have seen it myself and I am sure the same is the experience of others that 
.these porters who are asked to remove the luggage throw it out mercilessly. No 
.doubt it is chattel, but he does not care to know that it is written on the top, 
'remove with care',. or 'handle with care' and so on and so forth. Even in the 
.case of these articles there is so much of indifference. What is tne fate of 
Jl.rticles on which such oaution is not written. Even with I'egard to articles 
which are handled with care, how are they placed in the wagon or how are they 
thrown on the platforms? There is so much of wast9ge going on. This is all 
.due to this system of employing coolie... The contractors are appointed and 
they engage these coolies. ~ e e coolies ure not permanently paid men. The 
contractors bring in all sorts of miscellaneous people a.s coolies. They are not 
Ilaid regularly by the contractors, the railway administration has no control over 
them. The coolies are made to do this work of removing luggage from platforms 
iree. What money they make is all from the passengers. The removal of the 
luggage etc., for the railway administration is all done as extra work for which 
t,he coolies are paid nothing by the railway administration. In return for this 
free work, the coolies are given licenses. Even if a. cooly works for 15 or 20 years 
·at n station, there is no guarantee that he will become a paid porter, if any suol} 
vaCIIllCY should arise. That is the way in which the railway administration is 
ruu. The Railway administration seems to be under the impression, let us pay 
very little, it does not matter, let the coolies make as much as they can from 
"the travelling public. Let the porters and other officia.ls make as much money 
-as possible but so far as we are concerned, let us pay them only such an amount 
which is below the normal Jiving wage, say Rs. 15 or Rs. 20 a month. This 
sort of mentality on the part of the Railway administration leads to corruption 
' .~d wastage. .~ad ate on~e. a~e to me and asked to get him a job. I told 
111m that r was 1D the Opposition 1D the Assembly and how could I secure him 
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a joo. l ~ ~l , 11..1.0 uot lUilld wUl:kiug wit.loui. }lay, but pltlastl do put nle III t~. : 
Supply Depe.rt~ent orf. the ~ terllm~nt  of lndia ~ t re 1 a~ make some money 
for my living. Such IS the .lmpressl0u created U1 the pubhc mmd about yow: 
Government administration. t;unilllrly, Ii lUan may be appointed even without. 
salary in the Railway Department, he win bet money without My difficulty. It. 
is oniy exactly with a view to remove this evil that I have joined hunds wit!! 
my friend Mr.· Guruswami to get the salaries of low paid officials raised and t.)· 
secure to them a permanency of tenure. Out of Olle cro.re and fifty lakhs paid 
last year and out of one crore and 16 lilkhs budgeted for next year, what portion 
of these sums really come from railway officials who are responsible for suoh. 
rough handling of the goods. If my Honourable friend is able to gIve me t.he. 
figures immediately, I shall sit down. I am not very' particular about the time· 
limit to my speech. I am p\'8pared to forego a portion C1f the 15 minutes allotted. 
to me. I am not getting Qny answer. It will be carrying coala to Newcastle 
if I tell them in what ways the aumiuist'ration IS corrupt. Every railway official. 
knows it. Once my HOllourable friend Mr. Sri Prakasa sent me some Benares 
mangoes-two baskets. One basket did not reach my station, Chittoor, in the 
other basket, there were only three mangoes left. I am really surprised thai. 
there should be kinship bet·ween one station and another, for in the case of 8. 
similar parcel sent by me to Benares, my friend got only three mangoes and sll 
the - othen disappeared. Possibly those mangoes were in fresh condition, and 
mine was rotten. They must have tasted them and allowed them. My Honour-
able friend, the Railway Member, who is constantly travelling on the railways. 
can easily find out these evils. It may be that he is willing to travel in lower 
class. but one swallow does not make a summer. His subordinates, the Traffic. 

p~r ntendent  and other officials won't travel in anything less than saloons. 
Possibly, there is a secret understanding between the Honourable the Rallwa;v 
Member and his subordinate officials, possibly he is telling them 'L am travelling 
in lower class. but don't commit that mIstake yourselves, you travel inaaloong. 
The District Traffic Superintendent of Railways comes along, be has to be pro· 
vided with all sorts of comforts and conveniences in his tour. Sir, I Ihall refer· 
to au allied department of the Government of India, namely the Postal Depart-
ment. Do these complaints arise t er~  The post offices handle large sums cf 
money, very valuable parcels pass through the post offices and whenever any 
olaims for compensatioll ure made agaiust the postal department, they ar~ 
promptly settled. Even if a single post card misses and if a complaint is made 
to the ~er authorities, the Postal Inspector comes Ilnd stands at the door of 
the complainant the next to enquire into the complaint, to seek information and 
he settles it immediately. Why not the railways take a leaf from the postal 
depattment'l My Honourable friend the Railway Member will onl! threaten as 
with one remedy, and that. is raising rates and fares and he will say, 'Oy all mean a 
let pilfering go on. If that is your attitude, then not a single man will get into. 
your train. Is that the way in which the railway administration should be oon-
ducted? The only remedy that I can think of is to appoint local ad hoc tribunals 
wh? will settle the claims withO'l.lt uny difficulty. l.<'or the purpose of settling 
clatms, you may recover the loss from the parties concerned. namely the station 
master and luggage clerk at the despatching station, and also the station master 
a~d the luggage clerk at the destination station. In this way the loss to the 
rallways shall be apportioned. . Enforce this rule for some time, and you will see 
whether any pilfering occurs at all. In conclusion I should like to submit that 
greater attention should be bestowed on the subject. I fear that though one 
~re an~ 16 lakhs ~n e been budgeted for next year by way of compensation .. vet 
m practIce the mRJor portion will be swallowed by the railway officials and ~ 
paltry sum of no ~ore than 16 lakhs would be paid to the aagrieved parties. bv 
way of compensation. o. 

Dr. Sir ZlauddJD Ahmll4 (United Province!!: Southem D ~ on : Muham-
madan Rural): Sir, I did not want to intervene in this debate, but for a few 
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remarks made by my Honourable frieud Mr. Ayyallgar. He suggested a solu-
tion but did not draw the conclusion himself that the postal officials and 
the 'railwuy· officials should be interchanged. That is his practical e t o~, 
because once the rli.ilway administratjon takes ita lessons form the po~tal d~p~ 
ment, then everything will be all right. I think my Honourable mena 1S not 
·vers far from truth. His suggestions really deserve consideration. . 

Sir K. ADanthasayanam Ayyangar: I accept the Honourable Member's. 
amendment. 

Dr. Sir Zlauddln Ahmad: YOIl place the facts, I draw the conclusion. My-
friend also referred to cooly contrllctors !lud tha.t is the only point on which I. 
should like to speak. This is a novel system which has been introduced in this 
country and it is quite different from the systems prevailing in other parts of 
the world. My Honourable friend the Railway Member has got experience of: 
porters in Europe and America. It is on account of the wrong system of employ-
ing porters in this country that lion evils we ar~ complaining against are rampant:. 
The railway administrlltion entrusts this task to olle contractor who is given this. 
patronage. As was said several times on the floor of this Hoouse, the cooly con-· 
tractor ill Lahore station eams as much as Rs. 3,000 a day, and this is greater· 
than tae income ot any official of the Government of India. Yet, it is true .. 
He earns this money in all sorts of ways. He first charges every cooly a fixed. 
sum of Rs. 2 a day. He also charges something else for giving the porter the 
clothing and the belt etc. The Goyernment also pays these contractors money-
for handling t ~ luggage and goods. The contractors in their turn pocket flIt 
the money they get from the railway administration, and extract work from the· 
coolies free. Nothing is paid to the coolies for handling the goods. The entire 
money which is contributed by the Railway administration for andl n t ~ 
goods is swallowed by the contractors. This further increases the earnings of the· 
contractors. Whenever we raise this question of appointment of contractord, 
the l"uilway administration llever cares for our complaints but go on appointing: 
the saUlIt persoll for. obvious reasons. Sometimes, the railway administration 
appoints ex-railway servants as contractors to give them patronage. In tne 
ca.se of E. 1. Railway, they have given the contract to one Salig Ham, although. 
he is· dead and gone long ago, yet his children and grand children go on paying 
visible and invisible licence fees and secure the contract without any break. This 
system of appointing contractors and asking them to employ porters is thoroughly 
bad. My Honourable friend the Railwa.y Member who haa widely travelled on:. 
the Continent of Europe and America must know that this sys.tem does not exisil 
anywhere in the world. Where does all this money for the contractors come 
from? It all comes from the travelling public. Whenever we prepare our 
budget for travelling we have. to provide not only for the cost of railway tickets 
but we have to budget for several other items. We have to set apart some 
money to pay the booking clerk for purchase of the ticket. A large number of 
third class p en~er  has got t.o give t.his tip, otherwise, they cannot easily get 
the ticket. Sometimes, the poor third class passenger has to pay several times 
more than. the sche?uled p~ e ?f a ticket. The next item is the .cooly hire. 
The cooly IS not satIsfied With hiS scheduled rate. He always says, 'well, Sir. 
whatever you give me goes to the contractor, nothing is lehfor me'. In this 
way, we have to put down a large additional amount for incidental expenses. 
like tips, cooly hire, etc., before we begin to travel on the railway. Another 
item of expenditure for It traveller is the high cost and low quality of the refresh-
ment. The price of refreshment is so high and the articles supplied Bre so bad 
that it really costs much inconvenience to the travelling public. I submit that 
all these things require loo n~ into. The a.ll add to the discomforts of the 
traveller. It does not .2'0 to the budget of the railway administration, but it adds 
to. the budg-st of, !he travelling public. I am sure this is considered a great 
nUIsance. All these also require careful consideration. I really thank my· 
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~ODo r , le friend Mr. Stokes for drawing nttention of t.he Assembly to these 
difficulties which must be remedied by t~e railway administration. 

,aacu.t Qovbul JIal&VV& {Allahabad sud Jhansi Divisions: Non-Muhammfldan 
llural):.sir, I should like to draw the attention of the Honourable tha Rail-
~a  Member to sO.me of t~e difficulties that people experience. Pilferage and 
-delay ~ the settlement of claims have been dealt with by some of my Honour-
.able .friends and I need not devote any time to ·those points. 

Kr. President.; Order, order. That is the onty scope of the motion. 
Pandit Gov1nd. JIalav1ya: 'fhe motion also relates to unsatisfactory condi-

!iODI! of travel. . 
Mr. Preaident: The Honourable Member unfortunately ~  not present in 

the House when the motion was put to the House. The only part put was 
~ o t 'pilferage and delay in settlemenli of claims'. The other part which the 
Honourable Member wants to discuss has already been discussed' on other cut 
motions. 

Pandit GoviDd. Ka.1aviJa: Then, Sir, I shall not take Ilny time of the House. 
Sir Kuhammad Y&miD. nan (Agra Division: Muhammadan Rural): Sir, I 

will give three illustrations from my own experience with regard to this sub-
ject. Last year a parcel of mangoes was sent to me at Simla and while taking 
delivery I found only a basket but no mangoes. Again, .. only about four or five 
days ago a 'parcel of guavas was sent to me from my garden and it was sent 
from Etah district, and when my servant went to the station to take qelivery 
he found that instead of 20 seers there were t>Dly about ten guavas. He refused 
to take delivery and also to hand over the railway receipt. The third case is 
this. A friend of mine had lost some clothes in transit and put in a claim 
of something like Us. 100. After two years he was asked by the East Indian 
Railway to send them the original tailor 'sbills so that the administration 
might assess the amount to be paid. He replied that the clothes had been 
made about ten years back and he had no idea that they would be lost in 
transit, otherwise he would have kept those bills in order to prove his case. 
You can see what kind of administration this is when no. action was taken in 

;the course of two years. When I came to know of this case I raised it in the 
Advisory Committee of the railway and after six months the poor fellow got his 
Illoney. 'rheae are the things that happen. My guavas were perhaps stolen at 
Delhi junction, and what kind of thieves does the railway employ? I am 
'writing to the Divisional pel nt~ndent about this; but this is not the first 
time that the attention of the railway administration has been drawn to these 
thefts. Probably there is some one responsible who allows these thefts to be 
. committed. In any case, I wanted to bring to the Honourable Member's 
notice these cases which are within my personal knowledge. 

The BoaoarabI. Sir J:dward Bellt.haU: Sir, I very much welcome the fact 
-that this debate should have taken place because it is a subject which needs 
ventilating. I fully appreciate lhe inconvenience and exasperation which the 
pubiic have suffered, particularly during the course of the war. And if I can 
parody my Honourable friends opposite, I am amazed at the moderation not 
t)f those who usually leave three. mangoes but the moderation of the speakers 
today, because, I do appreciate how very exasperating it is to every indivi-
dunl who suffers from loss of luggage or of goods or from delays in getting 
·claims Rettled; and I have full sympathy there. The other day I came across 
a CBse of one Government official who was so exasperated at losing his trunk 
and getting no compensation for it, about 25 years ago, that he.. would not give 
us any a ~n e in the road-rail co-operation scheme. Thot shows the depths 
to which it hites into people. A. the same time while welcoming this debate I must take 'exception to 
the accusation that it is only the railwaymen who are guilty. My Honour-
able friends opposite take the lint' that whatever goes wroni' it is the railway-

"tIlen and not the public who are at fault, Thd is why when I stand up here I 

, 
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find myself in a position of defending t~e railwaymen a. ~ t a~ at o~ that 
are unjust. That does not mean that we do not ~a e act10n agamst d~ n ent 
railwaymen, and I can assure my Honourable frIends that ~ e:re bemg most 
stringent in this matter. In t.he case of the 're1iapara l~ 1dent that my 
Honourable friend mentioned, the railway servant was conVIcted and got 18 
months' rigorous imprisonment. 

8Jut SrI PrakaD: Is not the railway servant responsible for my goods when 
he has taken charge of it even if some thief from outside should come and 
steal them from him? 

The Honourable Sir J:dward Benthall: Yes, I will deal with that in a minute. 
But as regards the procedure against railway servants, one of our difficulties 
is the extremely elaborate procedure which my Honourable friend Mr. 
Anthony is always bringing to the notice of the House; and if my Honourable 
friend Mr. Ayyallgar and hill friends would not insist on such an elaborate proce-
dure in these cases it would be more easy to dea.l with disciplinary cases df 
this sort. Sir, it is not always the railwaymen; very frequently it is, as the 
Honourable Mover said, organised banditry. The two-legged rats to which 
my Honourable friend referred are not only railway ~at , but there are rats 
among the public as well. We had a case not long ago of organised coal thefts 
in the Calcutta area. The open coal WRg'Jns making their way down to the 
docks were systematically pilfered, in the way of organised banditry, by cer-
tain coal merchants who, when the trains had to slow up at cert,ain crossings, 
used to have a gang of men throwing off aU they could and had carts ready 
to remove it. This of course was done in the night. When we discovered it 
we took proper steps; but that is a very good example of a case where the 
public was concerned in organised bauditry and it is not a case where rail-
waymen were concerned. -

JIr. Kuh&mmad lfauman (Patna. and Chota Nagpur cum 0ri.SS8: Muham-
madan): May I know if there is any responsibility on railwaymen to find out 
the culprits? . 

The BOIlO1U'able Sir Edward Bentball: Yes, but when you have organised 
thefts of that nature in the middle of the night it is not necessarily found out 
immediately. The delinquents were caught Ilnd of course the thefts were 
stopped. But 1 was explaining how these things are sometimes organised. I 
will mention another case, a case with which one must; have re~t sympathy. 
In the times of famine in Bengal there was organised theft of grain wagons, 
and ~pe al instruments were made and sold in the bazar to enablc people to 
probe into the wagons and l!lit the sacks so that all the grain trickled out. One 
can sympathise with people who actually steal grain fo.r food; but there again 
there 'Yas organised banditry because the iron merchants in the bazar were 
making instruments for this purpose. Then I will give another case, which is 
rather an interesting one. I was talking to an officer about this question and 
he said that not so many years ago he was standing at some station (say 
Jullundur) in the middle of summer when one of the station officials came ~ 
him and said, "Sir, there is a bhut in .a box." Be said, "dont be silly." 
'But there is' waS the reply. He went along to the box and, sure enough, 
there was a knocking in the box. He opened it and found inside a man in 
the last stages of exhaustion, and extracted the facts from him.- The facts 
were that every day or every other da.y this man used to be inserted by a 
gang of thieves at, say, Ambala into this box. It was put in. the van, in 
the course of the journey, the sliding door was removed, the gentlemen inside 
got out, pilfered all the most valuable things. got inside again and was un-
loaded regularly at Ludhiana where his friends would come with a bullock cart 
aRd the loot was disposed of. Unfortunately on this occasion he was not put 
out at Ludhiana but went through to J ullundur and the scheme was disclosed. 
That was an organized banditry. 

Mr. Manu 8dbed&r (Indian Merchants' Chamber a.nd Bureau: Indian Com-
meroe):· Did you send him to jail? 
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The HOIlourable Sir Edward Benthall: I cannot tell you what happened. 
Sri ][. .A.DAnU1asaY&D&ID Ayyangar: These are all exoeptional oases 1 
The B.oDourable Sir Edward BentI4&U: I have mentioned the sort of thin& 

which does happen. It is Hometimes also the passenger's fault. I .mould 
Bay that the customer can do no wrong, but occasionally _they do. I do not. 
know whether many Honourable Members went to the railway exhibition last 
year. If they did, they must have seen a very interesting stall in the south-
west comer illustrating how passengers should do up and label their luggage. 
Very often packages are insufficiently labelled, the label is stuck on rather 
loosely, the gum comes off, there is no label left on the paokage and it is . 
extremely difficult in those circumstances to trace the paokage and return it 
to the OWD'el'. 

One Honourable Member mentioned the case of railway oushions being 
stolen. That was a very frequent occurrenoe particularly in East Bengal and 
Assam in the course of the war. The troops found railway oushions more 
comfortable to sleep on than the hard ground and we had frequent occasions 
to apply to oamps round about railway stations to return the oushions whioh 
they had stolen. We got very little out of it, but on one occasion we did 
get a reply. There were two railway cushions 14 miles from the railway station 
and if we could send for them we could have them back, but generally speak-
ing we got very little response. 

It will interest my Honourable friend the mover who referred to section 77 
of the Railway Act to know that the provisions of this Act have not escaped 
our attention and that we do think that there may possibly be a case for 
amending them in the present oircumstances. Section 73 of the Act, for 
instance, lays down a maximum valuation for certain goods: In the case of 
elephants or horses Rs. 500, in the case of donkeys, sheep, goats and 80 on 
Rs. 10 per head, which is the maximum compensation payable. In section 75 
it lays down that value is not to be paid in excess of Rs. 100 on any package 
unless that value is declared. It is recognized now that in view of the rise 
in prices there may be a case for revising those limits, but, -1 think,· generally 
speaking, the railway Administrations, in view of t ~ heavy losses which have 
occurred, have interpreted these rules rather less stringently, recognizing the 

. difficulties of the passengerll. 
My Honourable friend, the mover, dwelt particularly on the difficultieo on 

the B. A. Railway. I think he must recognize that the B. A. Railway has 
had particular difficulties as a result of war pressure, first of all in the ex-
tremely heavy increase in the traffic over that railway and, secondly, from the 
fact that it has had of course the largest number of new, temporary and 
inexperienced staff. I am not saying that as an e B~ for-yes, 1 am saying 
it as an excuse for the B. A. Railway, but I dont necessarily accept that it 
was necessary to the degree in wh:ch pilferage has taken place there. I can 
certainly assure him that throughout the Railways, as my Honourable friena 
the Director of Establishments has said, the Railway Board are giving their 
personal attention in every way to seeing what can be done to improve both 
the reduction of pilferage and the expeditious dealing with claims. 

JIr. Muhammad Iauman: They Ilre doing that for the'last 25 years, but 
there is no improvement whatsoever. 

'l"he ono~a le Sit Edward Benthall: Sir, it got worse during the war. 
I dont think that my Honourable friend Mr. Sri Prakasa's suggestion of having 
more claims offices round the country is really going to help. In the case of 
the Benares office of the E. 1. R. many of the files have to be sent up from 
the Ce.ntral Office in Calcutta and they are returned again to Calcutta so that 
in many cases it is the most inefficient way of dealing with claims. It cer-
tainly would lead to greater efficiency if the whole of the office of the railway 
could be centralized. • 

Mv Honourable friend, the Director of Establishments. pointed out that 
claims are now dealt with more expeditiously; the time required for dealing 
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"'ith it has been speeded up considerably and, 1 believe, the railways have 
been taking I:l more liberal view, but 1 maintain 4;hat the proper way to resolve 
the problem is to try to stop the llilferage. My Honourable friend, the Direc-

. tor vf Establishments, hilS meutioned the different steps that have been 
1aken to try to decrease the piifel'8ge, but I think, Sir, both this war and 
the last have shown that during the war time there is a general decline of 
.morality in these matters among ali classes I:lnd 1 don't sa,), in any way that 
.railwaymen are exempt. It is not confined to this country. Some Honour-
.tlble Member opposite mentioned that in the United Kingdom you could send 
fiour package without taking a l'eceipt for it. That is so. But I was reading 
the report of the Parliamentary Economy Committee not long ago. The llarlia-
mentary Committee, sitting on railway econGmies, drew particular attention to 
the extent of pilferage which had, during war time enolmously increased, for the 
ieasons which my friend the Director of Establishments mentioned.. So this 
country is not the only one suffering from these difficulties. At the same time 
lean assure the House that this will have the continued attention of the 
Railway Board. I must confess that when I came to study the figures in the 
papers circulated to the House it came to me rather as a shock to see the extent 
of the increase of claims. It was not a shock to the Board because they had 

_ already taken action but this ~  the first time that it was very visibly brought 
to my notice and I am exceedingly glad this debate has taken place. I can 
assure the House that the result will be that the Board and I and the Rail-
way Administrations will do all we can to tighten up on this and give better 

service to the public. I hope in view of the assurance my Honourable friend 
wil1 withdraw his cut motion. . 

Mr. Muhammad Ballman: You do not at all sffY whether you had ever pro-
secuted employees for such pilferages. Nor do you say anything about the 
hIWdling of the damages to stock due on account of your contract system of 
'Joolies. 

The Hcm.o1l1'able Sir :ldward Bent.hall: As regards the contract system of 
coolies, 1 mentioned ill the House 8@ R result of a quest.ion that I was looking 
into it very thoroughly. The investjgation has started. As regards prosecution 
of staff, that does take place, and as the Honourable the mover pointed out one 
raHway man did get IH month!:!. 

~ 

llr. Kuhammad Bauman: Do you tra.ce complaints from booking office to 
destination ? ~ . 

The HOIlourable Sir Edward Benthall: It is ~ traord llar l  difficult. As 
the Honourable Member knows when there is extremely heavy traffic, the sta-
tions are very often blocked with parcels and it is extremely difficult to trace 
who is the author of the theft. It is probahly doue a·t night, it may be an 

outside coaly who has had access to the station or it may be a railway cooly. 
It is extremely. difficult to run people to earth. 

Smi Sri Prakaaa: Does not the Benares office itself settle claims? 
(Interruptions) 

:Mr. Preeident: Order, order. Mr. GhulaIll Bhik Nairang wished to put 8 
question. . 

Syed Gh1l1am ,Bhik Bairang (East Punjab: Muhammadan): What does the 
Honourable Member propose to do with regard· to fruit parcels w¥ch are sub-
ject to pilferage most extensively? 

'!'he Honourable Sir :ldward BenthaU: What I said applies to evwything, 
not only to fruit parcels, though frult pa~ el  aTe particualrly attractive to 
thieves. That is recognised. But I do not see that :vou can concentrate on 
that. 

Sri •• ADmtballoyUl&lll Anangar: Of the one and R half crores paid by 
wffY of compensation during last year for loss and damages, was a. rupee col-
lected or obtained from the railway staff? 
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fte JloIlourable 84' J:dward Benthall: I lim afraid r should have to get. 
notioe of that. 

Sri M . .&nanthuayanam Anrangar: Can you sa.y approximately? 

'1'.be B'.oDOVl&ble Sir :ldward BenUlal1: No. I have not gone into that. 

Sill! Sri PraJrasa: Dol's not the Benares office settle claims directly? 

The Honourable Sir Edward BenthaU: But very frequently cases have to 
be referred to Culcutta to the Cummcrcial Manager. 

1Ir. B.. O~ Ilorria ~ra : Euro.pean):.Are not ~ railways respODJli.ble fa,: 
thtl bad opemng Illld Closlllg of certain coDlllgnments 10 transit by excise ofliGials 

between Madras and Mysora-so inviting pilferage 1>y ranway employees? 

The Honourable SIr Zdw&1'd B811tbali: I should require notice of that. The, 
are opened by the Mysore Govemmellt; officials. .. 

lIr. Pr"dent: The only qut!stion thut remaius is whether the Honourable 
Member wishes to withdraw his mot.ion. 

,The question is: 
"That the demand under the head 'Railway Board' be I'educed by RI. 100." 

The Illotion was adopted. 

Ways and Mean, lor Meeting the incrsassd operating oolt. 

Kr. M. A. F •. Hirtlel (Beng!!l: EUl'Opf'all): Sir, I move: 

"That the demand under the head 'Railway Hoard' be reduced by R,. 100." 

.My p rpo~e in moving this motion 18 toO concentrate on the latter portion 
of it. 

lIr. Pr8l1dent: Order, order· Wouid the Honourable Member mind coming 
a little further up? 

Kr. K. A.. r. Birtlel: In previous debates ~ have concentrated rather on 
the capital position of the railways and I do not propose toO discuss that further 
to-dtloy except to say that we certainly share the anxieties which have been 

expressed in some quarters of the House on the subject and we feel that the 
whole question of the railways' operating position cannot ,be fully covered 

until the questions of the Depreciation F'und, the Betterment Fund, the General 
.l{eserve and also the qut!stion of amortisation of capital !Iavebeen fully investi-
gated and dealt with. That, we f!3el, should be taken up at once and certainly 
cculd not be t.aken up hy a commitwe of the typ(' which the Honourable 
Member was d ~po ed' to accept in principle on Mr. Neogy's cut motion. The 
whole questiou of the capitul side of the rai!ws,ys is,. as I havE' said, an essential 
preliminary to dEllloling with their profit aud loss position. They must :ijrst he 

put on 0. sound capital basis. But, Sir, as I have said, that is no~ my pur-
pose today. I want to deal with the day to day position, or t.he year ~ yell'1' 
position, of the Railways about which we ure feeliug great anxiety in the light. 

of the budget for the coming year. ~ e railways. as the House is aware, or 
for that matter any transport concern, are 8. very accura.te barometer of the 

state of trade in the country. They are also a. very sensitive barometer. As 
ecollomic conditions slacken traffic falls and falls much before the cost of tra.ns-
portation falls. Similarly as t~e e ~ Dom e pulse quickens, earnings rjae more 
rapidly thlJIl cost of t.ransportabon rises. As the House knows the mOBfa 
accura.te W/xy of measuring the efficiency of transportatIOn is by the operating 
ratil'.thpt is to say, the ratio of working expenses to' gr?Ss tratlic re ~ pt . 

Now, if we take the history of the ra.ilways from the penod when railway 
revenues were separated from General Revenues, we sha.ll see much more 
accurately what the position is. 

From the year 1924-25 to 1929-30 the Railways enjoyed si-x year. of pros-
perity. During those years they mnde an a.verage annual profit of 81 crores. 
The operating ratio on the annual basis ranged between a mmmum of 54'1 

per cent. and e. minimum of fil'S per cent. I am quoiing these figures from 
the Wedgwood Committee Report. In the succeeding years of depression, 
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1931-86, the railwa.ys made an average annuallos8 of practiCally 7 crores. The 
eXfl'Ct figure is 6'94 crores. During that period the operating ratio showed a. 
very considerable rise ranging between 54'7 per cent. and 57'2 per cent. in 
1930.31, the fir!!t year of depretsioll; During 1936·37 to 1009·40, the four p081i-
JI'J:ression years the l'uilways mude an average allnual profit of 2'42 crores. 
and during that period the operating ratio aga:n fell from 54·2 S2·3 per cent.. 
Th\:! point I am seeking to make is that in the years befol'e ~ e war the operat-
ing ratio showed a maximum range of only 5'9 per cent. In the period 1930·81 
to 1945-4{) (the current year) there is an increase ill the operat~  ratio of 9'(; 
p",r cent. On the other hand camparing the years 1927·28 and 1945·46 the 
lowest was 51'3 per cent. and tIle highest 66'{) per cent. in the curren·t yea.r. 
There is thus an increase ill the operating ratio in the current year of 15'8 per· 
cent. I am sorry that these figures are rather intricate. The point I would 
enJphasise is that in the prewar years the maximum increase was 5'9 per cent. 
and in the period, of the war thf' increase in the operating ratio has been 15'S 
per cent,. 

The Honourable Sir J:dwlld Benthall: Mav I ask the Honourable Member 
whether he has adjusted in his figure!l the pe~ al charges for writing down the· 
rolling stock? . 

Mr ••• A.!'. Bitts.l: No, Sir. I would rely on the Ronow'able Member· 
to make the adjustments in his own defence. But in any case the point will 
be established that there has been n very serious and very substantial increase 
in the operating ratio which represents " position whioh is certainly a very 
grave warning. 

Now, Sir, the position is that we are faced with this very grave increBSe 
in operating costs and the question is how are you going to meet it. The· 
Wedgwood Committ,ee went into the question whether the Railways should 
make a contribution to general revellues and they sought to assess traffic pro-
spects ill the yeats immediately following the yeal' 1937. It is interesting to 
study in their report the conclusions they came to nnd the reasons why they· 
felt that the Hailways were not on a sufficiently economic basis to justify a· 
contribution to general revellues. Honourable Members will find the reasons 
on page 128 of the Report unJ they are set- out as follows: 

"(n) "Thilst t '~ next few years are likely to show improving trade, this is due to condi·· 
tions which are partly artificial and to that extent precarious in character." 

I suggest that today the position is just as uncertain. 
"(b\ Some of the burdens which were assumed by the railways during the pft'iod of 

pl'o~per t  will l"olll1ain as a permanent additional charge for the futllre. ate~ of wages· 
weI's libemlly increased a.nd it lias proved imp08Sibljl to reduce them BubatantiRlIv during. 
the times of depression, Capital ~ pent'l t re was freely undertaken, much of ';hich has 
not yet fruct.ified and some of which owing to motor competition is never likely to fructify ... · 

'l.'hat, Sir, I suggest substfmtially applies also today. 
Item (c) refers to roud competition. It is ra.ther a lengthy one aud I will' 

not read· it out. But, having regard to the circumstances of yesterday, I 
submit that that also applies. 

"(d) On the othel' side of the acconnt com'.!8 the question of economies. We are unable 
to point to any economies of first c1aBS magnitUde at present realisable. . . . . . .. and 110 
on. 

That, Sir, is the question before us now and is the purpose of my cut m t oll~ 

. IteI~ (e) refers to recommendations of t~~ report bearing upon possibility of" 
ll1 l'elJ~m  revenue. I suggest that the poSItion toda.y is substantially the same· 
as it was ill 1937. We are facing a period of economic uncertainty and I think 
thnt t.he Wedgwood Committee's comments are a guide to us today. 

We come then to the question of how this position is to be met. First of" 
all there is the question of a contribution from the Railways t.o 8enera.I 
revenues. If no contributio1l8 are made to genel'll'l revenues, then I would 
point out that that in fact means that the railways should be run on a strictly 
commercial basis.. That is to say, if the railways do Dot make profit for 
general distribution. 80 to speak, then the profits go back into the 
business in some form or pther either in amenities fo nhe publio or 
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:mproved servioe and so on. On the other hand, if the Railways make (\ con-
·tribution to general revenues, t,hen they are ina position in times of st·ress to 
rely on the genera.] revenues to assist them. This is 0. mlrtter whioh is open 
Jor enquiry and we certainly douot propose to commit ourselves to Ii final view 
on the subject but we m-e inclinecl to the view that, the direct distribnt·ion of 
costs to the users, that is to lIay tha.t the railways should not be burdened with 
a heavy fixed contribution to the general revenues, is preferable. But in than 
.case t.he users would naturally claim 1:\ much higher standard of service than 
the:-' yet recei-ve. It is quite clear, particularly from what has just passed 
:under tihe previous cut motion, that 8· much 1!igher standard of service is 
·required. We have just ditlcussed the question of claims. Then there was the 
,serious question of demurrage ohlu'ges which were remitted in an unjustifiable 
manner during the war Then the questiou of ticketless ,travel. All these 
JiI·d4cate Il standard of administration whioh doubtless for uIWlvoidaole reasons 
.durbg the war, is yet not satisfactory. 

Then there are longer range subjects oJ}. the scientific side, for example fuel 
:reStl8lch. electrification and no one in these debates has yet mentioned atomic 
;pc:wer which may have Ii. very "ital effect in the yeRrs to cOIlle in Railway 
.operation. 

But ~n all is said aud done, 1 think we must come to the conclusion that 
.retrenchment is essentinl and must play a part. 'l'he grand total of working 
. .expenses in the coming budget is 109 crores against only 100 crore& in 1009-40. 

a~. repre!lents an over-all increase of 69 orores; and we were told the other 
.day that rr~nt labour demRnds would mean another 75 crores of rupees. The 
. .question, therefore, we aRk is that if all those demands are to be met, where 
is thR-t 144 crores or 150 crores going to come from? As against that gap, 
traffic rates and fares have only been increased by 8 per cent. over-all, during 
~e war. The results of 1946-47 mav justify the budget which has been 

placed before us, but the 'results for 1947-48 are certainly likely to, 
11'... be much more discouraging. We shall then be in a full deflationary 

period, a period when to increase rated may ha\'e a very serious 8I'ld depressing 
.. effect on an already slackening economy. " 

In the light of all these considerations, we feel that measures are necessary 
J.n every direction. both to clear the position on the capital side and to devise 
.ali possible meaus of improving revenue. Sir, I move. 

Mr •• Prllident: Cut motion moved: 
"That the demand under the head 'Railway Board' be reduced by Ra. 100." 

81'1 •• ADanthasayanam Anangar: Sir, when lecome to this cut motion I 
,am doubtful as to how the railways may be able to pull through in t ~ years 
.:to come. War eamings ought not to be taken as the criterion for the earnings 
for future years. War is no doubt a boom-it has exhausted our resources and 
has. also got us 8. lot of money, and the assets have been over-worked. Therefore 
-the earnings in the pre-war year 1938-39 and the expenditure ratio then will 
give Uf: an idea as to how We ShOllhl cut our coa·t during the coming years. 

In the year 1938-89 the ·total earnings were to the tune of 107 crores; the 
·total-working expenses. were 71 crores-the operating ratio being 66'4 From 
the-earnings, first of all the operating expenses have to be met, which includes 
deprecia.tion also. 'l'hen there are certain unavoida.ble expenll'es by way of 
;interest charges which come to 27 crores and in addition if some contribution 
has to be made to the general revenues it comes to nearly 7 or 8 orores: 
altogether about 34 crores. The balance after deducting depreciation of about 
12 crores comes to about 61 crores and· that is just the sum that was found 
rtecf;l;sary for the working expenses during the year 1938-89. Now, the income 
bereafter may go down, but t.he operating expenses may not go down at the 
saml" rate as the incolDe goes down. During the war the income from the 
goods traffic did not appreciate very much, not in the same proportion as the 

. 'pa'Benger traffic income. Though the number of Rains t ~t were run was 
all.lalIer, a larger amount was earned from the passenger traffic because of over-
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oClOwding. The increase was due not to the growth of industries in this 
-<'ountry, but toin1lation that went on during the WS'J.· period: from nearly 200 
.clOres before the war, the currency notes have gone up to nearly 1,300 crores.' 
.Evt:rybody got into the 1st and 2nd class because there was no accommodation 
.in thp third class and that way reduced the overcrowding in the third class-
do fact the third class booking was closed in various· stations. Now it cannot 
be expected hereafter, now that the war is over, t·hat there will be such cii--
,culation of money; there may not also be further 1l0w of money into this 
country, and there is no prospect of their being increased or a mented~ All 
t ~t is telerred to in the administration report of the railways. Thereforo, 
'having regard to ·this appalling state of affairs in the coming years one has to 
be careful. I do not know what to suggest because though three or four days 
ha.ve beeu Apent over this railway budget, up to this date the Honourable 
~m er has not come out with any particular methods by which he can curtail 

the e p~nd t re and adjust the operating ratio to the income that may fall 
below normal in the coming years. Howev.el', it is my duty to suggest to him 
how this can be done and how he has not been able to do it till now or under-
taken fillV measures. 

First ~  all, now that most of the important railways have come under Gov-
«nment adminisn-ation, the railways may be regarded as one for administrative 
purposes: a number of head offices and some workshops also may be ,~ed 
togathpr anel I expect some saving under ~at head. It is true that I ma.y l:ot 
be able to point my finger to anyone particular item which alone will mm 
;up all the deficit in the years to come. The axe can and ha& to be applied it: 
almost every detail; and even if a rupee ca.n be saved in a particular depart-
ment it is worth while saving. It will not be open to my Honourable friend 
to rise up and say that anyone of these savings is so small that none of them 
-can be undertaken in the years to come. 

Next as regards retrenchment, I would suggest that beSlaes amalgamation, 
'which would reduce expenditure to some extent, there shOUld be retrenchmenti 
<of offices and· officers and reduction of'salaries and" oboTIHon of allowonces. First 
of all, about offices I will give only one or two instances. There is the Rail-
wa:y Clearing Accounts Office. That has been in eDstence for a long tiule. It 
has got a lot of establishment. When the railway admin:strations were in the 
'hands of various companies, it was necessary to adjust every item and appor-' 
tiou the money from time to time and to have a. central office for that purpose . 

. Now it does not ma.tter so much. If a man starts in the M. & S. M. Railway 
'Bncl passes through the Nizam's State Railway and into the G. I. P. Railway. 
the only break is the Nizam's St&te Railway: the two other railways can alwa.ys 
adjust thf'ir share in Il cert.a.in ratio that may be adopted. Formerly it was 
not so. The M. & S. M. and the G. I. P. were out to get their last pie IlIld 
they had to keep such .accounts. Therefore, I suggest that the Railway 
'Clearing Accounts Office may be abolished, and de centralised so far as small 
.adjustments are concerned. Similarly a' number of other offices can .. also be 
'abolished with advantage. . 

As regards officers, I have found a tendency to exhaust all words in the 
-dictionary in finding out denominations for officers. For instance, there is the 
'chief manager, the deputy chief mal1ager, deputy manager, RRsistant deputy 
manager, suh-deputy manager, assistant sub-deputy manager, and I do llf)1j 
'know how rosny more will be coined . . . . 

Dr. Sir Zia Uddin .Ahmad: Sub-assistant manager! 
srt •• AnaDthasaya.na:m Ayya.ng&l': My Honourable friend is a Vice-

'Chancellor and well in touch with all the words in the vocabulary. The House 
must note one or two circumstances which have happened. The Oudh Rnd 
"Tirhut Railway was taken over very recently from the om~an . The company 
was managing it for nearly 50 years. Since the manag'bent was handed 
-over there was a suggestion by the Railway Board that for every chief theft' 
must be a . deputy. They-wanted five deputies. They wanted once, twice Ilflil 
thrice and our patience was exhausted and we had to yield with great re~ . 
We hope that whit we did will be corrected by this House. We were ~ 

• 
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to yielci because ttey wanted. 1;0 bring the O. & T. Railway into line with-

o the other Railway AdminWratiODs. What is the need of this, 'Wbenth& 
. mp~ W8S c8lTieci on for fifty years without deputieS". 'l'heir salary was. 
Be. 1.600 each with eorreapond.ing establishment etc. ImmecHately this. 
cemp&l1I was handed over to my Honourable friend, he wanted to appoi'nt. 
deputies, because there were deputies tn the M. & S. M. and other railwa,.. 
Is that the way to do it. Instead of applying the axe, you want to go Oft; 
multiplying offioes. 

As regards salaries my own feeling is that salaries in the lower classes must 
be raised the salaries of the higher posts should be reduced· It should not be 
a question of purchasing honesty by paying lllore. Even if you pay Bs. 220· 
crores a month or a yeat', still if a person is dishonest., he can make money 
by black market methods. Of coursE> a man ought to have his elJlsential 
needs. He ought not to be deprived of the necessaries of life. 1,500 should 
be the maximum for any man. I belong to a school which is bent on reducing 
the salaries of high oflicials. I am not jealous of persons drawing Rs. 4,000' 
anol Rs. 5,000 in this country hut we feel that for any individual however-
highly placed Bs. 1,500 is more tha,n enough. The other day an Indian Sub· 
Collector also travelIed, with me. He thought that Rs. 1,500 was too low. 
because ~ had insured for Rs 60,000. He had only one child whom he want·-
ed to send to England and America for studifls. That is the way in which-
the minds of these people are working in tl poor country like India, So fll'l' as 
r-wer salaries are concerned, Re. 12 is the starting salary of a menia.1 gangman.! 

'11 think that for a man who is working on the line with shovel and spade 
l~, . 12 is enough. 'fhis was fixed in 1981 because of the then current index 
prices. Prices went down. Speaking subject to correction, ever since then 
it has not· heen increased. Re. 18 is the mlloXimum a. man gets in the 25th 
year. Many people die before reaching that limit. 1 do want thBt the 10westJ 
meulal, the gangman, to be started! on not less than Re. 25. My friend will 
give figures and say that it will work out to astronomical figures but I will 
give an answer. 

The lloDoar&ble Sir Edward iBenthall: '1'he man who is normally drawing 
Rs. 12 today would be drawing an additional Rs. 13 in grain allowance und 

, also a minimum of Rs. 12 or Rs. 14 in dearness allowance which bring the-
total emoluments to Rs. 36. Your proposal will reduce it to Rs. 25. 

IIr. PresIdent: This is a convenient l)oint to stop. I have an announce-
ment to make. 

ELECTION OF ADDITIONAL MEMBERS TO THE DEFENCE CONSUI .. ~ 
TATIVE COMMITTEE. 

Mr. Prelldent: I hnve to inform the Assembly that upto 1 p.m. to-duy, the· 
tim" fixed for receiving nominations for the election of two additional members. 
to the Defence Consultative Committee, two nominations were received. Aft. 
the number of the candidates is equal to the number of vacancies, I declare-
the following members to be duly elected to tho Committee for the unexpired 
portion of the financial year 1945·46 an40 for thp. financial yea.r !946.47; (1) 
Mr. C. P. Lawson, nnl (2) Squadron Leader Sardar Surjit Singh Majithia. 
- The ASF.embly then adjourned for Lunch till Half Past Two of the Clock •. 

Th,.. ASRemblv re-assembled aftf!lr I.unch at Half Past Two of the Clock',-
Mr. President (The Honourable Mr. G. V. Mavalankar) in the Chair. 

RAILWAY BUDGET-LIST OF DEMANDS-contd. 
DBI(AND No. I-RAILWAY BOARD--(:ontil. 

TV afl' and M e~  fOT M ellting the inC'J'ea8ed operating cO',ts-contd. 
Sl',l •• .AD&DthuaY&D&D1 Ayyupr: S'r, T do no ~ find the Honourable 

Kember in his seat nor anybody else on his behalf ... Whom am I to address 1-
1Ir. ~tDt: Mr. Khan is coming. l. 

8!'1 •. ADlDthllaYaDam Anangar: I see Mr. TUnlE'r is a]so coming. 
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F was 011 the question of· raising the slliary when the Honourable Member 

said that they llre already paying them more thlJ11 Be. 25 inclusi1'e of dearness 
allowance and, stores concessiOns. I was referring to Ra 95· as the basiQ-
saJary inclusive of all &llowauces. The W(l1' is now over and if prices come to 
normal, the allGwances 'might be withdrawn. Even then I want that the basic 
salary for a gangman Dr a.ny of these subDrdinates must be Rs. 25. The salary 
.of the clerical staff shDuld be Rs. 50 going up to() Rs. 100 within a period· of 
ten years and the highest maximum must not be more than Rs. 1,500. That 
is my point. 

I would a1110 like to say in this connection one word to the services and the 
staff. We heaT of strikes which they are g.oing to have for the purpose of 
r&iEing their salaries and allowances. The proper working of tile raHway admi· 
nistration depends to a very large degree upon the staff. Therefore, t~ must 
be ell ~lltellted and they must be pa.id properly. The pil1eriiig ana other 
tbing'!! that ha.ve gone on are mostly due .to them. So far as the amenities are-
concerned, whatever inconveniences there ma.v be for WlLTlt of sufficient number 
.of coaches, they may show a good face to the passengers. It is in their hands 
to give the tickets ill time, tD give the change Ilnd"fu allow the trains to stay 
sufficiently at the platform so that people may get in. The acquisition of the 
earnings by the Railway Department is largely due not to ·the men at the top 
but to the people who are running the administration day in, day .out. They 
must feel ,an equal responsibility in the proper administration of tpe railways. 
They ought not to feel that they are mere mercenaries and t.o aVDid this feeling 
you must make it worth their while to live decently. TherefDre, a start of 
Rs. 25 must be made for the lowest man and the minimum for the cler:cal staff 
should be Rs. 50. That is with Jl8spect to the statI.. I wish at a very early 
datI; a. non-official Committee consisting of Members of this House .JIlight; he 
a.ppointed . to suggest the ways and means of retrenching or of amalgamating. 
th':l various railwa.ys. The retrenchment BnDUrd take place in the manner I 
have suggested. A I:limilar thing was done in 1932. 

Then, I come to the operating charges. I would suggest that wherever 
hydrD-electric po~er is available, truins should be run with the aid of electricity. 
This is being done on the M. & S. M. Hailway and some other railwuys. 
The reason· why I am suggesting thi,;; is tb,at we find thrrt coal during the war 
and even hereafter has become II. rente~l .nd greater problem. Wt· lire not 
huving sufficient coal a.lid it is not II productive concern. We are not having: 
cool tit remunerative prices. As regards the way in which coal collieries havb 
heen worked, I hltVe to make three .observations which have come to mv nDtice. 
I would request the Honourable Member to take n.otf:' of them· .. 

I am told that during the war the coal collieries belonging to the railway-
men were handed .over to the ~ppl  Department. Three or four machine!;'. 
were brought in for operatiolls in the COlLI-fields lit II eDst .of 3 to 4 crDre •• 
Within less than II. month half the machines became rDtten Illld the others are 
not working properly. It is worthwhile making an investigation :nto tlis· 
matter. If I am wrong, I shall be glad to· knDw it. [have also found one 
thing. The Honourable Member -himself also seems to be interested in this. 
aRair. I find from the pink book that a~ circulated to us that even thtt 
State-owned collieries Rre being given over .to the contractors. That Imry he' 
done departmentally. The contractors are bringing a number of labourers and 
the deRrness allowance is paid into their hands. What is the gURl'Qntee that 
this dearness allowance is paid to the workmen'/ You arE' net seeing to it that. 
theso people are paid. There is another thing also which I would like" to 
mention. A number of contractors give on ndert~ n  to supply eoal at a· 
particular price. They tender. I find· with respect to coal some 8 aanas ,odd. 
In the previous year that was the amount that was paid. Somebody tendered' 
for As. B-l0 per unit. Later on with this As. 8-10 he could not satisfy. What· 
the tendel'E'rs general1y do is this. If I want the ultimate tender, I ask m., 
son-in-law to tender for 3 annas, so that he may be the least tender.er. t 
deposit Rs. 100 i> have the last tender declared an~ thus I drive the other 
people out because it is impDss:ble· for me to supply tit 8 RnnSS,. r ~ore o ~  

r; 2 
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. .a.nd the amount of deposit that my sou-in-law has paid is not forfeited at all. 
,.1 allow him to go scot . r~e. 'l'hat· is whut I flnd il? the pink book. I have 
lound S annas as the orlglDlil bmder tlDd subsequently 8 ann as has been paid. 
'Vhenever there is a dishonest man at the top, he makes it easy to make 

:money fol' himself. 
Shri Sri JIrakaIa: All sons-in-law are d-iGhonest! 
Sri •• AIllDtbuayanam Ay),ID,U: Thirdly, the Railway-owned collieries 

:are to pay to persons who have collieries themselves. In that ease the colliery 
.()wner can take awsy 3t>,OOO toDS from the railway colliery if he has got to 
,lIuFPly 50,000 lons. All these things have come to my notice. I am gettiug 
JEtters about this matter and I have tabled interpellations. I am glad. to know 
.that a Committee haR been appointed !lDd one of our Members. Mr. Neogy. 
i8 one of the Members of the Committee. This Committee has to investigata 
.into the possibility of some more coal being produced at economic. prices. But 
I have heard' fronl Mr. Neogy that the terms of reference are 80 rigid and so 

-inelastic that they won't admit of a report· regarding the present working of 
thes(' collieries I would request the Government to enlarge the scope of this 
·iI:quiry with a view to give a fuller and proper report to the House as to how 
tho railways may be made self-sufticient in the matter or cael because it is a 
big item on which the running of the railways depend. 

So far as the stores life concerned only 20 lUbs of rupees worth of store. 
:are there. They have been there for a long time. Some measul'88 might. be 
.adopted to see that large quantities of stores are not kept and a sufticient per-
~enta e of them may be reduced. 

As regards interest my submission is that 8·8 per cent. is the rate of interes' 
-that is being paid on the capital at charge. pebentures might be 1ioated parti-
.cularly for the railways and we could get cheap money now at 8 per cent. or 
-even less. There.can be economy in that direction also. 

Then as regards the classes, the :first and second classEls should be abolished 
.1I.Dd the third and intermediate classes only might be there. The first class 
:)Qssengers give only 4 crores and • second class passengers give 7 crores, 
whereas the third .class passengers give 56 crores a year and the intermediate 

.class passengers give about 7 or 8 crores. Therefore there should be only two 
~la e , by whatever name you may call them. From one class you will get 
10 or 11 crores. The present first and second class coaches will be made avail-

:able for third class passengers. They are not very meticulous as to the num-
ber that get in and they pay four or five tirpes or many times more than the 
.first class passengers pay. In many mail trains you find that if tbere are ten 
-carriages, eight of them are perhaps :first and second elass carriages and there 
'are probably only two third class carriages in which numbers of people are 
~ ddled together. And you will find that the people who got into these two 
-third class carriages perhaps pay as much as, if not more than, what the people 
in the eight upper class .carriages pay. Therefore ihis is a waste. 

" Then I come to refreshment rooms· Formerly when the· gentlemen in the 
-railways were of the class of our rulers these refreshment rooms were big 
;banqueting halls, but now why do you not give :them to third class passengers? 
Instead of continuing them as European refreshment rooms they should be 
converted into Hindu tiffin rooms where Indian passengers can go and take 
--their food. 

As regards buildings I find that they want to establish the Moghul rule again. 
'Why did they spend 20 lakhs on the huge buildings for Lucmow station? That 
-building really is too big arid is not necessary. We have got these gubematorlal 
:palaces but. do not waste money on these palatial station buildings hereafter if 
:-you want really to make it an economic concern. 
, ·Lastly I come to rates and fares. I should like the rateeo and fares to be 10 
:adjUflted as to increaae the industry in this coun1lry. Let there be 1iat ratel. 



RAILWAY BUDGET-LIST OF DEMANDS 1625 
~t there be zonal rates, let there ~ telescopic rates, now that a number of 
administrations has come under our charge. When I come from Madras to 
Delhi, which is a distance of 1,800 miles, I do not get anl benefit .. 'rhe M. & 
S. M. runs only 250 miles for which there is o~e rate; then there is the Nizam's· 
State Railway on :which there is another rate; then there is the n.I.p. which 
has its own rate. If there are telescopic ra~  you will induce a larger number 
of people to come in. Also if you adjust your train services and other facilitiell-

• in order to induce a larger portion of trade, even if your rates and fares are nl)t. 
increased you will get the same amount of money if not more. 

• I have suggested a number of methods by which we can augment the re· 
sources of the railways and in each of them we will get sufficient money to make-
up the de6cit that is sure to arise now that the war is over. 

'the BcmoarablI Sir BdWlld, BenUaaU: Sir, I think I had better deal firlt. 
with a few of my Honourable friend Mr. Ayyangar's points. He said at the· 
beginning that as a measure of retrenchment he would suggest regrouping of 
railways. Now, Sir, regrouping of railways has been under careful considera-
tion for some time from the point of view of securing gr&8ter efficiency on the-
railways. But I am not sure that the measures he suggests would' be wise. 
His suggestion was to put two or three systems under one General Manager. 
For instance, in Calcutta I gather. that he would have one General Manager fol" 
the B.A. Railway, the B.N. Railway and the E.!. Railway. The tendency of 
thought at the present time in regard to regrouping is that for efficiency you. 
probably want rather smaller systems than you have got today. That is to a ~ 
where you have got a very big system like the East Indian Railway, it may 
lead to greater efficiency if you divide it up into two; and I do Dot myself feel, 
that you will get a great deal of economy in administration by regrouping the 
railways. But that is in no sense a dictum; we are going into this and in due. 
course our proposals will be put before the appropriate. body. 

Then, Sir, he suggested that there should be retrenchment of officers. 
S1'l •• AD&I1U11a&yanam A.yyepr: I referred to retrenchment. of offices. 

ae opposed to officers. 
The BOIlO1U'able Sir Bdward Benthall: The officers hold the offices, and it. 

comps to much the sa.me thing. He suggested retrenchment of offices, and 1 
think he wQuld give what was retrenched to the rest of the staff. If he will. 
look at the figures in ~ e Administration Report and work it out he will find 
that if we retrench the JVhole of our officers-the· whole gazetted staff includ-
ing the lower gazetted staff"-and distribute it among the rest of the staff, on. 
a rough calculation the rest of the staff would get only Rs. 2/12/- per month. 

His next suggestion was reduction of salaries and he was in favour 0f a. 
maximum salary of one thousand five hundred rupees. If you reduce the.: 
salaries of all officers above one thousand rupees to one thousand, you can only 
give eight annas per month to the rest of the staff. But as, for instance, we are-· 
today giving Rs. 18/8/- or Rs. 18 in grain shop benefits alone, the Honourable-
Member will see that it is un infinitesimal amount wlHm d:Rtr:buted among 
the rest of the staff. I suggest that if you want to reduce everybody's salary 
to a maximum limit perhaps the best way would be to do it by taxation. r 
nm only throwing out a suggestion, so that the merchant princes of the country 
would hI:! reduced, liS they ure in the United Kingdom, to a dead Ipvel of £6,()()(} 
maximum or perhaps ~. 80,000 per annnm. That would not be fearfully 
populnr among all sections of the House. One could introduce an Estate Duty-
at the same time. But it is not reasonable to expect that you would get the 
best class of officer, Indian or European, if yon make the emoluments of ser-
vice very much lower thaD what can be got outside. To get a. good class of 
officers you have got to make the top jobs l'easonahly attractive. 

Sri •. .&Danthasayanam Ayyangar: What about t,he Railway Clearing Office?' 
The Bonourabftl Sir Edward Benthall: T cannot deal with all my Honourable 

friend's po nt~ but with regard to the R,ailway Clearing Office I went into that. 
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'With the late Financial Commismoner, ~. Zahid Husain, 18 months ago, and we 
then came to the conclusion that the continuance of that office was desirable. It 
.has been under consideration from the point of view of economy on several 
-occasibns but the general conclusion hitherto has been that you would not get 
much economy or increased efficiency. It is an open point which is always worth 
.re-investigation, but that is the resu1t of our past n e t at on~. 

I'~'  . 'F 
", 

My Honourable friend mentioned coal raisings. Those are really mattel'8 for • 
the Industries and Supplies Department. But I think he is quite wrong in 
~m e t n  that the scope of the Coal Inquiry is too narrow. If my Honour- • 
.able friend would see the questionnaire thllt has beeu put out" it is a colossal 
:string of questions and covers an extremely wide ground, in fact, I think the 
whole ground. J do not think it can be said that the terms' of l' ~ eren e ure 
'restricted. I noticed my Honourable friend's remarks on storett, on third class 
'Passengers, on buildings and refreshment rooms and also on the rate of interest . 
·My Honourable friend ' e t~d that we should flout d~ en 1 e  on railway .. 
at 3 per cent., instead of Govemment }laying 3·48 per cent,. to wh;ch figure ;t 
'has come down. ~ I explain that it comes down each year according to 
the average rate of interest on Government's total outstanding borrowings. 
'Therefore llew borrowings which are now at about 8 per cent. will gradually 
;bring it down each year. 

Sir Oowujee Jeh&Dg1r: This money we have already borrowed. 
The HOIiDDrable Sir J:dward BlIltball: Yes, for the purpose largely of rail-

' a ~ But I am grateful to my Honourable friend's suggestions. They are 
.att-elllpt,ing to meet the situation, but as I shall go on to point out. I do not 
think they Rucceed, 

_ Sri •• Ananthasayanam An'angar: What are your suggestions? 
The Honourable Sir Bdward Bentball: I am coming to them. 'My Honour-

'able friend the Mover, 11 ,financier of great stature, whosp. mind is as broad 0.11 
be is long. 

Shri Sri Pra.kala: May his shadow never get less. , 
The Honourable Sir Bdward Benthall: My Honourable friend has said that 

'We must examine the problem of how we are going to meet the diminishing 
receipts with expeilses probably more or less stable, at any rate lagging behind 
the fall in receipts .. Well, Sir, when you turn to economy the first thing yqu 
have to look at is the biggest item of your expenses, that is, staff. If you-would 
look at page 8 of the Explanatory Memorandum, you will find in para. 9 that 
in 1938-39, our expenses on staff were 35·09 crores and they rose in 1945-46 to 
,5·11 crores, that is the increase of 40 crores which I mentioRed in my budget 
.peech. That is a total of 75 crores out of a total of ordinary working expenseR, 
excluding special adjustments for locomotives, of 119 crores; that is" to say, 75 
crorea out of 119 crores is represented by staff. Well, Sir, we are up agaIDst the 
problem of what to do. You can adopt a. strictly economic line and thereby 
reduce the numbers. 'As my Honourable friend Prof. Ranga. said yesterday, you 
should increase the efficiency. Reducing numbers Bnd increasing e ~en  
would also thereby increase the chance of each individual getting be1ter pay. 
But that would mean driving a large number of men out of work. You can 
'keep the same number of men as you have got and reduce their emoluments 
right through. That, of course, would be very strongly resisted, a.nd it is not 
'Government's plan. This therefore rules out economy in ~ e biggest item of 
--expenditure. It is a very serious problem and one that we have got to try and 
meet. The Government's policy is. .. . 

Sri II. AnanthuayaDalll An'aDllI': Is the middle oourse. 
"!"he Hcmoura.ble Sir J:dwud Benthall.: Government has a very "lear policy 

'in this matter, It would like of course to increase every railwayma'n's wages 
to, say, the standard of the British or the American railwaymlln. It would 
like to do that, but it would not be the right thing. As Prof. Ranga said you 
must keep the ~ el of your railway workers and other Go'\llernment workers 
'roughly in accord with the standard of the community as a whole. What we 
:are trying to do at the moment is to create work in and for the Tailways, and 
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'We b6lieve that:so long as you can keep up the railway activity, there is a fair 
.chance of keeping in employment the bulk of the railway workers. As Mr. 
Guruswami said in his last speech on the subject you should keep these men 8.8 
long as there is work in the Department. That is what we are trying to do. 
Weare not trying at the moment to go in for a policy of rigid I'6\trenchment 
jn the railways either by reducing the numbers or by reducing the pal" What 
'We are trying to do is the constructive policy of trying to keep the railways 
!busy. Two other items on which you would naturally look for economy would 
:be coal and stores. I will not dwell on these, but I pointed out in my budget 
speech that our coal bill had gone up by no less than 12 crores of rupees. 
Obviously a1 some time or other there is room for very considerable economy 
there, and in my opinion the present basis cannot exist for. ever. As regards 
:stores prices, we do not know what the general level of stores prices, of steel. 
>cement;, and a hundred and one other articles that are wanted "'on the rlilway, 
will be, but one hopes that there will be a reduction in the prices of the very 
:heavy item of stores which we consume. But I am inclined to agree that we 
-cannot bridge the gap merely by economy. 

The Honourable the Mover Bsked how We are going to meet the budget of 
1947-48. I understand that was the purport of his speech. We come back to 
the old le~t oll of whethf'r ~' I are going to effect. these economies in staff and 

-eoal or otherWise or whether if you cannot keep up the quantum of your tl'affic, 
you will have to increase the rates and fares. Obviously-and I pointed this 
out in 1944 in my budget speech-to increase the rates and fares at a time 
when trade was in difficulties and the level of prices was falling would be a 
rvery serious burden on traders. It is a thing that We want to avoid. 

Now, Sir, 'J do not propose to indicate a budget for I9!l7-48, but what I have 
tried to do in this budget is to secure that the railways are in .the best possible 
-financial position at this critical juncture in India's history and to pOse the 
problems of the future. I have not tried to settle these interlinked problems 
but only to bring to the notice of the House what they are. I have MSl' indi-
cated that there is likely to be a gap and the question is how to bridge it. 
First, however are we certain that There need be a gap at all. Till there' is a 
gap, I tltink we should adopt what I regard as a more constructive policy of 
trying to erente work. 'Ve, the Government af; a whole, are aiming at an ex-
llanding eCQnomy generally and the railways are trying to make their contribu-
iion to it. We have relatively a very heavy programme of rehabffitation and 
we are going ahead with all the activities that are likely to lead to further employ-
ment, we are going ahead with loco. works, 9 are going ahead with a policy of 
new construction. This is not very heavy this year because before you can 
·embark on new .construction, you will have to get out your surveys 1lnd lay your 
-plans and all that takes time. l3ut a new construction will consume steel and 
.cement, it will occupy labour and it should help in keeping the general economy 

of the country going, that is to say it will help the steel works and 
3 P. III. it will help the cement works • 
Shri KohIil1 ~ Sakseua (Lucknow Division: Non-Muhammadan Rural): 

What about .the surveys already completed? 
'!'he HOI1011rable Sir :ldward Benthall:' There are very few of them which 

are completed up to a stage where you can start work, but where they are 
completed we are endeavouring to start. 

If we are going to get through the difficult period which is ahead of us, we 
'have, in my opinion, got to make a very wise and careful use of our reserves. 
It is tempting to spend all the money we have got in creating activity at 
the moment, but if we squander away our reserves now, we shall come to 
a period of real slump when we will have nothing to spend. You have an 
example of that in the past history; In the goodish times in the twenties 
-we spent lavishly and when we came to the thirties and ought to have spent 
money to keep up the economy of the Railways and the country in general we 
had not got mum left to spend. And, therefore, Sir, we consider that it is 
a wise policy that we should have a steady planned programme for all these 
post-war works. We are, for insfance, planning the production of engines 
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and wagons on a. more or 1ess steady basis over a number of years, a progra1Dme: 
which we hope will not be allected by fluctuations in business activity generally. 
Whether times are good or times are bad we hope to keep going a steady 
programme of construction. 

Then, Sir, another requisite to ensure a BOund position in the future is Q,. 

•... 

Bound correlation of our rates and fares structure with the structure of our 
wages and other expenditure. I do not think I need' go· into that. I do no\.. 
want to be controversial again after yesterday, but, S:t, one of the props which 
we were looking to for future stabilit;y was knocked away yesterday. As the 
Wedgewood Report pointed out, road competition had taken away 4i crore&-
from the ;Railways before the war, and, if I remember, aright, the Wedgewood. 
Committee expected it to double in the following decade. It you take the 
lesBOn Qf what happened in the United States, you will find that 'between 1921. 
and 1989 they closed, owing to competition from other terms of transport, no-
less than 22,000 route miles, that is to say they closed a route mileage equiva-
lent to half the mileage of the whole Indian Railways, and 88 per cent. of the' 
American Railways, that is about 2,40,000 miles, were not paying even their-
interest. I don't want to dilate on that, but obviously if you have not got B-
co-ordinated policy, well, whoever is in charge of Railway finances in the future. • 
is bound to have a much more difficult time. 

Srl K. AlwLUluaJUlUD. AJ1&IlPr: Why don't you think of C08stal shipping 
a1so?oat 

tile BonoarabJ.e Sir .dWlld B_tblU: We have. We raised the railway 
port to port rates in order to make them level with the coastal rates, in order-
that shippers may not lose by being forced to ship their goods by seaonSea. 
rates had gone infinitely higher than rail rates; that is why we had to do it .. 
They are co-ordinated. , 

}'inally, on looking to the future and trying to get an expanding and stable: 
economic position, the country as a whole has to depend upon a period of 
tranquility, a time when business people can go ahead with their schemes of 
production in confidence, and that depends upon a BOund and stable political 
position which we hope will be forthcoming as a result of the discussiqns. If. 
on the contrary, you have periods of disturbance, business will be atlected. 
railways will be affected, and there will be less obviously for everyone to eat. 
or to wear. 

I think that covers, in broad outline, the sort of policy which we have in. 
mind for stabilizing the future financial position of the railways. AR I said in 
my budget speech, I don't think the financial position is at all unsound. It.. 
is not as healthy as one would have wished. Possibly on another cut motion 
we shall deal with the question of the healthiness of the depre at o~ fund, but" 
on the whole, I think I can say with a good cORscience that the railway 
finances are in a BOunder position than they have ever been before. I should' 
like to take this opportunity of recognizing the assistance that we have had 
from the Standing Finance Committee and from other committees of the 
House. Naturally we don '\ always agree and we have not been able to accept 
every one of their recommendations, but I think we have accepteil a good 9(} 
per cent. of them, and I think that on the whole the results of the co-operation. 
between the Standing Finance Commit,tee and the Qovernment have led to a 
position which is not unsound, . and I fully believe that the same courage and 
wisdom will be found in dealing with problems of the future, problems far more 
difficult than we have had in the last five years. 

r have tried to cover the ground that my ;Honourable friend opened up. I 
hope he finds what I have. said reasonably satisfactory, and' will not presR his 
motion. I hope this time I am not hoping in vain. . 

Sri K • .lDaDthasayan&m Anangar: Rs. 100 is nothing in Rs. ,thirty-five· 
crore!!. 

Mr. Prllldent: Would the Honourable Member like to with<traw his motion? 
Mr. O. P. LaWlOl1: Sir, I did not anticipate that the HonoUl1ble the Ws.r 

Transport'Member would be up quite BO soon since only one Honourable Member 
has spoken since the mover . 
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Mr. Prl8tdlllt: I will make the position clear. It was not with IS view to· 
reply that I called upon the ;Honourable the War Transport Member to speak. 
It was arranged yesterday that somebody on behalf of (lovernment will put 
the Government case before'the House and then the motion will be discussed. 
The Honourable Member will have ~ e right to reply afterwards. 

Dr. Sir ZIa 'UcId.bI. 'bmacl: Mr. Hirtzel has raised the very important-
question of railway economy, which I suppose nobody bas ever considered, 
that is the relation of the operating ratio to the income and to t ~ rates and" 
fares. 'l'he operating ratio is a subject to which very few financiers of economy: 
pay serious attention. 

Sri •• ADaatlau&)'&DaIIL knllq&r' On a point of informat:on. What is. 
the operating ratio unless it has some reference to the income? 

Dr. Sir Zia UcId.bI. Ahmad: The operating rat:o is the expenditure divided:: 
by the gross income. In boom time the operating ratio comes down and in the 
time of depression the operating ratio always goes up and then we judge the wel-
fare of the railway employees and measure it by means of the " 
operating ratio. In the period of greatest- depression in 1931, 
which the House remembers, we had been fighting all the' 
time on the floor of the House that Uailway employees should not be retrenched. 
Our operating ratio at that time was rather low. In fact it ought--
to have been much more during the time of depression and I quoted at that· 
time some figures which are really exceedingly important. During the time 
of depression the operating ratio in India was only 65·00 an~ it was the lowest, 
except that for Japan where it was 61·77. The operating ratio at the time-
of the greatest. depression in the United Kingdom was 81.25, in Denmark 102'.! 
and France 110. That is the expenditure was greater than the gross income' 
at the time of the depression, and then the question arose how is this to be ,-
met and the deficit should always be met by a special fund which is called the 
Equalisation Fund, which my friend has divided up into three heads called,' 
Depreciation Reserve Fund, Reserve Fund and ;Betterment Fund. I always.· 
felt that there should be one fund to meet all the troubles including the troubles 
t·hat arise in the time of the depression, when the operating ratio is greater" 
and must be met by this Equalisation Fund. The second point to which 
Mr. Hirtzel's attention has not been drawn is-I wonder if he has studied it-
that in every other oountry there is one operating ratio. In India there are 
two. If you consult 'the Statist.ique national des clamins de far de Monde' 
you will find that on the operating ratios of all the countries of the world-
and the operating ratios of 74 oountries-are given-for every country there 
is one operating ratio given. In the case of India there are two operating' 
ratios, one with the Depreciation Fund and the other without it and difference 
between them is abnormal. I calculated the true operating ratios and published 
in my' book. This shows that we are the only country which has not made 
up its mind what t.he Depreciation Fund really is. Is it a reserve or an ex· 
penditure? That is. the reason why we have two Depreciat.ion Funds. The 
War Transport Member has been talking of business method but this part of 
the business never entered into his head or of any Railway man in any other' 
country. Why should there be two operat.ing ratios for India and .one for 
the rest of the world? This means that the whole theory of his depreciation 
requires very serious consideration and should be brought on the level of the 
theory in other countries, becauBe we are not the only country that runs 
railways. There are other countries whose railway systems are much better' 
and whose. financial arrangements are superior to ours. In this matter we' 
should not make any attempt to give a lead because the lead is the mislead, 
Depreciation should be depreciation and not reserve. 

The other thing which is very useful is that in the operating ratio there is 
one expenditure which ought to be taken into consideration. That is the 
expenditure ~ we have to incur on account of the dearness allowance. 
Dearness not. only in wages but also in the price of coal., The dearness allowance 
is an expenditure which is very peculiar and is due to the fall in the purchasing 
power of the rupee. In this case a third operRting ratio ought to have been, 
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· shown in the current budget, the operating ratio after making the dearness' 
: allowaace to see how dearness allowance affects our operating rat:o. 

If you have studied rates and fares, I am'inolined to believe that the rise 
.. in the operating ratio, due to the fall in the purchasing power of the rupee 
· must also influence your rates and fares. If your operating ratio rises on 
· acoount of the fall in the purchasing power of the rupee naturally the purchasing 
· power of the rupee must. affeot the rates and fares. Why should it affeot only 
· the wages, only the food, the olothing, the ekka-wallahs? Why not the 

railways as well? Therefore the rates and fares should be increased if there 
is a depression in the purchasing value of ~ rupee. If there is a fall in the 

· purchasing power of the rupee then every business, every form of transport 
raises its rates and fares, then I think it is just and reason'e.b1e that t.he 

· railways should follow suit. It is not increasing the rates ana. fares. The 
increase is only visible on account of the contraction of die measuring rod. 

· The purchasing power of the rupee has fallen and therefore it will effect the 
· prices of all artioles all forms of wages and rates of transport. Ii ought to be 

clearly stated in framing the theory of rates and fares whether your operating 
ratio is due to the fall in the purchasing power of the rupee, and to the same 
extent, I think, the rates and fares ought to be increased. That is one point 
whioh my friend the Railway Transport Member repeatedly raised on the floor 

· ·of the House, but he could not give sufficient reasons to convince us that they 
· ought to be raised. 

Therefore, 1 think the whole of this question which ~. Hirtzel has raised 
requires very careful consideration and I do not think we have any railway 
economist in India who is studying th:s problem. 1 think the Railway Board 

· ought to take up the f.mnal study of this question, that is the relation between 
the operating r.atio, income whatever it may be, the manner in which the losses 
should be borne in the time of depression Rnd their effect on the rates and fares. 
Of course during u time of depression, you cannot possibly increase, otherwise"' 
the depression wi:t become more ncute. The 1 I~et  in thllt'· cuse ought to be 
bome by some reserve. If it is due to other causes that should be taken into 

· account. Therefore, the relation of these three factors ought to be studied. 
I nm glad t l'~ attention has been drawn to this !lnd that somebody interested 
in this will make an nttempt to solve the problem. 

Prof. lI'. G. BaDg&: I cannot agree with my Honourable friend, Dr. Zia l.7ddin 
when he says ill such a lighthearted manner that the question of raising rates 

· and fares, with special reference to what he calls inflation, should be re-
o examined. Sir, if inflation there has been, this question should have been 

taken up six years ago. Govel"Dlllent, for their OWD good reaSODS did Dot take 
it up because according to the prevailing rates and fares, Government was 
loaded with such high profits that they were able to disgorge large portions of 

• it in order to repay what could not be paid, the accumulated deficits in regard 
to the railway conversion and also to place quit.e large quantities of money in 
the Depreciation Fund, etc. Now everybody knows that efforts are being 
made, though not with much success, for the Government to effect a reduction 
in the ~tal quantity of money that is in circulation, and it is feared also in 
very many quarters that India as well as the rest of the world may very soon 
come to be faced with an economic depression. Is this the time when we 
should be thinking of raising rates and fares merely on the plea that there has 

. been till now an inflation in our currency circulation and therefore money has 
become cheaper and so people may be made to pay more and more? I 

o certainly cannot agree with my Honourable friend Dr. Zia Uddin Ahmad. This 
certainly is not the time. 

Dr. Sir Zla Udd1n Ahmad: Your measuring rod is the purchasing power of 
paper rupee. • 

Prof. lI'. G. BaDp: I do Dot know what the Honourable • Member means 
by 'measuring rod'. We know one thing that is that money is gbing to become 

. dearer and dearer. Therefore it will be more and more difficult hereafter for 
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Ileople to continue to pay the same rates and fares. Therefore th:s is not the 

-time when that ought to be considered. 
Then he referred to the working expenses and the ratio. There are two 

ratios in this country. There is only one in America. We know that with the 
ratios that we have today our railways are making such a bad show of it. I 
·do hope that there will be only one ratio. I am not one of those people who 
think that. Indians today pay much less tha!1 what ought to be paid for the 
services rendered by 1 he railways. Therefore I cannot agree with my Honour-
able friend and I trust that the Ra'iway MembeI wi!l not run away with this 
little bit that ~ thrown to them by my Honourable friend and then start 
inquiring afresn into the necessity or otherwise for the rev:sion of rates and fares 
-to the detriment of the users of the railways. 

1Ir. O. P. LaWlOn: Mr. llresideut, to speak on this particula.r subject is a 
little off my beat. I have rarely spoken on a Railway Budget before nor have 
I belonged to any of the Railway Committees. That removes from me any 
n t~on  or any wish to deal with any but the broadest issues. I am concerned 

mainly with the concluding portion of the Honoura.ble the War Transport 
'Member's Budget speech from which I fi!:l.ke the following extract:. . 

• 'The one great esl'ential which has to be faced is the war time legacy of htgh level of 
operating CORts and the postwar commitmE'nts foJ' amenities together with a le"el of I'atlas 
.and fare. out of tune with the genlaral level of price •. " 

Now, that, Sir, was the basis on which this cut motion was moved and 
viewing it from a purely lay point of view and not thinking of anything in t·he 
way of reserve or amortisation funds and the like, it seems to me that this 
danger has got to be faced in one or two ways. Either t.he Railways have got 
to make money or they have got to save money. I think it will generally be 
admitted that it is far better to make money if we can and save money too 
but the making of JIloney by the Railways would quite clearly be the more 
advantageous form. I will not conceal from the :House that I· am afra.id of 
Tetrenchment. I fear that there would be a loss of efficiency. I fear that any 
attempt to retrench to the extent that will be required to meet what seems to 
me to be a large and widening difference between revenue and expenditure, 
any attempt to meet that· sum by retrenchment will undoubtedly, to my mind, 
lead to a loss of efficiency. It may in fact improve your financial position and, 
at, the same time, increase your accidents. So, Sir, I would like to direct my 
attention to the methods whereby the Railways might try and make a I1ttle 
money, make a bit more than is ordinarily adumbrated in their nonnal planning. 
Their planning, if I may say so, seems to me to be a rather parochial type of 
planning dealing, I suppose, quite naturally with railway affairs, without very 
much regard to whether the railway affairs will cross the affairs of other 
departments. It seems to me, Sir, that quite apart from making money the 
Railways, BS a very large, shall I say, business undertaking, have got to 
consider the type of money-making which will induce industrial activity, 
which will altogether hot up the general process, which I take to be a process 
based on an expansionist tbeory. Well, now what particular processes that 
the Railway might employ would be most likely to boost ancilliary fonns of 
-activity? For instance, let us consider the manufacture of new railwflY lines. 
Thinking of it purely as 8 busineRS proposition, there will be earth work, there 
will be labour employed, there will be steel. To a large extent you will be 
using labour, you will be using material whie' will have to be brought and that 
is all good. But what other projects are t.here which would induce wider Bnd 
larger activities. I am thinking, for instance, of building, wh;ch I think is 
-generaTIy taken to be a form of activity ~  throws the net wide. 

An Bon01U'able Kember: Unproductive. 
1Ir. O. P. LaWSOD.: I am coming to thnt a little later. Wait n minute. 
Tn thinIiing of building my mind, again purely lay, with no knowledge of 

the working of the Railway Member's mind, which is undoubtedly as large 
as is his stature -and the stature of the mo er~I am struck by the possibility 
of building raifway hotels I think anybody who has travelled abroad and 
certainly anybody who visits this country, is immediately struck by the low 
_standard of h('ltels in this country. All other countries have railway 'hotels, 
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which bring in a considerable amount of' revenue. Why should we not hav&. 
some decent railway hotels or even some decent hotels in this country?' 
(Interruption by Prof. N. G. Ranga) I was just waiting for a scream of protest, 
from Proi. Banga, who I see getting ready to spring, whenever I mention even. 
the smallest matter which might be described as a lUXUry. I think I heard my. 
friend Mr. Ayyangar say just now. that· he would consider no item of retrench-· 
ment too small. May I match that remark of his on the other side by saying; 
that 1 consider no item of profit too small. l know that Mr. Ranga and others· 
would like to increase the wages of the lower grades and decrease the wages o£ 
the upper grades until in due course of time everybody would be' on a common. 
wage. I do not know how that would suit certain, say, High Court barristers,. 
who get large fees for their briefs. I do not know how it would even suit 
members of this House, whose altowanoes have increased since the ·war started, 
certainly more than the 8 per cent. that has been put on the rates and farea. 
of the railways. :But the point that I was getting to was this: that if the-. 
happy state of affairs that Prof. :Rangs and possibly others would like waa; 
achieved, and everybody reached a common wage, I will guarantee that at. 
the end of the first year t.here would be aoertain section of the public with 
money in hand and a certain section of the public that were owing money to. 
the rest. Now, will there be any harm in making a little profit bJr. relieving the-. 
people who have got the money-t):ley will always exist-.so if they will only 
hand out their money by buying luxuries, is there any partioular harm in. 
supplying them with the luxuries that they can pay for and make them pa;, 
for it? Every time we mention hotels or air-conditioned coaches and like luxu .... 
ries, I get ready for the launching of an attack from the other side. But I. 
am not cutting out the amenities for the poor; 1 am not cutting out any kind 

. of development of that sort. But if by making some little advance in the. 
direction of touching the luxury trade our railways can make a bit more money,. 
I would very IJluch like to see them do 80 • • • • 

Srt M. ADlatlluayaD&1ll A1JUlIW: May I remind my Honourable frienG. 
that we are all for depart.mental catering? We have been insisting upon it. 

Mr. O. P. X.WIOIl: I thank my Honourable friend: that is certainly one 'of 
the forms: let us have departmental catering-large establishments and good. 
meals which would be a nice change from the present .... 

Prof. •• G. BaDp: While all others go starving, you want to have sump-· 
tuous meals? 

JIr. O. P. X.W8OIl: I do not want anybody to starve and I do not suggest 
for a moment anything in the way of sumptuous meals. I am merely trying: 
in the sense of this cut motion to suggest means whereby extra profits are 
made in other countries and whereby profits could equally be made in this 
country; I do not see any particular objection to that. 

Another point, and I do lIot kllow whether thfl Hailway benches will ha.ve any 
chance to reply to it today, is this: I was wondering whether they had consi-
dered the possibility of money-making out of the various hydro-electric schemes 
that are now on the stocks. These various hydro-electric schemes are of course-
largely under provincial direction; and I dare say as usual there are a certain-
amollnt of water-tight compartments going on: those subjects which are provin-
cial .;ubjects are being closely associated with these hydro-electric schemes-
agriculture and so on, irrigation and the like are very closely associated; and 
I am wondering-we have not heard for Rome time or to what extent railways are 
concerning themselveR with these hydro-electric schemes Rnd tne utilisation 
of cheap power. It seems to me that on the Bombay side they seem to run very 
efficient electric service on the trains Rnd with the very cheap power that the!le 
hydro-electric schemes seem likely to produce, there .seems to me no ,reason why 
there should not be a RRving in coal CO!lts nnd a certain help there . 

. Now, I do not propose to touch the vexed question of rates and fares. 
although of course there is no question that the ordinary buliiness met,hod of 
getting yourself out of a financial fix if:: the normal one of charging people 11 hit-
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more. It seems to me that if you do embrace an expansionist theory, you have 
.got to embrace that in all its aspects. 'I'he possibility of one particular portion 
'of your expansionist theory being retarded while all the rest are advanced seems 
-to me to be wrong, particulllrly since aU these various departments are depen-
·dent on one another. 'fhat is to suy, if one particular form of tr8D8port, say, 
the railways, starts to lose money aud go down-bill, its effect is wide, and all 
-other forms not only of transport but of business must go the same way; and 
if that is the ease I think you are falling between two stools and not· going the 

"way things should go. 
These are just a. few of the points I wanted to put forward as constructive 

:suggestions as to xr.eans whereby revenue might be increased. I could put over 
.a lot more which possibly would be more in the nature of a debate on the actual 
.forward plans of the railway. That must be a pleasure that I must save uP . 
. for the War Transport Member for a later day, and I wUlleave it there. 

Sir CowlS! •• .Teb.&D&lr: Sir, I do not intend to take up very much of the 
.:precious time of tb.e House. But this debate reminds me of the many warniugs 
we have given the Honourable Member in charge of the railways during those 

.years in which money flowed into his coffers. I cah well remember t ~ da;ys 
'When the railways made losses, year in and ~ear out. During those days, as 
:the Honourable Member has reminded the House, according to the convention, 
·.the railways were ·made to pay a certain amo n~ to the general treasury and 
it was debited to the railways when they could not pay. When the time call1e, 
when money rolled into the coffers of the railways, what happened to that 
.convention? It was promptly put into the waste paper basket. Moueys werd 
taken away to the general treasury. Even a sufficient amount was not set 
:aside for the depreciation fund, till a committee had to be appointed and the 
committee made the railway department put aside what they thought was a 
:reasonable amount for depreciation . 
.( At this stage Mr. President vacated the Chair which was then occupied b'y 

Mr. Deputy President (Sir Mohammad Yamin Khan)] 
Our expenditure has gone up by leaps and bounds e a ~ the activities cf 

the railways went up by leaps and bounds. There is no convention in existence. 
[ presume that it will. be one of the duties of ~ e Honourable Member in charge 
to plaCE: before this House a convention to take the place of the one that 

11as been put juto the waste paper basket. I do not know when he will do it, 
when that event will take place I presume he intends to appoint a com-
mittee to go into the question-there was a committee in existence, I do not 
:know what has happened to that committee. That has gone into the waste 
paper basket too for the time being, but something will have to ba done; and 
a llew convention will have to be studied by this House and brought iuto 
.existence. When that is done and we fix the question of depreciation, ~ ell 
'We shall perhaps be in a better position to judge of the future of the railways. 
I was just saying that our activities on the railways have gone up by l~ap  and 

. ·bounds. Due to the war the railways had to employ men in much larger 
'llumbers than they have' ever done before in the history of the railways. Thosl') 
'8ctivities are now decreasing; and what is the agitation we find all over the 
country-that there should be no retrenchment, that they should go on emplo,v- ,~. 
'ing men that they really do not require. Well, if that is tbe p~po al, that hilS 
·to be seriously considered. I see the point that you eannot suddenly thrust lar!!,:, 
'llumbers of people int.o unemployment. The ta pa ~r has to pay for it. Hp 
'pays for it in one way or another. The railways belong to the taxpayer. Gr' 
-on employing these'men in the railways even if it means a loss and don't pnt 
-them into the streets-I can understand t,hat point of view. U that point of 
view is to be accepted, then it is no use talking about your ratio of costs. YOIl. 
-are incurring costs deUberately in order to stop unemployment. It is a head of 
.t\xpenditure ~ you are incurring for a particular purpose-nothing to do with 
iibe railways. -You are creating work in order to employ a certain Dumber of 
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men. Well, thut questlon will have to be consIdered most seriously. I would. 
beg t·he Honourable tioulle to reulise that the Hailways are a great asset of the· 
country. 'fae couutry c&Ilnot atlord to play about with the finall0e8 of their rail-
ways. They must go back to pre-war mentality. Our coat must be cut. ,accord·· 
ing to our cloth. We callOot afford to go in for luxuries when we cannot afforci 
them. Some of my Honourable friends sitting behind me will say that the 
railways have no right to retrench the men that they have employed. They 
must find work. Lf that is the point of view, then let us not talk of the railwa.ya. 
being a business concern. Let us call it a pure and simple philanthropic institu-
tion, a charity to keep up employment. Now that the wllr is over, the whole 
debate seems to me to be rather premature. We do not know what the Con-
vention is. We do not know what the Fiuance Member has tQ say about his. 
share of the profits, if there are profits. If t.here are losses, is he going to sbare 
the losses (' We do not know whether a reasonable amount of depreciation ~ 
going t::> be allowed to the railways. Or, is there going to be quibbling on the 
question of . depreciation? Is there going to be HrguIOtln.l· I would again 
appeal to the House to trent this matttlr in tht' most serious manner possible cr 
else the8e ruilwllYs iTlsteaa of being a great asset to the country may become 11 
cause of the greatest anxiety. \.ve have seeu profits and we huve t;een losses. 
In the days of profits, warnings were not heeded. The days of losses are coming 
and steps will have to be taken to see that those losses IU'El eut in & way that 
is the most equitable for an concerned. 

Ill. Jluh&mmad B&um.an: I shou:d not huve got up to speak on this cut 
motion but for the fact that certain remal'ks were made by Sir Cowasjea .J ehangir 
and other members wao said that we have got to define our policy as to the 
finuIlcial position of the railways in relation to the general exchequer. Whether 
the general exchequer is I:,oing to be Ii pnrty to our losses or not is au it;'JUe WhICh 
Sir Cowasjee Jehangir thinks this House must decide once for all. Personally I 
believe that the general exchequer has got to be rC8ponsiole. for the losses in 
Railways so long as Railways are taken as .• Public utility organisation" as well. 
Now, I am not going to say whether the railways shoulrl take up retrenchment or-
not and whether they should employ men irre8pectivc of the fact that they 
require t.hem or not. Whut we have sug,:.;('sted all along is that the railways 
should take up such projects as would be 'profitab!e to the railways as a business. 
~on rn and give employment to as mallY men as possible. From the -yery 
beginning my position has been that I have never opposerl r tren m~ t in prin-
ciple. I have always said that no Government in the world can maintain a. war-
time organisation in normal condition. No organisation, big or small, railways 
or others, can maintain all those employees whom t.hey recruited for a plirticular 
contingency but certainly it is open to us to advise the railways to find ne",. 
~ro e t  which would absorb as many of them as possible and practicable. In 
this ~onne t on my learned friend Mr. Lawson speaking before Sir Cowasjee-
.Tehaugir has already suggested the ideo. of the Railway Hotel and departmental 
catering. T 11m getting confirmation from Mr. LuwHon that the departmental 

• r:atering should be taken up and all t':lese contrllets which E-xist in the railways 
should be done away with, for catering, for empl ~'me lt of coolies, for pay and 
cash establishment. for rni!:ing of COlli from enl\i/:'ries Rnd many others. The less: 
said about corruption in the contract system the better. The less said abouti 
~ ~l1pp1 ed by Ithese contractors the ~tter. This House has been considering. 

thIS IS.II1!e for very mnny years. In spite of all inquiries that the Railway 
authontJes have mllrlp. they have not been able to implemtmt these aSAuranC'6I: 
anI! those recommendations W4lich we have made from time to. time. The 

. HC?nourable MeJ.llber for War Transport this time has promised to go into thesa. 
thmgs one by one and probab\y we would have the sat·isfaction of seeing thati 
'~ ha.ve got the rlA'bt kind of thing that we wanted and ct.hat 'all contracfJ; 
.,etema are abolieW. . 
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Another issue which I wanted to raise was witk regard to the question put 

by the Honourable the Railway Member a few days ago whether we would be a . 
party to the raising of rates of freight and fares on the Railways. My friend . 
Dr. Sir Zia Uddin Ahmad said that as the buying capacity of the rupee has 
been ditninished, probably there may be 80me justificl!tion in connection with. 
the working ratio issue and in connection with the working expenses and t ~ 
income position of the Railways and I am here to oppose it tooth and nail. I . 
agree wjth Prof. Ranga when hE! said that you have no case for any increase. 
Honourable the Railway Member said that 22,000 tniles railway services had. 
to be discontinued in the U. S. A. because they could not compete with the,· 
automobile road service there. I am not going to indulge in that but I would 
jU8t like to tell the Honourable Member . 

The KoILOurable Sir Bdward Benth&11: It is a bit awkward for· you to talk 
about it. . 

111'. Muhammad :R&UDL&D.: The House has given a verdict on it. I do not. 
want to discuss a subject which has already been discussed and on which I have 
already expressed an opinion. I would like to tell the Honourable Member' 
that the rates of freight and fares are already higher in this country compared 
to the standard of living in this country and the pel' capita wealth of India as 
they ompal' ~ with the standard of living and the per capita weaHh of other' 
couutries. Does the Honourable Member for Railways know that the individual 
wealth in this country which means the per capita wealth is only about Rs. 64, 
whereas that of the U. S. A. is nearly Rs. 1,300 and that of U. K. is Rs. 9OO?' 
As such the incidence of taxation by Railways or the effect of the rates and fares 
in-this country is certai.nly by far the highest than itt is in those countries. 

Another issue which I wanted to raise is this. Does the Government Mem-
ber realise that the amount of comfort that he gives and the amount of amenities-
that he has provided on the railways do not justify even that much as is pre-
vailing on the Railways today? Any good company which was being run on 
the basis of profit and loss would not have kept the condit.ions of RailwRYs so 
distressing as they are today. The Honourable Member for Government may 
ask me why tbe Railway Companies did not improve conditions when these 
railways were b'eing managed by directors of commercial compauys? They did 
not improve becaUFle they had the Government of India's guarantee for a certain· 
amount of interel!lt to be paid to them. They knew that the investment WAg 8. 
paying concern at sll times and if they neglected the cOllntry or the business of 
efficient Railway service it will not be n matter of any concern t.o them. ThAt. 
is tbe position which the Honourable Member should realise. I am only com-
pelled to make these remarks because I notice that on previous occasions the 
Honourable Member tried to get an answer from t·his House as to how We would' 
like the n~rea e of the rates of fares aud freight. As we were trying to increase 
the dearness allowance and to provide other amenities to labour he thought we' 
could sanction him a lighter rate as well. Naturally. there he meant that we-
have got to find money from somewhere lind the proposal that he hRd in 'tis 
mind was by increasing the rates of freight and fares. So far as the rate of 
freif1;ht for the movement of the commercial goods are concemed, I have not. Q'ot 
much time to discuss it elaborately but the 'Honourable Member would see that 
no facilities have been provided for the industrial development or development 
of cottage industries and agricultural commodities of t,his .country'. The rates' 
are more favourable from port to port, Bnd their means only imports and exports 
have p-ot a certain advantage which the industrial production have not got in 
this country. 

Now, I would like to say whether in any country if t.hese railways were to-
run definitely on 8. commercial basis; would thev keep their concem in die-
on~ t on . in which they have been kept so far? Would ~ e  he so adamant in 

thelr. policy Rn' .,0l:lld they be 80 ' al~o  to aU thof$e things which have been-
said in this Rot!se.from time to time ? Tn the last two days I think we have' 
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told Government exactly what t ~ country feels about the m81lagement ot th. 
railway administration. We have told ihem ,how orr ~t on,. t e t~ and 

I. petJerages are acing on.; We have told ~em what nas been tb,8ll' attItude 10 the 
matter of the settlement of claims. Sir Edward Benthall happellB to be a 
businessman of a very high order. Could he tell me that Bird and Co. would 

. behllv.il like that if these railways were owned by them, whose boss he happens 
to be 'I I do not suppose in any country or in any business c09cernthis sort of 
thing would have been allowed to exist. l.'hings are going ou in this fashion 
in this country because its representatives have as yet no power or force to shape 
things to their own plan and can keep no check on the Uailway' Board. In 

· 'conclusion I would only suggest that Sir Edward ;Benthall should beijeve tha. 
the railways. are a commercial concern and he should behave in the manner ill 

· which a commercial concern should behave and should rely on.the exchequer only 
for such contingencies which may arise and when we may have to bear the 
losses or share the profits as Railways are Illso utility concern, organisation. 

JIr. A. O. 'hraer (Government of India: Nominated Official): Sir, the quel-
: tiou of operating ratios has been raised and I think very rightly so. Our work-
ing expenses for 1945·46, that is, our revenue expenditure, excluding special 

· adjustments, comes to 119 crores and the gross revenue receipts are estimated 
at 225 crores. That gives an operating ratio of 61·7. Next year our estimated 

, gross receipts are 180 crores and the operating ratio rises to 78·4. Should we 
go back to our pre-war level of receipts, adding the 8 per cent. increase in rates 

, and fares the gross receipts would fall to 108 crores, which is below the presen. 
time revenue expenses. In other woras, the operating ratio would be over 100. 
Sir, I think my Honourable friend Mr .Hirtzel )Vas very' right in drawing atten-
tion to that fact and it is a matter of considerable anxiety both to the Railway 
Board and to the Government, and so it should be to this HOUle. The picture 
is probably not quite so bad as this, because if our gross receipts fall, there will 
be some, though not as much, fall in our working expenses. However, the 

· position, even allowing for that factor, is sufficiently Rerious. 
I think there was a good deal in .".hat my Honourable friend Dr. Sir Zia 

Uddin Ahmad said about the fall in the value of money. That point was 
refp,rred to by the Honourable the Leader of the House in his. Budget speech 
when he pointed out that we are at present saddled with a level of rates and 

,fares which is out of keeping with the ordinary level of prices. If prices keep 
up and if wages consequently, have to keep up then our working expenses are 
bound to remain high and surely in the end we may be forced to increase our 

'rates and fares. 
Prof ••• G. Bazlga: l,s it not a fact that during the depression there .was no 

reduction in the rates and fares and that the rates and fares have been 
· continually increasing and not decreasmg? 

Kr. A. O. "l'Ilmer: Sir, I think there were some reductions ... '. . 
Prof •• ~ G. Baa,.: There were appreciable reductions. Is that the inform a-

-tion of the Honourable the Railway Member? 
The KCIIlO1Ir&tlie Sir IIdwud Benthall: M,y information is that there was 

no question of wholesale reduction but rates were constantly adjusted down-
wards to meet, for instance, coastal shipping rates and also to meet road 

· transport c?mpetition.. I re~al1, for instance, special rates in competition with 
road rates m the PunJab whIch were exceBBively low. . 

Prof. ' •• G. Bazlga: Was it not due here and there to local competition that 
they had to meet with the rates cf the coastal shipping? It was certainly not 
due to economic depression at all. 

Mr. A. ~. "IarIler: I hem:d it suggested from ODe quarter of the House today 
,-that ~ e rail:ways are ~atm  unrem,!nerative or~. I would lilre to dispel 
.th.at Imp~e loD. That IS n~t t ~ policy of the railways. The policy of the 
r&1lways IS to find work whIch will be remunerative and 'keep. the railwaymeli 

>employed on that work. If we fail'lo find remunerative work, ~ shall have DO 
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option but to retrench and it will then be for the Gover.wnSJ1t. 1108 .a. -whole to find 
work for the workers so displaced. 

.. 

AU(Ather susgestion made was that the railways should ,go ill for ~ r  
I~. That evoked 0. certain amount of respoIUl8 from the oUaer 

·4 P... side •.•..... 

Mr. »epaty Pr .. ld8llt: Has the Honourable Member finished his ,apeeab'l 

'III'. A. O. '1'urDer: Not yet,. Sir. 
'Mr. Deputy Prelident: The Honourable Member's t ~e is up and another 

cut Inotion will be taken up now. It is now 4 o'clock and the time of the 
EuropeWl Group is finished . 

. Sri JI. ~t a ll Ayy&QgN': That means it is tal edo~t. 
·Mr. 'Dep1lt.y ·PreIIdent.: Yes, it is talked· out because the Honourable l4eIaber 

h88 not finished his speech in time. 

~o , we shall take up the cut motions of Unattached Members. May l 
know if any arrangement has been come to among the Unattached Members 
about the time to be taken on each cut mot~on. 

Lt. 0Ql. Dr. J. O. OhatterJee: We take our chances. There is noarrqe· 
.went. 

tlUllarJlMlpl Singh (East l)unjab: Sikh): It is fifty-fifty, Sir. 

'Kl. Deputy 'Pre81dent: All right,. ~ardar Mungal Singh will move 'his amend· 
ment. 

Inadequate representation of Sikh8 in Railwf,1/ ,..tlanJiceB 

Sardar¥ang&l SiDgh: ~ r ,  I move: 
"That the demalld UDder the head 'Railway Board' be reduced l>y RI. 100." 

Sir, I wish, by this Motion, to diSCUSS the inadequaieNpreeentation of the 
Sikhs in the railway services. Sir, my justification for cQnU,Qg befQl:e this 
l{QIlourablc House is that the points which we raised last year h$ve not bEIeD 
Ilppteciuted and. conceded by the Huilway Department. I shQuld "qt t(l.ke ,liP 
Ql,uch of the tiUle of the Rouse, but I must say that we, the Si.kbs, ·I\Qd ~~r 
",is,ter community the Christians have suffered from a particular .d~ ~e 
.w,hich I would request this House to realise. The slllaller m\nority oO IDQQ ~  

consisting of the Sikhs, the Indian Christians, Anglo-Indians and the DoxnioU.ttd 
Europeans. and the l)arsis are ImwKetted together and given 8 1/3 per .oent. 
representatIOn in the services. Now, Sir, from this share, tQe l on~ .& are. l&  
been taken away by the Anglo-Indiuns and the Domiciled European co1nmunit.y, 
if I may say so, without giving any offence to my Honourable' friend behind me. 
TQey are cent. per cent. literate and they have eas,Y access to the higher ~. o
rities who make the appointments. Therefore we, the Sikhs aQd tbe l~d an 
Christians suffer by this arrangelllent. The popUlation of the &:Qlaller .~ n~ t  
communities is 76 lakhs out of which the Sikhs form 41 lakbs and the Indian 
Christians form 33 lakhs. 

~t. Ool. Dr. J. O. Ohatterjee (Nom:nated .Non-Official): That is a IllIIotter 
of dispute . 
• udal' llaupl Singh: I submit that this lihare should be d d~ 'MIIQI1g 

ourselves according to our populution ratio. 'l'his is a sort of family pari.iijon. 
By this arrangement, the interest·s of the Muslims or the Hindus a.-e not aie., .. d 
in' any way. I dq recoguise the force of the olaim of ,the ldwtlims t at~ e r 
share should be made up us soon as possible. In the railway services lthe 
Muslims are under represented and it is quite just and fair that .they shoulciJIHl 
given due representation. Similarly, we, the Sikhs and .the -Ind!an ChriINNlS 
also olaim that our due share should also be reserved in ·this block, ,as the k:lgJ.o. 
Indians and the Djmiciled Europeans are gaining at opr Mpense.This :is jn 
0. nlltshell our whole cuse, If we make .this 80rt of family p8I!tit!on, then ,like 
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share of the Sikhs would come to .. bout 4'5 per cent. At present we are hard,ly , 
getting two per cent. Thtm, Sir,. in the recruitment for this year, we have not; 
got even this much. In this year, altogether 107 appointments have been mad. 
to the superior services and only one Sikh has been taken. Not only that, 
while makmg promotions to the suptmor aerv,ces ~  lower gazetted officers and 
subordinates were promoted to the supenor servicell during the year. Of these 
11 were Hindus, 3 Muslims, 5 Anglo-Indians and one belonging to the Parsi 
community and no Sikh or Indian Christian was promoted. '£hen, Sir, :.15 
promotions were m/!.de to the lower gazetted services in the various depart-
ments. Of these 18 Indians, 9 were Hindus, one Muslim, 6 Anglo-Indians or 
Domiciled Europeans and two Indian Christiaps and no Sikh. Sir, J:/}Y , 
complaint is that evell this 2·2 per cent. which we were told 'last year we were ( 
getting as our share,. even this much is not maintained while making recruit-
ment to the services. The reason is that the Sikh community is largely 
concentrated in one Province, and recruitment is going on aU over the country 
and the present rules for locally r~ r ted areas are defective. Last year also, 
we submitted, myself and my friend Sardar Sant Singh submitted, and made • 
strong representations that these rules of recruitment should be amended and:~ 
that separate share of services should be reserved for the Sikhs. But I am 
sorry to say the Government of India in the Railway Department have not giveD 
their attention to this question. We say, Sir, injustice is done to Us even in 
this House. Wh:Ie discussing these cut mot;ons, about four hours have been 
allotted to 'he European Group consisting of eight or nine Members, while we, 
here, twenty unattached members are given only one hour to move our outs. 

1Ir. P. I. GrlfIltbs (Assam: European): We are a (troup. 
Sardar Jlangal SiDgh: But we are 20 in nuDlbers while you are only eight 

or nine. 
1Ir. P. I. GrUIltha: Then come and join us. 
Sardar JIang&! Sblgb.: If you can tolerate my beard 'nnd admit me. Now, 

Sir. in the calle of recruitment to the superIor services, the same is the story. 
Out of 2,000 persons recruited, there are only 20 Sikhs. So,. I request the 
Honourable the Uailway Member tv look into this question also. He can take 
steps in two directions, firstly he should fix a separate share for the Sikhs and 
Indian Christians and secondly he should make some amendments in the rules 
for recruitment. I see on the G. 1. 1:l. ~ ere the population of the minority 
communities is less, in the recruitment for Il1I~ller minorities more share is 
given, while in N. W. R, although the population of the minority communities 
is much greater, only six per cent. is reserved for their recruitment. I would 
submit that just· as rules have been framed for recruitment to take in more 
Muslims, similarly on the same lines rules to take in the Sikhs and Indian 
Christians should be framed so that our deficiencies may be made up in the next 
few years. Sir, with these words, I move. . 

1Ir. Deputy President: Cut motion moved: 
"That the demand under the head 'Railway Board' be rednced by Re. 100." 
Lt.-<Jol. Dr. I. O. Ohatterjee: Mr. Deputy President, my Honourable friend 

Sardar Mangal Singh has referred to my community in such, shall I say, 
~e t on.ate terms t ~t I feel that it is my bounden duty to stand up and support 
his MotIOn. But, Sir, I do so for very different reasons. I feel Sir that iD 
supporting his Motion, I should state here and now and clearly that'l do not 
want to .participate in this struggle for loaves and fishes. Nor do I plead for any 
mQre miserable ~r ~p o  office o~ my own community. Sir, I stand up and 
support the mO~lOn m order to regtster an emphatic protest aglj.inst the whole A 

a-ystem of re r ltmen~ to p~ I  o ~  in this country. I think it is a crying 
disgrace that the publIc serVlCes of thiS country should be recruited on any basia 
of ~mm nal re~re entat on at all. There was a time wheL a man's best quali. 
Geatlon for holdmg office, and particularly a good office, under Government was 
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the pigment of his skin. Now it is becoming n rea~ n l , and I think even more 
unfortunately clear that the first and foremost qualification for a man to hold 
office in the" public services of his country is to be his religious or communal 
label. I think so long as this pernicious system goes on there can be n~ re~ 
efficiency in the public services of this country. So far as my omm~Jllt  IS 
concerned-and I feel that I am representing to you honestly and fa11'ly the 
view of the thinking portion of my community the vast majority of whom" are 
pOor and are lleither landlords nor commercial magnates and therefore have to 
depend for their livelihood on their daily wages-but are prepared to say and 
stand, by it for all time that merit and merit alone should be the sole criterioa 
for entry into the public services of the country, whether the office is great or 
whether it is small. I feel that it is not much use censuring Government on 
matters of this kind. I feel, Sir, that we have now got into the habit of blamins 
Government for every possible thing. It may be true that Government have 
seen their opportunity to divide us further by introducing this method of 
representation on communal lines. But we have to ask ourselves-even my 
Honourable friends opposite have to ask themselves whether we' are not ourselves 
responsible for giving them this opportunity to throw among us an aPl>le of 
discord. I say that even among the minorities they have thrown an aPPle of 
discord by giving theth a round proportion of 81 per cent. snd then not 
saying how that proportion is to be divided. But I shall give them their due; 
they are impartial in the sense thRt they have no particular love for any parti-
cular community; they do not love the Hindu more than the Muslim and they 
certainly do not love the Indian Christian. They may have some remorseful 
attection for the Anglo-Indians; but otherwise t\tev are impartiA.l and they give 
jobs not according to merit but on the nuisance ~al e of each community; the 
greater the nuisance value of the community the greater will be their weight&ge 
in the public services, and even in this House ond other legislatures. I submit 
that this is a disgraceful state of affairs. But the question goe!' much deeper; 
we must go to the root of it. Why has this pernicious system of communal 
representations come in? Who is reallv responsible and how far has it gone? 
The other day my Honourable friend Mr, Nauman complained aliout the in-
adequacy of promotions among the Muslim stafT in the railways and said: .... 

Mr. Deputy Prelldent: Order," order. I do :10t wish to stop the Honourable 
Member, but the issue before the House is the inadequacy of Sikh r~pre enta
tion in the railway services, and the Honourahle Member should confine Bim-
self to that aspect, though a reference was mnrle to his own community. But 
the time allotted for this debate is only half an hour, and -n.. o~o ra le 
Member has already spoken for five minutes . 

. Lt.-Ool. Dr. I. O. Ohatterjee: f was developing my argument to show how 
thIS trouble about the communal percentage can be removed. 

Kr. Deputy PresIdent: That if. a bronder question; the time allowed for 
this is only half an hour. 

Lt.-OOl. Dr. I. O. Ohatterjee: I will take onlv five minutes more. Sir, I 
have had some experience of Government administration. Directlv a man is 
charged with some act of indisoipline or neglect of dutv and asked for an 
e plan~t on, the first defence he puts d0w.o is. "I nm B ~d  and m:v superior 
,(lffirer IS R Muhammadan and therefore thIS charge has heen trumped up against 
me": and vice-verBa, and the same thing goes on. Sir, we stand todav on the 
threshold of a new era; at any rate we are continually reminded that' it is so. 
ThArAfore I want to spARk to mv friends opposite and I wnnt to ask them 
wheth('r, when they take over the Govemm('nt, they are prepared to make 
merit Rnd Iflerit alone the first t('st Rnd the sole teRt for Rdmission into the mil-
a~. serviceR-we Bre discussinl! ;8ilwnvs_ no~' ll~ it should be true of all publie 
servlces-Rnd thereby remove thIS ('flnker and thIS trollbl(,. W'hv is it that mv 
Honourahle frienel t~n  htls ask"d for more rrprellf!'ntRt.ion for Sikhll Rnd" for 
Tndian Christians?· Whv .is it that '!lv Rrmcmrabl('t friends there : el ~~d.  .. 
"IIIked for ,more representatIon for Musllm£:? There must be something wrong: 
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.•. D.p ~~: Order,. older. I have allowed a good deal of latiiude 

to the HOD,ourable Member to discuss it. I have reminded him that the narrow· 
i8lue before the House is not the general policy about communal repreaentatioa, 
but the insufficient representation of Sikhs, and if the Honourable Member baa 
an) contribution to make on that point he CUll go on. Otherwise I will have to-
ask him to stop. 

Uo-ti. DIoI. O. O!I&*IrIee: I wiU 'wind up in one en~. I,nu merelJ 
sUly l·hat as he bas brought in the Indian Christians into it; and in view of what 
h6il saiQ, I. feel that as the present state of affairs stands-which I consider is vile 
~a a OODlDlumty and my community ure blldly treated-so long as this system 
laata I support his motie&. And in view of the support he bas given to me I 
am prepared to surrender to his community even the 3 per cent. which my 
commuDity is sale to enjoy. With these words I support the motion . 

...... Sampura IiIIIh (West Punjab: Sikh): Sir, I have ~ o ed . the 
b8llutiftd spe;eeb of lily Honourable friend !.t.-Col. Chatterjee, but the feelaag& 
aB'd, idA&' 1Ie' hn expressed are more of a person who has always lived in hiP' 
Bdtiety' and doe& not know the pangs and troubles of poor people living outside, 
tlW bouble with whioh they get education und the handicaps they have to 
~le against to rise in this world. He says he is 11 poor man. Ye., he ie, 

hem' a Cbatterjee, the highest class of Brahmins in this country; he bas no* 
inherited any of t o ~ handicaps which the. lower c!Rs8es and those who live in 
t~ villages have. If these backward lal:l e a~ we call them-do not get 
tHe ... proper share and encouragement in the Government services, I am afraid 
tIM5', greater portion of the population of this country will remain backward. For 
tbe: whole nation to stand shoulder to shoulder and to make Ui'e whole country 
am.aae it i8 necessary that the people who have been left behind 80 far should 
~' II ara ed and even fed artificially 80 that the entire nation may become one 
rmOD o~ unit. . 
Witb these few remarks I support the motion of my Honourable friend 

SaMar Mangal Singh and I hope that Government, who have not so far looked 
to dur rights and claims, will n.t least in future give us full encouragement and 
the share which is due to us in the Government services . 
... · ........... satM :&GI&tD' Khaa: Sir, the House is aware that there .. no 

speCifiC) reservation for the Sikh community, IU; has been po ~~ea out by the 
HGIBOtlrable MmoeF" bE'C8use the e pcr ('ent. is reserved for them with Indian 
Chftljl;ians' and· Parsis. The All-India population ratio for Sikhs is 1·56 pAl' 
celli'. while the actfJal recruitment intake during the years 1939-40 to 1944-45 to 
Subordinate Services has been above this figure, vi •. , ~.1, 2.2, '2.2, 2.1; 1.6 Imd 
1.8 respectively. 

iMlar KaDpl SIa&h: What should it be? What is our share according to' 
population? 

Dan Bahadur Zafar HOI&ID Khan: I am coming to that, Sir. 
I \'fill explain briefly, Sir, how this. percentage was fixed. A c9mt.DWlaI 

cenSM of subordinate staff on State-owned railways was carried out on 31st 
~ em er 1932' when the percentage composition of each community was deter-
mined. In this census the percentage of 'Other Minority Communities' was 
5.88. of which tire Sikhs bad 1.50, Indian Christians 3.80 and Parsis 1.06. In 
accordance with; the policy laid down h,v Government,; it was decided, therefore, 
that reservation.in recruitment should he 6 per cent. for 'Other Minority Gommu-
nitft!ls.' including Sikhs. This reRervation approximnted to the composition· 
peI'gentage of 'Otber Minority Communities' as R result oithe Census mentioned. 
This 6 per cent. has heen broken down into different percentages for. each rail-
way and the. percentage allotted to Sikhs on the N. W. Railway, the railway in 
lr ~1  my Honourable friendlil are particularly Interested, is 6.79.' Actually on 

thli{ railway the per ~nta e of Sikhs hm; risen from 6.S in 1932 to ·10, in 1946. 
It ~ll be een,t ere ~re, that Sikhs hove Rctually obtained 'a. greater proportion 
of &ppd ttm~' thl.ln. t ~ r com..po"tion ta~ . in 19Sa. . .... .. . . 

:;'0", 
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With, regard to .the demand made by the Honourable the mover t a~' t~  

should be given SI separate quota from the share allotted to the "Oilier l~nt  
Communities', it may be stated that reservations are neoessary only If, a. 
oommunity is not able to obtnin their share on merit. From the figures whicb 
I have quoted, it is obvious that Sikhs have obtained more than their shve in 
the SubeMinate' 8ervioes, 

With regard to staff on scaleI' of pay rising to Rs. 250 per mensem aDd owr 
in the old ,scalel' of pay and Us. 200 per mensem in the new scales, the ,percentage 
of SiWls in 1984 was 2 which has risen to 2.29 in 1945. 

As regards the intentions of Government to see that Sikhs get their proper' 
share, it may be mentioned that on the N. W. Hailway, reoruitment, to Saboadi· 
llate Services is made by the N. W. R. Service Commission one of the Mem.rs 
of which is a Sikh. 

So far as Superior Services are concerned, the Sikhs share the 6 per o~nt'. 
witb 'Other Minority Communities'. In these Servioes their per enta ~ in 1884 
was 1.2 and thill has risen to 2,3 in 194!l, I will now state the peroentage of 
Sikhs in Superior Service on the North Western Railway. 'This percentage in 
admini*ative posts is 5.88; in Senior scale posts it is 8.54 and i.n Junior Scale 
posts and I ::.;.ower Gazetted Service it is 6.75, i. e., the overall percentage in aU 
superior posts on that railway is 7.24. It cannot, therefore, be said that the 
Sikh Community is not receiving their proper share in Railway Ser'vices. 

With regard to promotions mentioned by the Honourable the Mover, I stated 
yesterday in reply f'o my Honourable friend, Mr. Muhammad Nauman's' motion 
that' it is the settled policy of Government that communal quotas are not fa 
apply in the case of promotions. 

I hope, Sir, that in view of the information I have given to the House." the 
Honourable the mover will not press his motion. 

Sar.ctar llaapl Siqh: I do not press the motion not because the reply giVeR 
by Government is satisfactory but; beoause I don't want to divide the House OIl 
t.his issue. Sir, I wish to withdraw the motion. 

The motion was, by leave of the House, withdrawn, 

Need for granting a minimum wagc of RB. 60 peT mCnBcm to Rail.u:ay 
cmploycsB in thc lOWCT Cadrc. 

JIr. JIruIk.]t. AathaDy (Nominated: Non-official): Sir, I move: 
"That the demand under the head 'Railway Board' be reduced by R •. 100." 
'Phis motion has, been put down in order to discuss the need for gra.nting a 

minimum wage of Rs. 60 per mensem to Hailway employees in the lower oadre. 
t might mention in the beginning that it is rather unfortunate that those 

who appear to be the only people who represent the interests of railway l.moar 
should have been anowed about one hour to dist'uss their moflion. And becaul!I8' 
of that it has been rather conspicuous that the interests of railway labour ave 
gone by default during these dis':mssions for a period of four days. 

'I'M BGIlourioble SIr Edward Bentball: We discussed that at some length OIl 
cut motion No.2. , 

Mr. l'raDk B. AIltbo11y: A very limited discussion. That was the only motion' 
io' four days-whioh had anything to do with railway labour. But I feel, Sir, that 
1 can re880sably ask for the support of all sections of the House witll regard to 
this, out motioo. 

My..f.i'onollrable friend, the Wllr Transport Member, is bound to ten us tb&t 
my request will raise er o ~ financial implicati,?ns not only for the Railway 
Administration but for the whole Government Administration as, such; that they 
only represent one department of Government nnd you, cannot expeet them 
uniiaterally to raise the minimum W3goe level of tho railwa:, employees, otherwil8 
'\'0\1 \.rin a. ,.e~ similar request fronl other pmployees of Government. But, .RlY 
$ubmiNi6t:i. t~,tl1 B is that the ~a 1 a  do ocoupy rather an unique -position ~ 
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the whole Government machine. They are a commercial ·or quasi-commercial 
organisation whioh has earned, and is continuing to earn, huge profits. If ~e 
railways do oonaider introducing this minimum wage,. whioh I have asked for, It 
will not be necessary .  .  .  .  .  . 
Sir Oowujee lehaDglr: How can they meet the extra expenditure? ~d 

supposing the Railways incur a loss? 

JIr. J'r&Dk a. ADUloIly: Mr. Guruswami said that he will be able to tell the 
Honourable the War 1'ransport Member, if he will let him, exactly how he 
can raise the money in order to meet this enhanced charge .  .  .  . 

SIr OoWUj" lehaDlh': He cannot do it. , 

1Ir. J'raDk a. ADthcm.y: No, no. lIe is prepared to tell the Honourable the 
War Transport Member how to rise the money in order to meet thil. enhanced 
bill. 

fte JIGDOUrable Sir Bdward Benthall: I hope my Honourable friend will do 
the SRme. He has plenty of time to do it. 
J1r. J'r1Dk a. ADthoIly: I am a much humbler person. I don't arrogate to 

myself any of the knowledge of a financial expert. A financial expert has been 
defined as a person who tells people how a thing cannot be done·. These bogeys 
raised by financial experts and economic experts have been paraded in season 
and out of season. Whenever we get down to peace-time conditions, experts 
trot out all sorts of reasons why a thing cannot he done .  .  .  . 

1Ir. Deputy Pre81dent: Order, order. Undlir cut motion No.2, the House 
disl'ussed the attitude of the Railway Board on staff matters especially those 
relating to wages, allowances, working hours, etc.. etc. The Honouralile 
Member in moving his motion should particularly confine himself to the issue 
which he has raised, namely the need for granting a minimum wage of Rs. 60 
per mensem to Railway employees. He should not mix up this with the general 
question which has already been discussed on cut motion No. 2 moved by 
Mr. Gadgil. . 

Xl. J'r1Dk a. ADthcm.y: I sm merely anticipating some of the reasons which 
I think my Honourable friend will adduce in order to resist this request of mine. 
As I say,. the economic experts always tell 11'1 in time of peace that a certain 
thing is impracticable, that this is a bogey, but when the need really arises or 
when it becomes unavoidable to get the money, then some way or another this 
money is procured. And that is where I want to sound a note of warriing to the 
Honourable the War Transport Member. 'rhe Railways represent perhaps y.our 
most valuable departmental asset or goverllmental asset in India today. It is 
your business in the testing times ahead not only to maintain the efficiency of 
the railways but to keep them open and unless you 8('cede to this request you 
will not be able to do either one of these duties. One of the Honourable 
Members speaking today said that the reason fOl corruption in certain sections 
of the staff was that the lower staf,. are inadequately paid. I might mention t<' 
the on~ ra le the War Transport Member that it is claimed today by the 
CommuDlst movement that they represclJ.t labour, which inoludes railway 
labour. And as far as I am aware the Communists have, and continue 
increasingly to get, a hold on the labour movement in this country. All your 
ar~ment  that. you cannot raise the wages, the minimum wage of the worker in 
t,hlS country, wIll count for nothing in the f,we of impending strikes, strikes which 
J feel these people who are !fetting an increasing stranglehold on the labour 
Io eme~t in this country, will call and back up with violence. That.is the 
.Issue ~l  you face tod~ . There is no point in trying to fob it off by 
RCBdelluc. ar m~nt . RaIlway labour t.oday is inrrC'll.singlv joining the fold of 
theRe lm.1 n l ~ dr~  their inspiration from certain "ismR" which 'do not 
have theIr source 1D thIS country. r deplore the t.ransfer of labour into these 
o d~ but unless ~ o . rlo ~om 't n  to meet the needs of. the IowA' stratum of 
rrnJ"":A,v Jn ~l1r "011 will drIve them increasingly into t'he folds of these' unions .... 
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The KOIioUlable Sir Edward Benth&!l: May I ask the Honourable Member a 

question? To whom does he refer by "lowest cadre" 'I Does be refer to. the 
lowest grade of the subordinate servtce or the unskilled labour? 

1Ir. I'rADk B. ADtllDDy: I am talking about everybody. I am not aware of 
the technical di.Jference. 1 am talking of the railway employee. We were j;old 
the other day that the labourer in the Ahmedabad milla has been put on the 
minimum wage of Hs. 8ii per mouth. A few dayb ago wheu 1 was talking to· a 
member of the European Group, who IS an influential business man concerned 
with labour, he to~d me that they had anti.ci,puted thiS increasing demand, which 
has now become universal, for a. UUlllnlUm llVillg wage by labour in this country 
and he has introduced a. minimuIll wagtl of Us. 60 per month to his lowest 
stratum of employee, the labourer. If 1 remember aright a minimum of Us. 65 
was recommended by a. Hoyal Commission on Labour. Why I have put down 
Rs. 6 more is to take into account the increased cost of living today. 

Before I conclude, t:;ir, I would like to ask the Honourable the War Transport 
Member a question which has a bearing on this whole question of wages. What 
is your policy with regard to the question of the continuance of dearness allow-
ance and war aUowance to the railway worker? We are told that the war 
officially will end on All Fool's Day. Is it your intention also to whittle down 
or abolish altogether your dearness allowance and other allowances paid to the 
railway worker l' I would like to have an answer to that questi<fn because this is 
a matter which is agitating railwa,) workers throughout the country. They feel 
that so long as the cost of living l'(;mains at its present high level, the railway 
authorities will have no justification for withdrawing their war time and dearness 
ano ~ e . 

This request of mine for a minimum wage is a perfectly legftimllte one and 
I feel that if some kind of body is convened to go cl08eiy mto this matter, you 
will be able to find the money with which to meet this request on the part 
of the workers generally and of the railway worker in particular. Sir, I move. 

1Ir. Deputy PreSident: Cut motion moved. 
"That the demand under the head 'Railway HOlm!' be reduced by RB. 100." 
KiI8 KaDiben Kala (Nominated Nou-Ofliciul): 1· rise to support the cut 

motion of my Honourable friend, Mr. Anthony, for II. minimum wage of RB. 60. 
It is a little surprising, t:;ir, that much concern was expressed in the House for 
silfeguarding the vested iuttll'ests in this country by throwing out yesterday the 
rail-road co-ordination scheme. Aud for this question, I take it that opinion 
will be expressed by the Members ot all the Parties that a demand for a minimum 
wage of Hs. 60 is not an wljustified request. Nobody in this House can say that 
for a decent human existence-I would not say living" as it is mere existence--
Rs. 60 is an unreasonable, demand on the part of railway workers. I reiterate 
what I said before that railways cp.nnot be regarded as a merecommeroial 
concem and I would here take the opportunity of replying to my friend, Sir 
Cowasjee Jehangir, who says thu.t we must remember that railways are & 
business concem. I beg to differ from him because it is essential they should be 
run as a social service. They are for public utility and as such I do not think 
there will be anybody in this House who will consider a minimum wage of 
RI. 60 as something exorbitant in these days when we do not want to go back to 
pre-war standard of life. It is gratifying to find that the Honourable Member 
has casually mentioned in his note ahout the staff. in the report that he submitted 
that there will be no immediate reduction in the wages of the railway employees. 
Now I am very glad that he has stated that but may I draw his attention to 
the fact that the existing wages are not sufficient? Existing wages are not 
enough for decent condition of life for "the worker. I would also like to mention 
that the cut motion also involves a matter of principle. It is not only a fact 
that it will be a figure of Rs. 60 but the question is that & new idea will be 
accepted and that of a minimum wage. In no civilized country will you find 
that a m n~m wage legislatiog does not exist. I am glad that very soon the 
Honourable the Labour Member is· contemplating to bring such!egislaticlll an4 
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.. fMiM Maaibell Kara] 
. it will be quite the right thing if on this occasiOll we give a lead by saying that 
we .accept the principle 9£ the minimum wage. My friend who·has moved. this 
,mot oa.~ aa.not only done a service by saying tlhat it ahoWd be B.s .. 60, .but he 
,.,., ... s . to .. U the ~m er  of this House that the principle of milDimwn w,ase 
-'IIbould .IM!. aooepted.and I say tha.t there should be nobody in flhis Hause who will 
-say ,that 'We should not have the minimum wage prinoipleadopted. So long as 
tae&:e is no minimum wage level, there is always the danger that because there 
'is ,.a larffe army of unemployed people the wages may drop stil! ~ er ,ana 
.f.utaher. There was a question put by my Honourable friend,. Sir o aa ee~ 

..-.aangir, that if we kept the wages at Rs. 60 where was the mmey coming 
'from ?Si1', 1 am not in a position to give him all the-details at this stage, but 
:1 willQot say that 1 am not in a position to sit down ,with -the Honourable 
Transport :Member and IIbow him how the budget can be replannedao tha.time 
.-.Plk&rs can ,get a minimum wage of Rs. 60. Sir, it is only at the time of the 
,~et .that we can plan in such a way as to show that we really feel that the 
Juunan 1)8ed.S of the workers, wbo run our railways and who carry us from QJle 
:Jdace '<> &DOther, should be provided for. Accepting that principle the Ra.il;way 
,B.u4get will have to be adjusted in such a wpoy as to meet the minilnum req1.¥re-
.• eats of .the workers. It is not enough to ask: how are we going to meet it? 
.It:is tbe ~ of those people who ure at the head of the d*,partment t-o ~e ,hOW 
,it. Q4I.I1 be adjusted. The workers Bnd the poor man should not be B Ol' ~, 
.aW1pl.y becaUse we cannot find the money. There are many other e ~l l • 
. w.hich can be reduced 80 that the standard of the workers can be jncreMeci, IJO 
that they can have a decent human existence for t ~m el e . 

There are millyquestions concerning the workers which it will be irrelevant 
to ra.ia.e at this time. They are ruentioned in another cut motion but unfortun-
_ly ,we ,will not have the time for that. I will only take this opportuniy of 
a ~ ~ at the ;wages of the workers should be standardilJed now t ~t the rail-
ways are coming under state control. There is a terrible disaa.tiafaction among 
the workers on account of two different rates of wages, one in the company 
managed railways and another in the state-owned railways. For example on the 
-0. T. Railway the rates of wages of the workers Ilre definitelylower1han on 
-other-rSil:ways .. 1 take this opportunity of appealing to the Honourable Member 
·to -llee that this distinction is immediately done away with. After all the 
"WoUers -do the same type of work. Why should tb,ere be two difteren.t rates of 
...... '} '1 appeal to the Honourable Member to abolish immediately the 
ditlerenees ·in t'8tes of wages prevailing over various railways and I ·once again 
-appeal to all sections of the :Q:ouse to support the principle that a wagt: of 
ils ... -eo is' the minimum absolutely necessary for human existence. 

~ . 
Wit.h ,these words, Sir, I, support the motIon. 
""" •• V. Gad.I1l (Bombay Central Division: on ~madan .Rural): 

Sjr., Iaupporl the cut motion moved by my friend Mr. Anthony. SOPlehow,or 
rj)$er ;he ,l8!emed to .think that Rs. 60 today answered to what he cglled t'le 
:.miIlimwn ,wlloge. In India the Railway Department is .the biggest tl~plo er of 
~. .It is tUne for tbe department: to adopt some modern method of Qe~  

1W.itlh the llU'ge ,number of labourers under its control. 'the ~ n m m W ~ e 
,.Legislation :is .to be found in most of the Western countries .lmdsome Jl,U.Ch 
degial.&'ion :was recommended by the Royal Commission on lotabQur in India. !I'I) 
:tmde1'8i1and 'p"ecillely what minimum wage meaDS, it is .necessary·to , ~t~: that 
,lit, .eouid ,include sufficient .food, sufficient clothing, deoent bGuaiQg and ~., at.e 

ileiere, to enable the worker to utilise it inonier to DtPl'O~e 1t~t llld 
:imp1"QJWehis mental outlook and his general educational .e pm~nt. In· 1 ~  
~e 'm trlm1ml wage care should be taken that it does ,not beoome tbe UltII1tDtun. 
,((,bat . a.,da n~r  should be guarded against, because 'experienDehas '8o",n 
alS ;bat lin'lIIlOIIt,of,theindustries where some ·attempt has been macie;'tIo t&!bihe 
~m' .,. that wage remains the rnaxitmlm t ro o t.~e lile· ofltlhe 
,!W'odrer. Jsl arriving at *heminimum -wage ·it is not ·the ''Wage ~.aat i is 
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required for the ordinary worker alone t a~ should be tHea iato aeoouui. B1>me 
~t . ~ to ~e e~. ~or t~e present I agree wi. the unit ... ~ed by the 

~tlle EnquJ.rY CommIttee mBombay. They have aooepted family al tb. 
UJlit. TbeuUit to cOnsiSt of 4 persons lIond three conaump$ion units. TPe tour 
p'~~on  include the earning man, his wife and "two ehild1'8n below 15. Workinl 
on that standard these fOur periODs would OD t t ~ 3 coDlumption ~. 
These four periODS must have s'utlicient food,8ufticient eIotbins, deceM heu ... 
~d enou¥h purchasing power to spend the 1 ~~ n UlOUilt of l~ re ill *he 
best poSSible way. There must be some p!'C!>VI81OD far the education of .... 
children. He must have Borne luxuries. You cimDot make the life of the 
~~ er'a reall ~ if;r,qu do not include in it expendiWl'e on pen. smoke. or BUP"; 
or an' oCcasional viSIt' to the cinema theatre.' After all wltenthe tipper 01 ..... 
do not feel satisfied with their lives, unless they visit cil'lema 'heatrea. buy book. 
of all sorts and enjoy other amenities; these factors must be taken into ~ . 

deration when one hall to fix the minimum wage of the worker. Prices ot com· 
modities and services which determine the minimum wage are not stable neces· 
sarilJ. You may fix the minimum wage today but unlesa there ia a machinery 
present whereby the minimum wage is revised and brought up from time te time 
in level with the prevailing prices, the minimum wage that may be fixed tod.y 
Jllay eontinue till the worker is forced to threaten a tr ~e. If we take the data 
al available today, I said the other d!1Y. t ~ minimum wage would work out to 
Us, 69, To fix minimum wa,ge at Rs. 60 to·day is not advantageous to the 
worker. I understand the cut motion as a plea to have minimum wage fixed. 
Tlult prillciple J want to support. 

'!'he Bopourab1e Sir J:dward Benthall: Sir, my Honourable friend has reo 
~red to a bogey which he anticipated that I shall raise. I am going to talk on 
that point, because Honourable Members must realise .the seriousne'ss of whai 
they are asking for. 
My friend, Mr. Anthony. has altogether outdone Mr. Guruswami. He has 

asked for II minimum wage of Rs. 60 as against a minimum wage of Rs. 86 asked 
for by the Federation at their Moghulserai meeting. 

Kr. frau B. a~: l\rfr. Gadgil wants Rs. 69. 
The Honourable Sir J:dwlftl a_UIall: I am apeaking to the Honourable 

~m er'  Huggestion in the motion. Mr. Guruswami asked, in fact, for am. 
additional 57 Cl'OreII a year on this . o n~ and apart from ibat, he Biked for 
something extra on dearness allowance, bringing ~e total of his request to 7.8 
crores per annum. My Honourable friend's request would amount, in round 
figure" to 100 CJ'Qres per ~nn ~. I will return to that in • m n ~. He said 
tbat he wa,s ~o e o~ ~ e expert aQd t o~e c9Qldpqf; P1f&ke any , ~ OIl 
lUI to how to JJ}eet thiS demand. 4ny man of average intelligence coq,14 grasp 
that sUJQI of ~ ~ !fort han got to be found r~~ l O~e ~, and -.oy JDAn of 
a ~r,a e il).telligence ought to be able to sum up Be~ tbeyare feasible or 
• .-.11 feJlust.ic. or alte,nativ«tly whether something .,e1';.,. drastic haa not Bot 
t;() be qone on the earJ,l n~  side to meet his d~m.aod. If I may put it in ~e 
.im.plellt ter~ , my ~r e l.d ),fr. Anthony eould take hia own case. He deman~1  

• ~ m wage of Rs. eo. I have no ,do~ t that; ~ n  so, that he pays his 
Q1rp sElr.vants, even ~ e 'Poet menial, lis· 60. If he .deeidea t!lail that is no' 
1IufllGient ~ : ~ ~ m. tp put ~~m up further and he thinks that it ought io be 
}ts. lPO, p.e ~al  le~l  got ~ turn o e~ in hil 011'11 ~ nd how be is going to find 
t~ monoy f;o lJ1eet '~at. If Ae iIJ in ordwary ~r ee he 'Would ask for more pay: 
if be is a learned bg,rriater be would have to earn mQre briefs to pav for it; and 
ao precisely is it with the railways. If we are asked to produce 'another 100 
crores for the st.Jf, We have got to earn more money, and J f1hink, as a result of 
all that I & ~ said in the last week, I rl!ally think the House understands tbilt 
fact now, bll' T have met nobody yet with the counge to say that the two thingi'\ 
go together. T grant of oourSe that a great deal ·oan be dOlle in the way of 
,economy and more can b. done in tlle way of increasing earninga by lome of the 
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1l1~ I  w.h!uh have ~en suggestetl. liut nevertheless there is as fur Illi we call 
see at present a serious gap. My Honourable friend asks for a sum of RI. 1()()' 
O1'Ol'es per onuum. 1£ he wIll add that to the figure which we pay for staB now, 
that is, 75 orares, he will reach tbe total of 175 crores. He is asking that the 
wage bUI, without dearness allowance 01' an ~ n  else, should be increased by 
~2  per cent. at a stroke of .the pen. In other words, he asks for a wage bill of 
175 orares per annum against a pl'&war wage bill of 85 orares-that is to say, he 
asks that the wage bill should be put up to over 500 per cent., when the railways. 
themselves have put up their rates and fares by 8 per cent. Sir, those figurea 
strike me as being purely fantastic, and as I said before I cannot v:nderstand how 
any man of such eminence and ISBal acumen 88 my Honourable friend can 
seriously put them furward, without couplina them with Bome on ~r t e 
suggestion. If you take the wage bill of 175 crores and add to it the other 
inescapable items of the railways including interest and depreciation fund contri-
bution, you will find that the total will come to something like 260 crores. 
Next year our budget is in the nature of Rs. 180 crores of receipts. To bridg, 
the difference of some 80 crores or so you would in fact have to raise your fares. 
by 50 per e~t. . . . . . 
[At this stage Mr. President (The Honourable Mr. G. V. Mavalankar) resumed. 

the Chajr] 
..... and members this afternoon have still been complaining that the rates. 
and farss are already high enough. I entirely agree with that point of view. 
You do not want to force up your fare at the expense of the poorer sections of 
the people, nor do you want to force up your rates at the expense of the· 
industries of the country. My Honourable friend said that wMt he was asking. 
for applied to all classes of workers, whether tliey are skilled, n lle~, subordi-
nate or inferior. -It must of course be confessed that the' upskilled workers tio 
not get anything like that figure. But in ihe subordinate services, the lowest 
grade already receive a minimum wage of Rs. 80 with an allowance during the 
war of Rs. 10-tbat is Rs. 4O-and they receive a dearness allowance which 
varies according to the zone from Rs. 14 to Rs. 20, and they receive grain shop 
benefits which on the average come to about Re. 18. If you add all these three 
figures together, you will find that the minimum of the subordinate grade ill' 
somethi.Pg between Rs. 67 and Rs. 78: 80 that, so far.as the subordinate services 
are concerned they are already receiving the minimum which my Honourable 
friend is asking for. 

If anything in the nature of those figures were to be conceded by the railways 
alone, one must consider what the effect would be not only upon Government 
servants but upon all classes of labour in the country. Such a move has to be· 
done not in one department of Government only by the railways putting up. 
their rates, but by concerted action throughout the country. Otherwise indivi-
dual action by particular Government departments would create ~per on  
not only upon other departments of the Centrf!.l Government but also upon the 
Provincial Governments and finally upon all employers througbout the country. 
I do not know quite how my Honourable friend would propose to deat with the 
situation which would arise from agricultural labourers not getting an economic-
wage, a wage which was not fixed by legislation, while all otber workers re-
ceived the minimum of Rs. eo. How would be reconcile the two and would it 
not be necessary also to apply this minimum wage to agricultural workers, and 
~  80 ~o~ would he enforce it in agricultural areas? No, Sir. I am merely say-
lDg thls,because a request haR now been made for the railways to ·take the lead 
regardless of Rnybody. ell1e. I maintain that that is not possible. Governmenl. 
must deal with t~e e problems as a whole, and the e onom~ "of the whole 
oountry must be Vlewed as a whole. For instance, if we put up wages by this 
amount would the Honourable Member-and I have shown that it would be 
necessary-put up rates and fares by lIO per cent. Thfl nen cry we should heal'" 
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would be that the poor agriculturist who is not getting the IIU.nJmUID wase I 

could not afford to send his goods to the market. Once again, therefore, •• 
this late hour I do most sincerely appeal to my Honourable friends, when they 
are putting forward these demands, to take into account also the other side of 
'he picture. Repeatedly in almost every quarter of the aouse . . . . 

][1'. PreaJdent.: Is the Honourable Member likely to take long? He can 
finish his ;;el1tence if he likes. It is time. 

" (It being five of the clock) 
(The Honourable the War Transport Member resUIDed bis seat) 

, DEMAND No. 1.-RArLWAY BOARD 

Mr. Prea1dent: The question is: 
"That. a reduC'ed 8um not exceeding Re. 33,73,400, ~ granted to the Governor General· 

in-Council to defray the charges which will come in COUl'lle of payment during the year 
ending the 31st day of March, 1947, in r tl~ t of 'Railway Board'." 

The motion was adopted. 

DBKAND No. 2.-AODIT 

Mr. President: The question is: 
"That a 8um not exceeding RII. 18,78,()(X) be granted to the Governor General-in-Council 

to defray the charges which will come in courlle of paym'i!lnt. during the year ending the 
3111. day of March, 1947, in respect of 'Audit'." 

'rhe motion was adop~ed. 

DBMAND No. S.-MJSOIILLANBOU8 EXPBNDITURI' 

Mr. President: 'l'he question is: 
"That a 8Um not exceeding RB. 45,00,000 be granted to the Governor Gelleral-in-Council 

·to defray the charges which will come in courlle of payment during the year ending the 
ill!. dAy of March, 1947, in respect of 'Miscellaneous ExJll'nditure· .... 

The motion was adoptot!d. 

DIlMAND No. 5 -PAYJOINTS TO lJrolAN STATBS AND COM'PANJBS 

Mr. Pre.ident: 'l'he question is: 
"That a'sum not. exceeding Rs. 1,76,85,000 be granted to the Governor General.in.Council 

to defray the charges which will come in couree of payDl\mt. during the year ending th.., 
alai day of March, 1947, in respect of 'Payments to India.n Bta.tes a.nd Compa.nies'." 

The motion was adopted. 

DDAJrD No. 6-A.-WORXING EXPRNIlIRs-l\lAINTBNANOB 011' STBUOTtrRAL Woos 
1Ir. President: The question is: 

"That a aum not exceleding :Qa. 16,74,36,000 be granted to the Governor Genel'al.in.Counoil 
to defra.y ~e charges ~ will Come in, O rll~ of paym'i!lDt. d ~  the year ~nd n  t.be 
ilIt. day ot March, 1947, m respect of . Working Expenses-MlWltena.nce of ::itructural 
WorD'." 

Th& motion was adopted. 

:D_AND No. 6-B.-WOB.KlNG ExPBNSBS-MAlNTDANOB AND SUPPLY OF Loco-
,:1IOTIVB POW1IR 

1Ir. PrtIiden\: The question is: 
"That. A sum. I)pt. exoeeding Re. 42,59,97,000 be gra.nted to the Governor GenerI11-in-Council 

.. defray t.he P'ges which will come in course of paymat. during the year t'!HhJlg the 
~ day of MircA, 1947, in II~ of 'WOrking ~ a. nteDa.noe &lid Supply of I.eoomDw.,. Power'." 

The moMD was adopW. 
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Iir. Prtsldal: The question is: 
. ..". 

"That. .. lam DOt. exceeding Re. 16,41,84,000 be grapt.eci tG the Governor Generel·itl·COWUIil 
..., defray the charg. whicb will come in CDune of pa)'JDlmt. durinl ~~ y,* Qd~ the 
31at. dey of March, 1947, in rupeet. of 'Working ~pel lel 'lnte laJl ' OIC.map ud 
Wagon :;t.ock· ... • 

Th!, motion was adopted. 

DKKAND No. 6-D.-WORKINO ~ . .I 'QD . AIiD O ~G G. l'DKJ 
S'lZAJIBaS A!to'D HAuOUBS . 

Mr. President: The question is: 
"That a lIum not "xceeding Rio ffI,72,«XJ be granted to t.he Governor Gcner&l·in·eca.mcil 

to defray the cha.rglll which will come in C01l1'lIe of paym..,nt. during t.he year ending th. 
3l.aL day of Much, 1947, in resJYeCt. of ·Work.ing Expensel-Maintenance &lid W.orkiDc of 
Ferry Steamera and Harbollrl· ... 

The motion WIlS adopted. 

DBllAND No. 6·E.",-WoJUUNG EXPBNSBS-ExPBN8Ihl 01' TBAJ'J'IC D ~  

Mr. Pres1dent: The question is: 
"That a IlUD not. exceeding Ra. 18,29,82,000 be granted' to the GoverDOr General·in·CoUllcil 

t.c. defray the cha."Iee which will com", in courle of payment during ill. year _diq the 
31at day of M.arch, 1947, in rupect of 'Working Expenaea-Expeuec of Trailic Departmlllt· ... 

The motion was adopted. 

DOAND No. 6-F -WORKING EXPBNsas-ExPBBBIl or GJDlW&AL DaP.d'l'llDTi 
lIr. President: The question is: 

• , 

"That a 111m not excaecJing RI. 6,81,59,000 be r~ted to t.hIa Governor General. n. o ll~ J. "" 
to defray the chargee which will come in COUl'Be of paymub during the year ending ~, . 
3l8t day of March, 194'7, in reepect of 'WbrkiJlg Expenaea-Expenaea of General Depart-' 
mill .. • ... 

The motion was adopted. 

DIUU."fD No. 6·G.-WORJQNU EXPBNus-MI80B.LLAHE0U8 EXPBNUII 

lIr. Pruldent: 'fhe question is: 
"That .. IWD not u(.\leding RI. 17,82,44,000 be grauted to the Governor GIDI1-.l·in,COUlllil 

to defray the cbarlU which will come n o ~'le of pa m~nt ~ r n  the year -dina ta~ 
31lt day of ~ , 1947, in respect of 'WorklUg ExpellHl--MUlcellaneona lbpeDIII· ... 

'l'he motion was adopted. .. 

DJIKAND No. 8·H.-WOBKINGEXPBNSBS-EuaNSb OF ELBCTBI04L D., .. t· 
lONT 

lIr. PresideD': The question ie: 
"That a lum not uceeding RI. 5,84,49,000, M granted tG the GoyuJIOr GIIlIIal·ia·OOUJl\. 

too defray Lbe chargee which will come in oourae of pa m~nt. durmg the year' enii.!l ~. 
31at. day of March, 1947, in rupeet of 'Working ~peDIII pllll  of E1ectrilllll nep.' 
ment·... . 

The motion was adopted. 

DEMAND No. 7.-WORKINU EXPENSES-ApPROPRIATION TO DEPltBOIATION FUG 

Mr. President: The question is: 
"That a. Bum not \lxceediJlg RII. 13,21,62,000 be granted to the GOYel'llAlf ·A.tInerrJ·ia·eo.. .. 

to defra.y the chargee which will come in collrae of paYDI'aIlt during the year ending t;·· 
3bt dal of March, 1947, in respect of 'Working EIpeDBea-Appropriation to DepreeiaMcm 
Fund',' 

The motion was aWopted. 
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DEMAND No. S-lJrTDJIs"r CIWlO. 

PrtlideDt: The question i.: 
t. " llUII _ .z_ding RI. frl,OOO be panted to th. GoT.nIOr Geural-iD-.Co1lDCil 

.. ' ~'1 the chargu which will com. in oourae of payment. d1lriDl.t.U 11M _cliq t.bI 
IIa cia., of Merda, IIM7, in reapact. of 'Interelt Char ... • ... 

The motion W8. adopted. 
DBIIAND No. 9.-ApPaOpBU.TlOJr 1'0 BB'I'TDJIBU FaD 

1Ir. Pl'IaIdeIl': '!'he question is: 
"That a lam not cceeding Ba. 3,00,00,000 be puted to the Governor General-iD-Oouci1 

... deira, Lb. chat .. _ which will com. in courae of payment. during the ),ear encliq t.bI 
Ilat. clay of March, 1947, in respect. of ·,Appropriat.ion to Betterm_t. Fud· ... 

The motion was adopted. 
DII1IAHD No. 10 -APPBOPBIA'lJO. 'to lW8DVII 

1Ir •• rlll4eDt: The question il: 
"That. " lam not ,zOlleding Ba. 1,85,93.000, be gruted to the GovalDOl' General-in·CoUDCil 

II d.fray the charges which will come in oourae of paymut. during the ),ear ending toM 
W clay of March, 1947, in respect of ',Appropriation to laHn.· ... 

The motion was adopted. 
DIUlAND No. 100A.-WJ'l'JIDJI.&WAJ. noll BuIIIrn 

111'. I'rIIlden': The question is: <!; 

"That. " __ not. ezoeeding Ra. 13,81,89,000, be gruted to th. GoTII'DOr GeDerr.l-in-Coueil 
to d.fray t.he chargu which will come in courae of paJDIut. duriJaa the year endm, toM 
I1at. day of March, 1947, in rea~ of 'Withdrawal from Reaerv.· ... 

The motion was adopted. 
DEIlAND No. ll.-NBW Ccm8ft110'l'lOR 

111'. PrtIldlllt: The question is: 
• That. a lum not. ezceeding RI. 2,00,00,000 be gruted to the Gov.rnor Gaeral-in-CoucU 
defray the chr.rgu which will come in oourae of pa~t. during the ),ear ending the jj' da., of Marcia, 1947, in napect of 'New CoDlt.ruct.ion." 
The motion was adopted. 

DPAND No. 12.-0 ... I.:onI WOOl 
1Ir. ,l'nIIdIDI: The question is: 

"Tha' a reduced _ 0: RI. 32,50,50,000 be Ir&IIW to th. Govemor Geaeral·iIl-CoueU 
So d.rra)' the cbarpa which will com. in oollrae of paJDIIIDt. dariD, the '''' .ndu., ..... 
Ibt cia)' of 1Iarcb, 1947, in reapect. of 'Open LiDe Worb'." 

The motion waa adopted. 
The AIIembly then IIdjourned 6ill Eleven of the Clock on 'l'hundi.J ..... 

.... J4'8bru&I'J l~ . 

• • 
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